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LOK SABHA

Saturday, November 21, 1964/Kartika
30, 1886 (Suka).

The Lok Sabha met at Eleven of the
Clock

[MR SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Mr. Speaker: Question No. 106.

The Deputy Minister of Health
(Shri P. S. Naskar): Can question
No. 121 be tagged on to this?

Shri S. M. Banerjee: But Shrimati
Sharda Mukerjee is not present.

Mr. Speaker: Shri Prakash Vir
Shastri and Shri Siddhanti are also
not present.

So only question No. 106 may be
answered now.

Population Problem

*106. Shri Hem Barua: Will the
Minister of Health be pleased to state:

ia) whether Government's atten-
tion has been drawn to the statement
made by Mr. A. Ramaswami Muda-
liar, Chairman of the Reviewing Com-
mittee of the Council of Scientific and
Industrial Research to the effect that
“whatever Indian scientists might do
to accelerate progress, their efforts
may not prove effective until some-
thing is done to cope with the popu-
lation problem”; and

(b) if so, the reaction of Govern-
ment to this statement?

The Deputy Minister in the Minis-

try of Health (Shri P. S. Naskar):
(3) Yes.
i{b) The Government of India

consider the stabilisation of popula-
tion most important for economic
development, are already giving high

1519 (Ai) LSD—1.

850
priority to the Family Planning Pro-
gramme and have launched an Exten-
sive Family Planning Programme to
reduce the birth rate.

Shri Hem Barua: Are Government
convinced of the fact, as pointed out
by the Colombo Plan Committee also,
that it is the increase in population
that is defeating the purpose of the
plans in this country? 1f so, have
they approached the Planning Com-
mission with suggestions?

The Minister of Health (Dr, Sushila
Nayar): Yes, it is true that part of
the economic gain as a result of Plan
development is neutralised by the
increase of population. Reduction in
birth rate however is always a thing
that takes time: it is also proportionate
to economic growth, so that it becomes
a vicious circle.

Shri Hem Barua: If the hon. Minis-
ter is convinced that the increase in
population is defeating the purpose of
the plans, what specific steps has she
taken so far to reduce the increase
in population so as to make the plans
successful in the country?

Dr. Sushila Nayar: I did not say
that it is defeating the plans. What 1
said was that part of the gain is
neutralised by population increase.
Both the things have to go on simul-
taneously—our efforts to increase
economic development as fast as pos-
sible and to check the birth rate. In
order to check the birth rate, we
have launched an extensive family
planning programme all over the
country which is gaining ground day
by day.

Shri Kapur Singh: Are Government
aware of the recent successful contra-
ceptive experiments by Dr. Yoshiko
Otani of Japan based upon exfraction
and injection of protein? If so, what
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steps are they taking to use the results
of those experiments for the purpose
of controlling the population explo-
sion?

Dr. Sushila Nayar: Researches to
find out some kind of an immunising
agent against pregnancy have been
going on for a considerable time.
Sometime ago, somebody in one of
the western countries claimed 20 per
cent success. In this morning’s
newspapers, a gentleman from Japan
is reported to have 80 per cent success.
I am not in a position to say anything
decisively because we do not have the
full scientific facts in this case.

Shri S. M. Banerjee: Is it a fact
that one of the reasons for the growth
in population is economic depression?

Dr. Sushila Nayar: This seems to
be a fairly constant rule that the
lower the socio-economic status, the
larger the number of children in a
particular family. Anyone may have
noticed this. That is why I said that
the two efforts, must go on simultane-
ously, namely, increasing of socio-
economic development, education, bet-
ter living conditions etc. and curbing
of the birth rate.

Mr. Speaker: Birth rate is inversely
proportional to standard of living.

Shri A. P. Jain: When was the latest
evaluation of the result of family
planning done and what were the re-
sults? By how much has the birth
rate been reduced and by how much
has the death rate been reduced?

Dr. Sushila Nayar: The death rate
is reduced very much faster than the
birth rate. There is an evaluation
committee which is in operation, and
we expect the report of that committee
before long. I might mention that
specific studies in a few specific areas
like Bombay, rural projects near
Madurai and some place near Cal-
cutta, have brought about a specific
and definite decrease in birth rate as
a result of intensive efforts at family
planning.

Shri Basumatari: What is the aver-
age size of the family at present?
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shri P, §. Nasker: It varies from
area to area.

Shri Basumatari: I want the aver-
age.

Dr. Sushila Nayar: The general
average is five people so far as the
CHS beneficiaries are concerned.

=Y gEINTR TWE  IT-FIA F
IR A oF g ;g ¢ x5 fggem
T FT afE T A A FH S
F ufafadr s ffafadt w1 Jew 3v
oY fggeam ¥ ad-F91 7 F1E T
Y & AT 75 5 R AW F wH AT
T I FT THIET JFEA, A FAH
F F1¢ faawa 78Y gRiT 1 & ag W
argar § f 5w At § avwrT 7 F
FEA R

To gl q1Ax : THE A ¥
GETETT g ATfET WX OfwereT Iy
Tifgy, @ X F @ #15 DN W D
&Y awdy | 39 ¥ fag sfow Y @
& | 9few R 99 F 919 & |19 919-
aw #1 afg F1 7 J7 A0, A1 FRFF
W T foqet AT & g "o ot
FY graq gaTaT g & IAAT A
¥ Adf gEre A, QAT A9 TERTEE
FTUT RN

=Y TRAAE T1E : FAT T TGN 2
f& 2or & gy awgeEl # afwars-
fs #Y FIFAT qHTA ®T § gOATS
A ; afzg ATA I A
qogeg § WX 39 ¥ 3@ AT F
qFT qATH F for #ar wgTA fEwr @
=E?

o oA AT . FAG F4T
FHT 9Tg ¥ AT 9TC AT &, FT HATA-
Ty §, d%a€ § | 97 dF3S iy #
ag AVAAT IAAT SYTAT FH G FAAT
3 Hfew foad fwr, afm =)
wifedaa F—1 g 99 SIg FY 72
A G R LIS IR CUL S
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Legalisation of Abortion

+
( Rameshwar Tantia:
| Shri R. G. Dubey:
| i P. C. Borooah:
) Shri Yashpal Singh:
) Shri Subodh Hansda:
Shri K. C. Jena:
i Bibhuti Mishra:
LShri K. N. Tiwary:

Will the Minister of Health be

pleased to state-

(a) whether Government propose
to set up a Committee to study the
question of legalisation of abortion
as a measure of Family Planning;

(b) if so, when it is likely to be set
up; and

(c) whether representatives of all
States will be taken in the Committee?

The Deputy Minister in the Minis-
try of Health (Shri P, S. Naskar):
(a) and (b). Yes. The Government of
India have constituted a Committee
to study the question of legalisation
of abortion in the country with effect
from the 29th September, 1964.

(c) No.

Shri Rameshwar Tantia: What are
the main points the committee has
been asked to cover, and when is
the report likely to be submitted?

The Minister of Health (Dr. Sushila
Nayar): It was proposed at the last
Family Planning Board meeting in
Bombay which was heid on the 25th
August, 1964, that this matter should
be very carefully studied because
there are social, medical, legal and
moral issues involved.

Shri Yashpal Singh:
also.

Dr. Sushila Nayar: So, it was felt
that a committee consisting of experts
in all these lines should study this
proposal and give us their report,
which I hope we will get by the end
of the financial year.

And 1eligious
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Shri Rameshwar Tantia: Which are
the other countries where abortion
is legalised at present?

Mr. Speaker: Is he against it or in
favour of it?

Dr. Sushila Nayar: In Japan no
legislative measure has been taken,
but the people and the courts have
interpreted the reasons, for abortion,
which are present with us also, name-
ly the health and welfare of the
mother, so widely as to include the
socio-economic conditions of the fami-
ly as well. so that large-scale abor-
tions have been resorted to to control
the birth rate.

Shri R. G. Dubey: In view of the
fact that large masses of people in
India in the villages are not very res-
ponsive to this idea, may I know
what measures Government are con-
templating in this direction? And
then, . . .

Mr. Speaker: “And then” might be
left out. Let the first question be
answered.

Dr. Sushila Nayar: We are using all
the other methods namely, education
to popularise continence or brahma-
charya, and distribution of contra-
ceptives for those who wish to resort
to their use ... (Interruptions).

Mr. Speaker: Why should there be
protest against brahmacharya?

Dr. Sushila Nayar: Then there is
aiso voluntary sterilisation and the
utilisation of intra-uterine devices as
well as oral pills the last two being

.used under controlled conditions.

B ot fafer foaet : gardy st wgrea
AT AT F AT wAAfET ¥ 7 oE
&1 Tegfuar g A oA
qafy Q9 ¥ gvarg § Fars & @7
I AN AT A FHOF FTET T
%1 gfg amar @ & @ i AF A9
FY gheaT faelt &7 waTwa F w9 A0
A JIFT A9 g F AX A0 E 2
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TH %7 FT07 47 9% ¢ 5 awerar s9w
=9 w1 A faeft g 7

Mo g ATAT : A Y HAq
F1 49 § TEAT, I FY g9 ¥ GGAT
o 3 3 ) fom foa i w1 8w
AT FA §, IT ¥ 99 ¥ RBA A
Y ggr=d #1 At et Y WA geey

oo wgew : few aE Al
FE

TTo it ATAT : I ATHH T
Fm g, forem #7 F § W IEH Q@
Fafarer & 91 wWr

ot fapfa fasr: Y Y 3 qanwr
0 TR 9T GHIRX A F19 A

TR T @ oy ag @ fF owame

HCAW AEAT : T KT JATE IR

fear & 1

Shri P. C. Borooah: How does the
hon. Minister differentiate the killing
of a child in a mother’s womb from
that of killing of a child in a mother’s
lap and is it proper and befitting the
hon. lady Minister to agree to have an

anti-moral  legislation under her
aegis?

Mr. Speaker: It is a question of
opinion. Opinions might differ.

Dr. Sushila Nayar: May I say, Sir,
that the hon. Minister, lady or gentle-
man, has taken no decision on this
question. Suggestions are coming
from a large number of people in the
country and what we have done is to
entrust all these suggestions along
with various shades of opinion to this
committee consisting of very eminent
people, lawyers, doctors, social
workers and so on.

Y amare Fag A ¥ Ay AW
ez adt z€ & T FRA ¥
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F1 wfgar ggea@ oy ginr ¢

o gavar AT I FT foee
| ONETT ¥ g —

Shri Shanti Lal Shah, Health Minis-

ter, Maharashtra, Bombay is the
Chairman. The members are: Shri
H. N. Shivapuri, Lucknow, repre-

senative, Indian Medical Association,
Hanging Bridge, New Delhi; Dr. B.
N. Purandare, Hon. Secy. Federation
of Obstetric and Gynaecological socie-
ties of India, Bombay; Smt. Avabai
B. Wadia representing the family
planning association, Smt. Achamz
Mathai, Chairman central Social
Welfare Board, Smt. Masuma Begum,
President of the All India Women's
Conference, Smt, Pushpa Mehta,
General Secretary of the Indian Coun-
cil for Child Welfare, Dr. Mrs. S.
Bhatia, representative of the associa-
tion of medical women in India and
Col. Raina, Director, Family Planning,
New Delhi being Member Secretary.

Shri Subodh Hansda: The hon
Minister referred to the backward
areas in her reply earlier. 1 would

like to know what the Health Minis-
try is doing to educate the backward
people particularly in the backward
areas of the country.

Dr. Sushila Nayar: A reorganised
family planning programme has been
devised for that purpose. It envis-
ages a man and woman worker, train-
ed people, for every 2000 families or
10000 population so that they can go
from house to house and talk to them
and help them and educate them
about the health of the child and
mother’s welfare and the welfare of
the family and thus gaining their con-
fidence advise them regarding family
planning in the interests of the wel-
fare of the family.

Regarding Questions Nos. 108, 115 and
127,

Mr. Speaker: Shri Surendra
Singh.

Pal
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Shri Surendra Pal Singh: Question
No. 108.

Shri S. M. Banerjee: Quesion No.
115 may also be taken along with
this.

An Hon. Member: 127 also.

Mr. Speaker: If the Minister thinks
both can be taken together. it can
be done.

The Minister of Finance (Shri T.
T. Krishnamachari): Question Nos.
108, 110, 115, 127 and 129 are all more
or less the same. What is the ques-
tion that the Chair directs me to
take?

Mr. Speaker: It was desired that
Question Nos. 115 and 127 may be
taken together. If it is convenient
for the Minister to answer them along
with this, he may do it. Otherwise
not.

Shri T. T. Krishnamachari:
Sir.

Yes,

Fourth Plan

+

( Shri Sarendra Pal

| Singh:

| Shri D. C. Sharma:

| Shri Prakash Vir Shastri:

' Shri Jagdev Singh
Siddhanti:

Shri Yashpal Singh.

Shri Bhagwat Jha Azad:

Shri Kajrolkar:

Shrimati Renuka Ray:

Shri Y. S. Chaudhary:

Shri Umanath.

Shri P. Kunhan:

Shri Ram Sewak:

Shri J. B. S. Bist:

Shri Hem Raj:

Shri R. Barua;

Shri R. S. Pandey:

Shri Vishwa Nath Pandey:

Shri Ram Harkh Yadav:

Shri D. D. Mantri:

| Dr. Mahadev Prasad:

Will the Minister of Planning be
pleased to state:

(a) whether any decision has been
taken an the size of the Fourth Five

KARTIKA 30, 1836 (SAKA)
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Year Plan; and

(b) if so, the salient features there-
of?

The Minister of Finance (Shri T.
T. Krishnamachari): (a) Yes, Sir.

(b) The National Development
Council at its meeting held on 27-28
October, 1964 generally decided in
favour of the Fourth Plan outlay
ranging between Rs. 21,500 and Rs.
22,500 crores. Out of this, the invest-
ment in the private sector is estimat-
ed to be Rs. 7000 crores, leaving the
outlay in the public sector to be bet-
ween Rs. 14,500 and Rs. 15,500 crores.
The range of Rs. 1000 crores in pub-
lic sector outlay will be operative
during the second half of the Plan
only if the country’s economy im-
proves sufficiently to permit mobilisa-
tion of additional resources.

Fourth Plan

+
( Shri P. C. Borooah:
Shri S. M. Banerjee:
Shri Harish Chandra
Mathur;

Shri Warior:
Shri Daji:
Shri Sidheshwar Prasad:
Shri Daljit Singh:
Shri Vishram Prasad.
Shri Bagri:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri R. G. Dubey:
Shri Yashpal Singh.
Shri Oza:
Shri H. C. Soy:
Shri Rameshwar Tantia:
Shri H. N. Mukerjee:
Shri Hem Raj.
Shri Ram Sewak:
Shri P. G. Sen:

| Shri Sham Lal Saraf:

‘ Shri Hukam Chand

v Kachhavaiya:

Will the Minister of Plamning be

pleased to state:

*115.

—_—

(a) whether a decision has been
taken by Government on the basic
strategy for the Fourth Five Year
Plan; and
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(b) if so, the nature of the decision
taken?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
objectives and strategy for the Fourth
Plan derive from the need for gene-
rating a rapid increase in tHe national
product, without impairing social
stability. The Fourth Plan aims at
(i) achieving a rate of growth of not
less than 5 per cent per annum in
agriculture and an overall rate of
growth around 6} per cent; (ii) en-
suring the availability of the neces-
sary inputs for agriculture; (iii) en-
larging the supply of essential con-
sumer goods; (iv) providing for con-
tinued growth in metals, chemicals,
machine-building, mining, electric
power and transport; (v) raising pro-
ductivity through the development of
human resources and (vi) generating
larger employment opportunities.

Fourth Plan
+

Shri Yashpal Singh:

Shri Sidheshwar Prasad:
Shri P. C. Borooah:

Shri P, R, Chakraverti:
Shri D. C. Sharma:
Shrimati Ramdulari Sinha:
Shri Vishwa Nath Pandey:
Shri Prakash Vir Shastri:

Shri Vishram Prasad:

Shri Bagri:

Shri Sham Lal Saraf:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri Daljit Singh:

Shri R, G. Dubey:

Shri Oza.

Shri H. C. Soy:

Shri Rameshwar Tantia:

Shri Bishwanath Roy:

Shri H. N. Mukerjee:

Shri Hem Raj:

Shri P. G. Sen:

Shri Ram Sewak:

Shri P. Venkatasubbaizah;

| Shri Ravindra Varma:
Shri Y. S. Choudhary:

L Shrimati Renuka Barkataki:

Will the Minister of Planning be

*127, 1
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pleased to state:

(a) whether the National Develop-
ment Council met in the Capital
towards the end of October last;

(b) if so, the main subjects dis-
cused thereat and the decisions taken;
and

(¢) the measures
taken to strengthen and streamline
the administrative machinery to
ensure the smooth implementation of
the Plan?

proposed to be

The Minister of Finance (Shri
T. T. Krishnamachari): (a) The
National Development Council met

in New Delhi on October 27-28 1964.

(b) A statement is laid on the
Table of the House. [Placed in
Library. See No. LT-3406/64].

(c) A systematic review of the
planning and administrative
machinery at all levels is being
undertaken.

Shri Surendra Pal Singh: Is it a

fact that apart from giving the size
and the resources of the fourth Plan,
the Planning Commission has made
certain basic recommendations,
namely, need for overhaul of
administrative machinery for the
proper implementation of the Plan
projects, (ii) new units in the con-
sumer industries like cement and
sugar should be in the public sector
only; and (iii) urban land should be
nationalised? If so, may we know if
the Government of India has taken
any definite decisions in regard to
these three basic issues?

Shri T. T. Krishnamachari: I do
not think the Planning Commission
has made any such recommendation.

Shri Surendra Pal Singh: In view
of our failures in the past in giving
proper publicity to the Plans may
we know what new steps the Gov-
ernment propose to take to make the
fourth Plan more known to the
public, particularly in the rural
sector, in order to make every



861 Oral Answers

citizen in the country Plan conscious
so that he may derive the greatest
benefit from it?

Shri T. T. Krishnamachari: The
question ranges over a very wide
field. It may be generally admitted
that the public consciousness in
regard to the Plan and its aims has
not been generated to the extent that
is desirable, and here is considera-
ble room for improvement in regard
tc Plan publicity. It is @ matter
which has to be considered in rela-
tion to the size and the objectives of
the fourth Plan. I am sure the
Planning Clommission will consider it.

st TETER w99 69"
axfa grar &1 qfa & fag fa3ai &
feaar =w fqa 9 &1 fase &7
gt A g Gaaedts Aqat A
ST AT RO ag 30 T AFT §, AT
gz @7 AEY & fF 39 | 1 A 9T
¥ 39 W A A wfEF T O w @Y
27 9 Al o § W@FT A
faurg frar war  f5 9gd qeadl
AT FAr wgor foar s ?

Shri T, T. Krishnamachari: At the
present moment, the Planning Com-
mission’s thinking is that foreign
assistance wil] be of the same order
as is being obtained for the third
Plan, namely, about Rs. 2500
crores. It is also true that the pay-
ment of principal and interest in
regard to the past loans would be of
the order of about Rs. 1200 crores.
The question that has to be faced
by Government in this regard is to
see how it can reconcile our needs of
foreign assistance with our obliga-
tions to repay the past debts_

=t AT WY ATAE ¢ TS G
At & few gl ¥ &9 77 A
et &Y TE & 39 Ty AT W@
FC T @ W fger fear W @
fr o mafr F amAiar @R F
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for ®Y7 ar o g 1 afe @i, av

T F F47 T Z1T FT GEAEAT §
Shri T. T. Krishnamachari: The

translation does not enlighten me

about the question.

Mr. Speaker:
repeat?

Would he kindly

=t AEEA W WS § A AT
wgaT § f& g9 duedfy avemr ®
fog gaafe ¥ @4 F@ F1 sgaEEdr
2 99 ¥ @I § @A g AT 9 AW
X st o= e & 6 g@ wwafe
1 s 7 F fag fealamedi &
agar faar s | R A= faar
T g q1 AW § owAEa: fraa oF
T FFTEET L

Shri T. T. Krishnamachari: Again
I am not able to understand it. The
hon. Member knows English and he
can enlighten me about the precise
nature of his question.

Mr. Speaker; What resources
would be relied upon to get thas
amount of money that we require
for the fourth Plan?

Shri Bhagwat Jha Azad: I also
wanted to know what are the efforts
made to raise the resources to meet
the outlay of the Plan.

Shri T. T. Krishnamachari: So far
as the resources of the Plan are con-
cerned, we have had a working
group working on it and within the
order of about Rs. 1000 crores, I think
the estimates are reliable. Of course,
there is a gap of about Rs. 3000
crores, which apart from what we
have in view will have to be raised.
Of course, that is the problem, a big
question mark, which the Central
Government and the State Govern-
ments will have to face, namely,
raising these additional resources to
the extent of Rs. 3000 crores.
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A, fag fagreat : 5@ F9
¥ g qat # Jafa ¥ T, 9%
a1 feafy =i agdt g & ¥ F aren
grfa, 7 I arat & foe =g F fqen
TAT T F <L WA FY AT T4
g

Mr. Speaker: He wants to know
what money has been allocated for
tackling water-logging and floods.

Shri T. T, Krishnamachari: So far
as the break-up w©of the Plan allot-
ment is concerned, they have to
come under one of the heads of irri-
gation and agriculture. We have not
yet taken into account the detailed
requirements of floods protection. So
far as any damage by flood is con-
cerned, that would be a matter of
normal outlay by Government and
the Plan cannot envisage it excepting
as an addition to normal Government
obligations.

Shrimati Savitri Nigam: XKeeping
in view the large expenditure to be
the inflationary tendencies visible,
may I know what particular checks
and safeguards have been contemp-
lated to see that the inflationary
tendencies are not increased to an
alarming stage?

Shri T. T. Krishnamachari: At the
present rioment, we have almost
completely abrogated from our
thinking tlie idea of deficit financing.
Any addition to the money resources
raised by ‘3overnment would only be
to meet the increased demands of
the currently, which is estimated to
be of the order of Rs, 500 crores.

Wt T daw qvEE: & ST STEa
gfE wmragudvadr s W
frag zoml, @@ AT ¥ for Y A<
O W) @ g ¥ s Ty
feqr a7 3, o< fauiw sy fear s,
1§ 8t fivrg fon o 3 =fe g0,

far a5 facim 7r 87
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Mr. Speaker: He wants to know
about special consideration to be
given to backward areas.

Shri T. T. Krishnamachari: There
is an item—that is split up—where
we have attempted to make a provi-
sion for the welfare of backward
classes. The question of backward
areas will have to be fitted into one
or other of the big schemes.

Shri Ranga: May I know whether
any effort has been made to estimate
the approximate contribution that
the agriclturists should be making
towards the tax revenues, direct and
indirect. at the State as well as
central levels, in return for. I suppose.
about one-fourth of the total allot-
ment that is supposed to be made for
the development of agriculture in
the Fourth Plan?

Shri T. T. Krishnamachari: As I
said, the additional resources that
will have to be created beyond what
we have envisaged? in our working
greup is of the order of about Rs. 3000
crores. How much of it is to come
from: the State sector is a thing which
will have to be decided by the Work-
ing Group which we have set up
now or the sub-committees which we
have constituted recently. Un-
doubtedly. any contribution by the
State towards the Plan other than
what has been envisaged must come
in a large measure from the improve-
ment in the agricultural sector. The
hon. Member would realise that the
recent increase in prices that has
been announced by the Government
on the basis of past prices that were
being paid would perhaps pump into
the agricultura] sector somewhere
about Rs. 200 crores or a little more
every year. The question is as to how
much of it would come, either bv
way of savings or other means, from
the agricultural sector as contribution
to the plan resources for the develop-
ment of that sector. It is a matter
that has to be investigated.

Shri R. Ramanathan Chettiar: 1In
view of the acute food supply posi-
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tion and in view of the need for
more imports of foodgrains from
abroad, may I know whether the
Government are contemplating to
allocate more foreign exchange for
imports from abroad?

Shri T. T. Krishnamachari;: The
very large amount that has been
allotted in our preliminary efforts is
about Rs. 3,400 crores for agriculture
and irrigation. It is expected to
relieve us of the obligation to import
foodgrains. Therefore, in our present
thinking in regard to the Fourth Plan
we would probably like to see the
elimination of foodgrain imports
rather than make a provision for
importing more foodgrains.

ot goR w7 vy 2 & S
awgar § f& =gd o ¥ o @
g ag #Y 7% § 99 fawy Mr ¥y %
T AT WER F Surerw W) fa
wat QA1 ¥ 76 faarz gom av a1 saww
w1 a1 | afe g, A ag few fawm o<
AT 4T, ¥ AT 6 7

Shri T. T. Krishnamachari: This
gquestion of outlay on the Plan has
been discussed threadbare amongst the
members of the Planning Commission
and such of those members of Gov-
ernment as are concerned with it. In
the course of these discussions varioug
suggestions have been put forward
1 thought, if any two persons in those
committees agreed or, rather, there
was a large measure of agreement in
any matter, it was my proud pri-
vilege to be associateq with the De-
puty Chairman in that regard.

Shri R. G. Dubey: May I know
what are the items of non-productive
expenditure in the view of the Gov-
ernment at State level or all-India
level, and what specific measures are
adopted to reduce this kind of ex-
penditure?

Shri T. T. Krishnamachari: Produc-
tivity in regard to expenditure is an
item which is capable of being inter-
preted in various ways. From a
purely narrow point of view any ex-
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penditure on social overheads does
not increase productivity. But it ulti-
mately does increase productivity.
Education is a means of productivity,
better health is a means of producti-
vity, and, similarly, water supply
is a means of productivity. If a
person, apart from anything else,
is not to go and get water
three or four miles away from his
house and he gets it near his house,
his productive capacity will increase.
So, any expenditure on social over-
heads can be considered from a
narrfow point of view as not being
directly productive. But, so far as
the Plan outlay is concerned, prac-
tically every amount that is allotted
in the Plan has a productive intent
and productive objective.

Shri Nath Pai: May I know what
steps and measures they are propos-
ing to take during the period of the
Fourth Plan with a view to having a
co-ordinated wage, price and employ-
ment policy so that whereas employ-
ment increases as he promised today.
the real value of the rupee does not
tall and the purchasing price of money
in the hands of the working millions
does not go on declining as it has done
during the past three Plans?

Shri T. T. Krishnamachari: Apart
from the specific efforts that are being
taken by the Planning Commission
and Government in regard to the
Fourth Plan, we have now under exa-
mination th’; question of evolving an
income, wages, and price and con-
sumption policy. This is a very im-
portant matter not only from the
point of view of the Fourth Plan but
also from the point of view of the
economy. We have constituted a cell
in which the Reserve Bank, the Fin-
ance Ministry and the Planning Com-
mission are co-operating in order to
evolve a policy which might perhaps
be implemented in part or whole or
in some measure in regard to the
implementation of the Fourth Plan.

Shri Sham Lal Saraf: May I know
whether the Fourth Plan is being re-
oriented, taking into account the ex-
perience gained in the working of the
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Third Plan, particularly in regard to
agricultural growth, irrigation and
power generation and also keeping in
view that large sums that were
allotted for big industries could not
be utilized? As it has harmed our
national growth in two ways, may I
know what reorientation is being
done in the forthcoming Fourth Plan?

Shri T. T. Krishnamachari: I would
like to draw the attention of the hon.
Member ang the hon. House to the
size of the Fourth Plan. The size of
that Plan ig slightly in excess of the
aggregate of the investment in the
first three Plans put together. There-
fore, the outlook itself has got to be
something different. It is a consider-

ably bigger plan than Wwe have
attempted hitherto. Therefore, our
input must result in output.

There has to be more precise plan-
nnig. That is the major objective
that has to be realised, The details
have to be filled in before the final
draft is presented to the House so as
to take care of the different lines of
strategy that have to be employed for
this purpose.

Shri A, P. Jain: It is generally
feared that there are gonng to be
heavy shortfalls in the targets of the
Third Plan, may be of the order of
20 per cent in the aggregate. May I
know whether the causes of shortfalls
have been analysed and what are
the schemes to plug the loopholes in
the Fourth Plan?

Shri T. T. Krishnamachari: So far
as shortfalls in the achievements in
the Third Plan are concerned, it is
a mratter of continuous examination.
Unfortunately, while there ig a short-
fall in the physical achievements, the
shortfall in expenditure does not
seem to be there; the expenditure is
going up, As 1 said before, it may
perhaps be said now that in our
working the previougs Plan we had
not taken full cognisance of the fail-
ures of earlier Plans. Of course, now,
the House, the country the Planning
Commission and Government are fully
cognisant of the fact that the Fourth
Plan of the measure and size that
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we are envisaging would need a lot
more of precise effort and before em-
barking on the Fourth Plan I think
the Planning Commission should cer-
tainly point out to the Central and
State Governments the defects in the
operation of the Third Plan which had
to be remedied before we start on
the Fourth Plan.

Mr. Speaker: Shri Alvares,
Some hon. Members rose—

Mr. Speaker: There are 25 to 30
hon, Members yet who desire to ask
questions on this.

Shri S. M. Banerjee: There are three
questions.

Mr. Speaker: I am in the hands of
the House, as it desires. We have
spent about 15 minutes,

Shri P. C. Borooah: My name ap-
pears on it.

st oo fag : fom @wit 7 @
I 08 &, ITH! OF & a1 7YFT faemw
afgT 1

Mr. Speaker: I am not looking to
the names at all during these three
questions. It is for the House; I am
prepared to do as it desires.

s farrfa fast © R 3 TR
IAAT @1 a1 2 A, faR W gar
&, T fRg S |

ST AEA 76T & 7 @@,
s qrEa #1 7@ a4 ff9w )

Shri T, T. Krishnamachari: May I
siabmit, Sir, that a copy of this memo-
randum is being reprinted and I
hope, very soon, within perhaps a
fortnight, we will be able to let hon.
Members have a copy of it.

Mr. Speaker: That will be better.
Then we will have time for discussing
it regularly.

Shri T, T. Krishnamachari: There-
fore, it will probably give them
roughly the idea behind the strategy
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<f the Fourth Plan. We will let them
have the copies in about a fortnight's
time.

Mr. Speaker: Then we will go on te
the next question,
=t amare fag faas 1 daa &
FART TF 9T AT Feeriey F7 5T AHT
fremr =nfeg

TR AR ¢ 97 feEwwT gem
at & srowt 1 fome #v A sumRr 3
EQI

Medical Institutes

( Shri -l|3-ibhuti Mishra:

| Shri K. N. Tiwary:
Shri D. D. Puri:
Shri D. C. Sharma:
Shri Dharmalingam:

tShri Y. S. Chaudhary:

Will the Minister
pleased to state:

*109.

of Health be

(a) whether Government propose
to set up four more institutes of
higher medical education and research
in the country;

‘b) if so, the criteria followed for
the places to be selected for establish-
ing these institutes; and

(c) the places actually selected or
likely to be selected for their loca-
tion?

The Deputy Minister in the Ministry
of Health (Shri P, S. Naskar): (a)
Yes, Sir.

(b) The recommendations of the
Mudaliar Committee the local facili-
ties available and promised by the
State Government and the presence
of certain upgraded post-graduate de-
partments were the main considera-
tions for selection of the places of
jocation of these Institutes.

(c). Delhi, Chandigarh and Calcutta
already have Post Graduate Institutes,
which might be further developed. It
is proposed to start similar Institutes
at Hyderapad, Bombay, Madras and
Pondicherry.
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st farfa fasr @ wfaam &1 9@
U %1 o7 &1 W@y gu, faaw v
T g fF amfas A faar smow
FAT TF AT & R qET Sy A
¥ dhww gz @ A qei
A T § 7T AT e @S 8
wifs et 37 A wfaF wawawar & 7
F9T 39 G190 9T IHT &qT T 7

waTeen WA (TMo g ATAT) :
s, ¥ sedtegz dmfae FaT F
¥ fau, oot fem a1 2fA7 3 & fag
TG 7 @ & | gafag JRi gAY o6t
Zfer faer el § gt 39T @ HE-
|FEN

o faafa s mm gz afT 2 9
qeAT qStae Fifasr § AT TWRI T
qFES AT A T A F
saTeT w8t gfaemw & 7 afe g, avar
FTF G § g@F ey F9 FY
FA A R ?

Mo FEAT 1T 5, 7T § 8¢
TF We § UF T J9uE $EEegE @
FY Qe & | FfeT e § 6 SR 1
AT ST TRt Ty AT, TG AT
AR A= T TR IATAT AT T |

s wgaw s faaEy

=it faerfa fes: T gz wv A

T Agea: 89 faary gy at
TATAT &1

st faifa faer: stener weiew, 7
T T 8F § |

TR WEEY : qWT AT 45 A1,
F AraEY 7T IZ

=t o ATo faardl: AFY gwawly
FrFaT § g 4w Fwfawr § gaw
w< & fau @ sfasmw & mar €
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AfeT ag Faifag 7€ gar | W 37
AT qEY & A SHFT FYT FTIW AT HY AR
FTAAT AEG AT ?

o GHIAT AW : H TAT T G
H F1E TN Y & ) FE 2 TAHE
FX TIT &Y A7 &Y ghel § 1 T AT
96 AR IgH aq F Afew T a1 F
EZ AEAHT ¥ JAFTE AT FIF AT
N @ AT E

=t g fag : weeiw fasfa
foosr ¥ qur & f FaT ot A e
R ¥ qgr wware @y wwd | &
HIHTT X T&AT I  F aqy Gefy St
¥ it e " Y qrEr § i
A FegEed § s d A A g AT ¢

WEaR WERW : Igi FT FEIETS
| 1T

To GO AGT : T§ AT
AT FY 477 TEY , T &) AT A7 FY
TIa@e

frfafam: mras e i & fw
FAFT, 7%, 79, fooet w1 w¥hw
FET A FXGIC QY AT §, TET F @AWl
1 39y gveT v faear afaaa
R T AR A ) gafag sfaue
& graTfos <A F ATRTET # oA o
T Y, FAT FIHT AL W, -
o, fagre wifz fres go usai # &
e @Y F g 92 faE &7
o1l

Wo g AT : A, T AT
$FegE AW 1 Q@ &, T 50 wfawe
at 3§ ofar ¥ faardf fou sow
A 50 Sfawm av=t fegeama ¥ fom
A W) fae § 723 7 w=fear
st 7 {ReazE § W v o

Shri D. D. Puri: In view of the
fact that the Chandigarh institute is

NOVEMBER 21, 1964

Oral Answers 872
already functioning very satisfactorily
would the Government of India not
consider utilising the same resources
for tapping other areas?

Dr. Sushila Nayar: The Punjab
Government have expressed the de-
sire that the Government of India
should take over that institute be-
cause they are finding the burden too
much and as a result the expenditure
that they have to incur on this in-
stitute, they have to starve their other
medical colleges which they do not
like.

Shri P. R. Chakraverti: In view of
the fact that the mining and fuel re-
search institute are located in Dhan-
bad, does the Minister think it possi-
ble to set up another medical Te-
search institute in the same area?

Dr. Sushila Nayar: There is nc
such proposal at present.
st go Fag <ty : fem T A
NGed g Faw 797 20 F § 9 AT
Fax AW & WY gerwAr 2| ¥ fom
T EE AT 7

Mo FAIEN AT : AIHA, HIT 3T
& oY 1 W AT F W AW & Fi )
mFqaz ife gy M d a=B A w»
ey 3% O ¥ fagiv 19T w9z
'  fF 3% s=Ege & s g OE
Rz grafrag 3 S A 39 99
ANT ATE TT W AL AT & B «
I T AW AT qqS T far qw gw
2 5 s@ a0F ¥ gat ww FEIES
1 @7 ar) g & gEEw ¥ qE
T Qe ARy A I YA FAT G AR
Shri Kapur Singh: Are Government
aware that discoveries ang facilities
of the modern medical science is the
root cause“of the worldwide problem
of population explosion and, if so, why
don’t we cut at the root of the pro-
blem by giving up these projects?

Shri Nambiar: People must be
killed; they must die en masse.
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Shri Kapur Singh: The House is
anxious to know what the hon. Minis-
ter hag to say.

Dr. Sushila Nayar: There are two
aspects, one is the need for cutting
down the birth-rate and the other is
the cutting down the death-rate. The
hon. Member wculd like us to do
nothing for cutting down the birth-
rate. 1 do not think any hon. Mem-
ber or the people in the country will
agree with him. Government cer-
tainly does not agree with it

Mr, Speaker: He wants germg to be
spread to kill people.

Shri Nambiar:
policy.
-

That is a suicidal

* HEEE qEE . HewE ugRy
WA W Y F aremar fe oo
FEgE FG 49 AT TSEY H T
w1 faare 2, & s @ § feoww
Twn w7y feafa 2 7 %3y gL oF a1
F garay forar mar @ a7 I faer oy
Tt at 2, fa et st ¥ 758 gAY
faer & #17 0F s fea fe asal
T G F7 faur fear syt 2 7

To GArow AT : S, Jav f
Z99ET AT T Fer foedt, W€E AW
FAEA | 07 FFErEw 99 g § | TR
fawfag 75 1 a@ § | 9 w=ATQT
FzvrETe, avad FIX AEE § FTE g
fad #7% 3zt svr=qe a9 # fa=r<
1 OTErE 0 TR gia arEsd ¥
Al gaa U 91 qfed Hfawr qreg
TAYHT AT ATE q @Y £, 9T T
g qr97 g agl 9¥ 7949 fyg Aaqr ofeq
S £t =fq § uw 6 gw FOSERN-
=z gra # fav=g fear m@r
Dr. Sarojini Mahishi: In view of

the increase in the number of medical
institutes for imparting post-graduate
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instructions in medical sciences, may
I know whether any steps are being
taken by the Government to bring
about uniformity in the period of
training and in the matter of remune-
ration to be given to the house sur-
geons and interns?

Dr. Sushila Nayar: The house sur-
geons do not come under the cate-
gory that we are discussing. House-
surgeonship is preparatory to post-
graduate study. So far as standardi-
sation of post graduate education is
concerned wWe are having a Medical
Education Conference from the 23rd,
and experts from all over the country
are going to be in Delhi to discuss
the matter and make recommenda-
tions.

Tt S o At et
#1 7oy 7 whareror 73Y fear svar @
AT FAT T IE=AE § 7 gfawr w@m
&1 s fored fv wfgar sew afas
T afus Q@ A AT aF ?

E 10 gsﬂmawt: g ﬁﬂ"@
fohar sma @ 1 afget seR A qrEAr
e & a1 gy W A faear @)
g ST Afgae Aedefaw
7 TSRS FY q<H R § Forek
avq gy & 1 7 qfedefam #f
SaTET Y EAfET A A A F AT @Y
# o\v e 3% agr giawy & S @Y
2 9y f orew 1 #1 faerat 21

N g T FHAG T AW g
forror 91T FF F A< [T TFR FAF
FUT F1E ¥F AE FT CF Fqa" M-
I fF T T 9T 7 g9 I
TEAT AT FTF 7

Mo GRS ATAT : gH THT HIWT
AT T&T TG o THeOE IHT gW
FAM AN ITCFAENITIAFS
Fug g% fefgee awamEl § 9
FT | HYT 2T FY ITHT AW 7
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National Planning Council

[ Shri S. C. Samanta:
Shri Subodh Hansda:
I Shri M. L, Dwivedi:
110, % Shrimati Savitri Nigam:
Shn D. C. Sharma:
hri Hem Raj:
Shn Oza:
Shri Utiya:

Will the Minister of Planning be
pleased to state:

(a) whether Government propose to
set up the National Planning Council;

(b), if so, what would be the func-
tions of this Council; ang

(¢) who will be the members of
this Council?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). It is
proposed to constitute a National
Planning Council consisting of fifteen
to twenty distinguished scientists, en-
gineers, economists, administrators
and other experts which would ad-
vise the Planning Commission on pro-
blems which may be referred to it.
The actual composition of this Coun-
cil is under consideration.

Shri S. C. samanta: What will be
the fate of the National Development
Council when this new Council is
formed?

Shri T. T. Krishnamachari: The
National Development Council is a
body representing the various State
Ministries. This is purely an advisory
body of experts dealing with speci-
fic problems referred to it by the
Planning Commission.

Shri S. C. Samanta: Who suggested
the formation of such a Council?

Shri T, T. Krishnamachari: Sir, the
Prime Minister suggested its forma-
tion,

Shri Subodh Hansda: What would
be the fate of the planning cells in
the Planning Commission in view of
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the fact that this new Planning Coun-
cil is going to be set up?

Shri T. T. Krishnamachari: This is
a body which will advise the Planning
Commission, and this Council will be
presided over by the Deputy Chairmar
of the Planning Commission. Per-
haps, if there are any important dis-
cussions, other Members of the Plan-
ning Commission will also be asso-
ciated with it. The Planning Com-
mission has to exist for a Counci! of
this nature to be formed.

Shrimati Savitri Nigam: May 1
know whether the experts would be
drawn from various States and whe-
ther they will be serving on it in an
advisory capacity or their decisions
would be considered to be final ones?

Shri T. T. Krishnamachari: A. T
have said, it is purely advisory. The
Planning Commission will examune
whatever advice they give on specific
problems and accept them to the =x-
tent they think is desirable. They
will be drawn widely from various
parts of the country. I have enu-
merated the broad character of the
Council.

Shri Oza: In view of the fact that
even at present some members of
the Planning Commission are experts
in various spheres, ‘may I know whe-
ther after the institution of this
National Planning Council the com-
position of the planning body will aiso
be changed or it will remain the same?

Shri T. T. Krishnamachari: 3o tar
as the reorganisation of the Planning
Commission is concerned it is a diff-
erent matter. As regards the fact
that they are experts, suppose it hap-
ners *hat there are five or six mem-
bers of the Planning Commission, and
there are various subjects, which
probably could be grouped under
fifteen or twenty heads, for which we
need people who can advise. I do not
think this is a sort of supersession of
the Planning Commission at all: this
is only ancillary to the existing Plan-
ning Commission.
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Shri Nath Pai: In view of the fact
that there is already a plethora of
advisory panels, councils, committees,
and the Planning Commission under
the termg of its constitution is itself
an advisory body, may I know what
necessitated the constitution of this
new advisory body and whether it
will not be a case of too many cooks
#poiling the broth and too many ad-
visory committees advising the ad-
visory Planning Commission?

An hon. Member: It is Parkinson’s
law in operation.

Shri T. T. Krishnamachari: I think
that it is because of the realisation of
the inadequacy of concentration given
by these ad hoc bodies that the Prime
Minister says that there is the need
for a council of this nature. I would
like to read out extracts from his
views on this matter. And the extract
which is relevant is as follows:

“He felt that the members of
the Planning Commission should
keep in the closest touch with the
outside world and with the think-
ing of the people who were specia-
lists in various fields. He felt
that once a person took up office,
his contact with the outside world
tended to become limited. There
was, therefore, need for a body
of say ten or fifteen Members who
should be selected carefully and
who will be in close touch with
the outside world. There should
be a close contact between them
and the members of the Planning
Commission with frequent meet-
ings held at least once in two
months . He felt that specific
problems should be posed to this
body and that individual members
or small groups of members of
this body might be presented with
problems and might sit for one or
two months and give their consi-
dered views on those problems.
The Deputy Chairman of the Plan-
ning Commission will be the
chairman of this body.”.
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Shri Nath Pai: On a point of order.
One point remains unanswered. I
had asked what the status of the ad-
vice given by this advisory council to
the Planning Commission would be.
That aspect is not quite clear.

Shri T. T. Krishnamachari: What-
ever status they enjoy at present will
still remain.

Shri Bhagwat Jha Azad: We have
gone through the speech of the Prime
Minister on this subject, 3 portion of
which has been quoted now, but we
have not been able to know from it
the difficulties experienced by Gov-
ernment in the course of the three
Plans when the Planning Commission
have been able to associate a panel of
experts such as econpmists and others.
So, we would like to know what diffi-
culties were faced and +how those
panels fell short of requirements to
meet which this council is now being
suggested.

Shri T. T. Krishnamachari: It is
very difficult for me to outline what
the difficulties were, but what happens
is this. Having been a member of
some of these councils, I know that
we meet to discuss certain problems
for a day or two; there are a number
of people and everybody wants to
speak, and ultimately we end up, per-
haps, without any final conclusions.
The idea of this planning council is
that there should be people who know
a particular subject or are working
in that fleld, who will come and sit
here in Delhi; they will not be mem-
bers of the Planning Commission, be-
cause they are people who are outside
ang they cannot give up their work.
The Prime Minister himself had indi-
cated in his speech that the number
of experts available in the country
was not many and they had other
work to do, but any person who has
other work to do and who is prepared
to spend say. a week, every two
months, sitting here and working on
a particular problem either with other
people or with the Planning Commis-
sion and giving his advice in a specific
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way would be useful. That was why,
relating it to our past experience, the
Prime Minister felt that there was
need for a body of this nature where
people would conduct this work lite-
rally and -stay here for some time; it
may be a week or a fortnight or it
may be that they meet only twice a
year; it will depend on the individual
subject and the particular inclination
of the members chosen.

Y AR ;G A G §
afwt ¥ frss gu ant w1 F s
L g | & ag ST =vgar g fF o
TS AT afwg i, Fan San
fage wt w1 N g @ Swew
AR 39 e WY 39 afveg § W@
Eio ol

Mr. Speaker: He has already ans-
wered that question.

Shri T. T, Krishnamachari: I have
answered it but I can tell the hon.
Member that it is the feeling of the
Deputy Chairman and some of us too
that the sociological problems con-
nected with planning have not been
given that adequate attention that
should have been given to it in the
previous Plans, and the question of
the backward classes would form an
important part of any consideration
of the sociological aspects of planning,
and I think that this matter will be
given due attention,

Shri Hem Barua: May I know
whether it is a fact that the Prime
Minister has advised soft-pedalling of
spectacular projects in favour of more
efficient working of existing projects
whereas there are other Members in
Governinent who prefer ‘the Nehru
approach of industrialisation at all
costs? In that context, may I knew
whether it is the National Planning
Council, whose verdict will be final
or whether the verdict of the Plan-
ning Commission will be final or whe-
ther Government would resolve the
differences by themselves?
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Shri T. T. Krishnamachari: If I may
humbly submit, there is an element of
non-sequiter between the first and
second part of the question. I would
like to humbly tell the hon. Member
that the presumptions behind the
question are wrong. The Prime Minis-
ter did not ask for any projects to be
soft-pedalled; only he felt that pro-
jects that had been taken up should
be completed quickly before we start-
ed taking up new projeets, not soft-
pedal them. It is undoubtedly good
to complete projects and get the bene-
fit of those projects rather than launch
out on a number of projects all of
which will take a long time to bear
fruit.

So far as the National
Council is concerned .

Planning

Shri Hem Barua: What about the
other part, whether there are other
members in the Government who are
in favour of the Nehru approach to
industrialisation?

Shri T. T, Krishnamachari: When
the basis itself is wrong, when there
is no dichotomy in the matter of opi-
nion, where is the question of dealing
with the opinion that the other people
have? The Prime Minister has not
adumbrated a ‘view which is in con-
tradiction or even contrary to the
accepted views of this Government.
He is in full sympathy with it, but he
has said that whatever you take in
hang you should complete before you
Jaunch into new ones. About that,
there can be no difference of opinion
so far as any intelligent person is con-
cerned.

Shri Nath Pai: In full sympathy
with or in full agreement with?

Shri T. T. Krishnamachari: So far
as the National Planning Council is
concerned, it is to advise the Planning
Commission. It is not something im-
posed on the Planning Commission. Its
deliberations will be presided over by
the Deputy Chairman of the Planning
Commission. Therefore, there is no
question of conflict between views.
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Shri Nath Pai: Is the Prime Minis-
ter in full agreement or is he in sym-
pathy with opinion with which he
disagrees.

Mr. Speaker: Something in between
the two!

Shri Hem Barua: He
words ‘in sympathy with’.

Shri Nath Pai:
disagreement.

D.V.C. Navigatiomal Cana]

used the

There is an implied

+ .
[ Shri D. D. Puri:
+112, ) Shri Tridib Kumar
’ Chaudhuri:
| Shri Heda:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government’'s atten-
tion has been drawn to the statement
made by the Minister of Irrigation
and Waterways of the West Bengal
Government in the West Bengal Legis-
lative Council on the 8th  October,
1964 to the effect that the taking over
of the DV.C. Navigational Canal by
‘West Bengal has been held up because
of the fact that the Canal has no pros-
pect of being put to commission be-
cause of the failure of the D.V.C. to
supply water in the canal for naviga-
tional purposes; and

(b) what is the actual position and
when the canal js likely to be put to
commission?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) Yes, Sir.

(b) A statement giving the requi-
site information is laid on the Table of
the House.

STATEMENT

The Government of West Bengal
have reported that the statement made
by the West Bengal Minister for Irri-
gation and Waterways in the State
Legislative Council on the 8th October,
1964 was to the effect that the matter
concerning navigation in the DVC
Navigation Canal was under examina-
tion by the experts and that pending
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receipt of the report of the experts,
the State Government had not taken
over the “navigation” canal from the
DVC for operation and maintenance.

The canal is complete in all respects,
but its commercial operation is to be
attended to by the State Government
who have set up a Water Transport
Board for examination of the feasi-
bility of commercial exploitation of
the canal. The question of available
lity of water has been examined by
the Central Water and Power Commis-
sion and the Chief Engineer, West
Bengal and the findings are the fol-
lowing:—

(i) Based on 16 hours working of
Locks, it would be possible to
operate the canal for naviga-
tion up to March as well as
rabi irrigation facilities to
about 70,000 acres.

(ii) To explore the possibility of
extending navigation facility
throughout the year, it would
be necessary to make observa-
rabi ijrrigation facilities to
about 70,000 acres.

West Bengal Minister for Irriga-
tion and Waterways in his statement
before the West Bengal Legislative
Council in 8-10-64 said “The question
is not whether the canal is navigable
or may be made navigable but the
question is one of economic nature,
is of commercial nature”. The West
Bengal Government have, however,
reported that the matter is still under
examination by an Expert Committee
set up by them.

Shri D, D. Puri: It is clear from
the statement that the feasibility of
the commercial exploitation of the
canal has not yet been worked out.
When will it be done?

Dr. K. L. Rao: The feasibility from
the point of view of supply of water
has been established. The canal is
completely navigable and that also
has been acknowledged by the hon.
Minister of West Bengal. The only
question they are examining now is



883 Oral Answers

about the commercial soundness, whe-
ther from the commercial point of
view the canal should be made navi-
gable or not, not from the point of
view of supply of water.

Shri D. D. Puri: That is precisely
my question. When wil] the assess-
ment of the feasibility of commercial
exploitation be completed?

Dr, K. L. Rao: That is under the
consideration of the West Bengal Gov-
ernment. They have not yet indicated
any particular time. I am also pur-
suing this matter with the Ministry of
Transport here to expedite some con-
clusions on that.

Dr. Ranen Sen: Is it a fact
West Bengal Government engineers
have already stated that because
water will not be available throughout
the year this canal will not be useful
for navigation for commercial pur-
poses? If so, what is Government’s
attitude in regard thereto?

Dr. K L. Rao: As I have submit-
ted already, the West Bengal Govern-
ment have not stated so; they have not
said that the canal js not navigable
from the point of view of water.
With regard to availability of water
all the year round, it depends upon
the number of hours which the Gov-
ernment want to work if it is for 16
hours, water will be available for 9
months; if the canal is worked for 12
hours, it will be available all the year
round. The West Bengal Minister has
made it quite clear that they are not
thinking of the water; they are only
thinking about the economics of navi-
gation.

Shri Heda: What are the factors,
the change of which have made Gov-
ernment now reconsider the commer-
cial aspect of this canal, between the
period when the canal was planned
and now?

Dr. K, L. Rao: T am not quite clear
what the hon. Member wants, but the
position is like this. The canal was
complete for navigation as far back as
1959, but till now there has not been
navigation developed. The attention
of the West Bengal Government has

that
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been drawn to this, and they have
appointed a West Bengal transport
body which is going into this question,
and their report is awaited by the
West Bengal Government.

WRITTEN ANSWERS TO
QUESTIONS

Foreign Exchange Reserves

*111, Shri Vidya Charan Shukla:
Will the Minister of Finance be
pleased to state:

(a) the present position of India’s
Foreign exchange reserves; and

(b) the future outlook in this re-
gard?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) India’s foreign exchange
reserves (excluding gold held by
the Reserve Bank of India) amounted
to Rs. 124.18 crores on the 6th Novem-
ber, 1964—the last date for which in-
formation is available.

(b) The country’s export earnings
may be expected to rise over the next
few months which constitute a com-
paratively favourable season for ex-
ports. However, in the face of heavy
payments, including those on the ser-
vicing of foreign loans and repurchase
of Indian rupees from the Interna-
tional Monetary Fund, the pressures
on the foreign exchange reserves are
expected to continue.

Increase in Bank Rate

T .
( Shri Surendra Pa] Singh:
| Shri Prakash Vir Shastri:
| Shri Jagdev Singh

*113. Siddhanti:

i Shri Yashpal Singh:
Shri Heda:
Shrimati Renuka Ray:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Reserve Bank of India has raised ‘the
Bank rate from 4-1|2 to 5 per cent.
with effect from 1st October, 1964; and

(b) the effect this rise in bank rate
has had on the current price situation
in the country?
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The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Yes. The bank rate was
raised to 5 per cent with effect from
the 26th September, 1964.

(b) The rate was increased in the
context of certain other decisions,
which were also mentioned in a state-
ment made in the House at that time.
It cannot be said that the bank rate,
by itself, has influenced the upward
trend in the price level at present. It
is expected that in the long run it
might have, to some extent, a reverse
effect.

Irrigation Projects

( Shri Vishram Prasad:
Shri Bagri:
J Shri Shree Narayan Das:
*114.{ Shrij Yashpal Singh:
| Shri Bibhuti Mishra:
| Shri K. N. Tiwary:
{_ Dr. Mahadeva Prasad:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Centre has advised the States to re-
view their existing major and medium
irrigation projects; and

(b) if so, the broad outlines thereof?

The Minister of Irrigation and Power
(Dr. K, L. Rao): (a) Yes Sir. In
September, 1963 two Teams, each
headed by a Member, Central Water
& Power Commission were constituted
to go round all the States and review
the progress of major and medium
irrigation schemes. The State Gov-
ernments were requesteq to assist
them in the review. The review has
since been completed.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-3407/64].

Medical Treatment of the late Prime
Minister

Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:

Health be

Shri Yashpal Singh:
*116.

Will the Minister of
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pleased to state:

(a) whether her attention has been
drawn towards certain press reports
that the late Prime Minister was not
given adequate medical treatment on
the night of the 26th May, 1964;

(b) whether any inquiry has been
made to find out the basis for such
reports; and

(c) if so, the result thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c¢). No such reports
have come to notice. The facts of the
case are that the late Prime Minister
was in a very satisfactory condition
when he went to his bed on 26th night.
The fatal episode occurred towards the
early morning hours of 27th May.
All arrangements for emergency treat-
ment were always kept ready in the
adjoining room. The Prime Minister
was given every treatment that was
indicated but unfortunately it was of
no avail.
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Bird and Co.

118, jShr? S. M. Banerjee:
\ Shri Daji: .

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 375 on the 24th
September, 1964 and state:

(a) whether prosecutions have been
launched against M|s. Bird and Com-
pany in the cases involving the alleg-
ed contravention of the Foreign Ex-
change Regulations Act which were
being investigated by the Directorate
of Enforcement; and

(b) if not, the reason for the delay?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (2) and (b). As a result of in-
vestigations carried out, the Director
of Enforcement has in his adjudica-
tion order dated the 22-10-64 imposed
a penalty of Rs. 67,000 on Mis. Bird &
Co. (P) Ltd., Calcutta, and their asso-
ciate firm Mijs Orissa Minerals Deve-
lopment Co. Ltd., Calcutta. No prose-
cutions have been launched against the
firms in this regard.
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Interest em Provident Fund Accumula-
tions

( Shri A. V. Raghavan:
*120. { Shri Pottekkatt:
Shri Kappen:

Will the Minister of Finamce be
pleased to state:

(a) the rate of interest allowed on
Provident Fund contributions at pre-
sent;

(b) whether there is any proposal to
revise the rate of interest given by
Government on the Provident Fund
accumulation of their employees as a
result of the recent upward revision
of the Bank rate; and

(c) the rate of increase proposed
to be sanctioned and when the same
will come into force?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Four per cent per annum;

(b) No, Sir; none at present;

(¢) The question does not arise.

Family Planning

[ Shrimati Sharda Mukerjee:
Shri Prakash Vir Shastri:
{_ Shri Jagdev Singh Siddhamti:

Will the Minister of Health be
pleased to state:

*121.

(a) the concrete steps taken to im-
plement the re-organised Family
Planning Programme launched in
September, 1963 at State, District and
Village levels;

(b) whether an official evaluation
team has studied the progress of
Family Planning in wvarious States; and

(c) if so, the team’s opinion on the
working of the programme?

The Minister of Health (Dr. Sushila
Nayar): (a) The State Governments
are taking action to implement the
programme. Approval of the Central
Government was conveyed to the
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State Governments to implement the
approved schemes without further
reference to the Government of India.
A statement showing the position in
the warious States is laid on the Table
of the Sabha. [Placed in Library.
See No. LT-3408/64].

(b) Yes.

(c) The report of the Family Plan-
ning Programme Evaluation and Plan-
ning Committee will be placed on the
Table of the Sabha when received.

Managing Director of LM.F.

Shri Kapur Singh:
Shri P. K. Deo:

| Shri Solanki:

i Shri Buta Singh:
Shri Gulshan:

*122.

Will the Minister of
pleased to state:

Finance be

(a) whether Government have taken
note of the views expressed by Mr.
Pierre-Paul Schweitzer, Managing
Director of the International Monetary
Fund on monetary and financial sta-
bility as essential pre-requisites for
sustained economic growth for deve-
loping countries; and

(b) if so,
thereto?

Government’s reaction

=l

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu); (a) Yes, Sir.

(b) Government agree that a higher
rate of growth of the economy must
be achieved while avoiding inflation.
This objective wil]l need to be secured
through the increased mobilisation of
resources by way of taxation, borrow-
ing and surpluses from public sector
undertakings, and the continuing ap-
plication of sound monetary policies
and of specific measures to stimulate
production and regulate distribution.
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Bennett Coleman and Company Ltd.

Shri Oza:
Shri R. G. Dubey:
Shri Yashpal Singh:
*123.{ Shrimati Ramdaulari Sinha:

Shri Rameshwar Tantia:
Shri Jai Bahadur Singh:

| Shrimati Renu Chakravartty:

( Shri Bhagwat Jha Azad:

Will the Minister of Finance be
pleased to state:

(a) whether an investigation has
been carried out into the affairs of
Messrs. Bennett Coleman and Com-
pany Limited, Bombay under the Com-
panies Act; and

(b) if so, the steps Government pro-
pose to take in pursuance of the said
investigation?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Yes, Sir. The investiga-
tion is still on.

(b) On the basis of irregularities
disclosed in the interim reports of
the Inspector, two petitions under sec-
tions 388B and 398 of the Companies
Act have been filed before the Com-
panies Tribunal. The Tribunal has
already passed orders for the interim
management of the affairs of the com-
pany. Besides two Government nomi-
nees have also been appointed as
directors on the Board of the com-
pany under Section 408 of the Com-
panies Act for a period of three years.

Krishna-Godavari Waters Dispute

*125. Shri Sivamurthi Swamy: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Starred Question No. 99 on the 10th
September, 1964 and state the pro-
gress made so far to resolve the dis-
pute between the State Gavernments
of Mysore, Andhra Pradesh and Maha-
rashtra on the question of sharing the
Krishna-Godavari waters?

The Minister of Irrigation and
Power (Dr. K. L. Rao): A meeting was
held with the Chief Ministers and
Ministers of Irrigation, Andkra Pra-
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desh, Maharashtra and Mysore on
August 19th, 1964. The discussions
which were to be continued on 29th
October, had to be postponed due to
the sad demise of Shri Dasappa. It is
now proposed that discussion may be
resumed in the third week of Decem-
ber.

Unit Trust Units

I" Shrimati Renuka Ray:
126 ) Shri Jai Bahadur Singh:
‘Y Shrimati Renu Chakravartty:
Shri M. L. Jadhav:

Will the Minister of Finance be
pleased to state:

(a) the total amount collected by
the sale of Unit Trust units so far;

(b) the extent to which these units
have been purchased by the encash-
ment of securities from other small
savings scheme; and

(c) the efforts being made to ensure
a better response for the sale of these
units?

The Deputy Minister im the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Details of the total value
of the units sold upto the 21st Novem-
ber, 1964 are being compiled and a
statement containing the necessary
information will be laid on the Table
of the House.

(b) There is no reason to believe
that there has been any diversion of
the amounts which have been invested

under the various small savings
schemes.
(c) As 1,27,000 applications have

already been received under the unit
scheme, the response appears to have
been satisfactory. A Savings Mobilisa-
tion Board has, however, been consti-
tuted by Government, to consider and
undertake steps for the popularisa-
tion of savings in various forms, in-
cluding the purchase of unit certlﬂ-
cates. !
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Economic Development of Small
Towns

( Shri Hem Raj:
| Shrimati Renuka Barkataki:
*128.4 Shri P. C. Borooah:
1 Shri D. C. Sharma:
Shri R. Barua:
[Shri Y. S. Chaudhary:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 238 on the 17th
September, 1964 and state:

(a) whether the Committee set up
by the Government to study the pro-
blems of small towns in the hill and
border areas has since completed its
report; and

(b) if so, its  conclusions and
whether a copy thereof shall be laid
on the Table?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Committee
expects to finalise its report very
shortly. A copy of the report will be
placed in the Parliament Library as
soon as available.

Reorganisation of Planning Commis-
sion

( Shri Hem Barua:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Sidahanti:
Shri Harish Chandra Mathur;
Shri Surendranath Dwivedy:
*129.{ Shri Onkar Lal Berwa:
} Shri Gulshan:

Shri R. S. Pandey:
Shri R. Barua:
Shri Sidheshwar Prasad:
| Shri H. C. Soy:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to reorganise the
Planning Commission and to add a
consultative body to it; and

(b) if so, the broad features of the
re-organisation plan as also the func-
tions of the proposed consultative
body?
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The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). It is
proposed to constitute a body to be
known as the National Planning
Council composed of scientists, engine-
ers, economists, administrators and
other experts, which would advise the
Planning Commission on problems
which may be referred to it. Other
ideas concerning reorganisation have
not yet taken a concrete shape.

Floods in Delhi

[ Shri D. C. Sharma:
| Shri Heda:
Shri Yashpal Singh:
. Shri Surendra Pal Simgh:
| Shri Onkar Lal Berwa:
~130, { Shri Gulshan:
{ Shri Naval Prabhakar:
' Shri Balmiki:
Shri Murli Manohar:
Shri Ram Harkh Yadav:
| Shri Vishwa Nath Pandey:

Wil] the Minister of Irrigation and
Power be pleased to state:

(a) the extent of damage caused by
floods due to rains and breaches in
drains in the Union Territory of Delhi
during the current year,

(b) the nature and extent of help
rendered to the persons affected by the
floods;

(c) whether any comprehensive plan
in consultation with the State Gov-
ernments of Punjab, Uttar Pradesh
and Rajasthan has been chalked out
1o meet such situations in future; and

(d) if so, the broad features of the
plan?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The ap-
proximate area inundated by floods in
Delhi Territory is 1,13,000 acres. The
cropped area affected is 46,681 acres
and the number of villages affected is
170. Nearly 5,000 pucca houses and
25,000 kucha houses are reported to
have been damaged or destroyed.
“Total financial loss excluding the
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cost of houses damaged or destroyed,
is estimated at Rs. 1.25 crores.

(b) Ex-gratia grants are being given
to the persons at the rate of Rs. 25;-
per head subject to a maximum of
Rs. 100!- per family. Ration is being
supplied free of cost to derserving
persons. Relief camps are being run.
Empty cement bags, surki, bamboos,
ballies, tents, tin sheeting and several
other articles were also supplied to
the villages of the flood affected areas.
Military ducks and boats were also
placed at the disposal of the villagers
for their convenience and speedy com-
munication.

(c) An Expert Committee has been
appointed to go into the problem of
floods in the Union Territory of Delhi
and the adjoining areas and action
will be taken in the light of its recom-
mendations. A flood Control Board
has also been constituted to ensure in-
tegrated planning, unified control and
direction for speedy execution and
effective maintenance of flood control
works in Delhi and contiguous areas
of Punjab and Rajasthan.

(d) This will depend upon the re-
commendations of the Expert Commit-
tee mentioned in reply to para (¢). A
conference of Chief Ministers, Minis-
ters of Irrigation is being held on 27th
November, 1964 to finalise the list of
flood control works of inter-state
drains or rivers, their problem of exe-
cution and financing inter-state con-
trol and coordination in operation and
maintenance, organisations for closing
breaches and flood relief works.

Lodhi House Hostel, New Delhi

f Shri Vishram Prasad:
\ Shri Bagri:

Will the Minister of Works and
Housing be pleased to refer to  the
reply given to Starred Question No.
108 on the 10th September, 1964 and
state:

(a) whether Government have since
considered to run the Lodhi House
Hostel, New Delhi differently from
what it is today;

*131.
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(b) if so, the broad outlines thereof;
and

(c) the reasons for the change?

The Minister of Works and Housing
(Shri  Mehr Chand Khanna):
(a) to (c). The matter is still under
consideration.

World Bank Meeting at Tokyo

*132. Shri R. Ramanathan Chettiar:
Will the Minister of Finance be pleas-
ed to state:

(a) whether India was represented
at the recent World Bank meeting in
Tokyo;

(b) if so, the composition of the
Indian team; and

(c) the subjects discussed at this
meeting and the outcome thereof?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Yes, Sir.

(b) The Minister of Finance led the
Delegation. Other members were:
(iy Shri S.

Finance Secretary.

(ii) Shri P. C. Bhattacharyya,
Governor, Reserve Bank of India.

(iii) Shri B. K. Madan, Deputy
Governor, Reserve Bank of India.

(iv) Shri C. S. Krishna Moorthi,
Joint Secretary, Ministry of Fin-
ance.

Bhoothalingam,

(v) Shri I.G. Patel, Visiting Pro-
fessor, University of Delhi.

(c) In addition to the general discus-
sion on the Annual Reports of the
Bank and its affiliates, International
Finance Corporation and International
Development Association, the follow-
Ing important business was transact-
ed:

(i) It was decided to transfer
$ 50 million from the net income
of International Bank for Re-
construction and Development to
International Development Asso-
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ciation as a grant. The balance of
the net income was added to the
Bank’s reserves.

(ii) It was agreed that the Arti-
cles of Agreement of the Bank and
the LIF.C. should be suitably
amended to enable the latter to
borrow from the former for its
operations.

(iii) It was also decided that a
Convention should be formulated
for establishing facilities and pro-
cedures which would be available
on a voluntary basis for the settle-
ment of investment disputes bet-
ween  contracting States and
nationals of other contracting
States through conciliation and
arbitration.

Prices of Consumer Goods in Delhi

Shri P, C. Borooah:
"133‘{ Shri P. R. Chakraverti:
L Shrimati Savitri Nigam:

Will the Minister of Finance be
pleased to state:

(a) whether Government's attention
has been drawn to a National Con-
sumer Service Survey reporting that
despite all efforts by Government to
keep the prices in Delhi under check,
the prices of most of the consumer
goods showed a further upward trend
in October as compared to September,
1964;

(b) if so, what was the rise in
prices of oils, ghee, milk, tea, blades,
soaps, gur, pulses and foodgrains, and

(c) whether there has “een further
rise in November, 1964, if so, t-: what
extent?

The Deputy Minister of Finance
(Shri Rameshwar Sahu): (a) and (b).
The National Consumer Service have
informed Government that they have
issued no such report. However, a
statement showing the average con-
sumer priceg in Delhi of the commo-
dities mentioned in the Question dur-
ing September and October 1864, as
reported by the National Consumer
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Service in their Monthly Reviews, is
laid on the Table. [Placed in Lib-
rary. See No. LT-3409/64]. Prices
of most of these commodities showed
.a rise, the extent of which may be
seen from the statement.

(c) Comparable data for November
will be available at the end of the
month. The upward trend has hailt-
ed in the case of many of the com-
modities, particularly cereals and
pulses,

Irrigation Potential

134 f Shri Hem Barua:
1 Shri Kolla Venkaiah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
shortfall in irrigation potential at the
end of the Third Plan will be much
bigger than what was anticipated even
a year ago; and

(b) if so, a broad outline of the
likely shortfall?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) at the time of Mid-Plan ap-
praisal (Later part of 1963), the
potential likely to be created was
expected to be 23.16 million acres. As
a result of a recent review of the
progress of projects by the Central
Irrigation Teams, it is now estimated
that the potential to be created by the
end of III Plan would be 19.62 million
acres,

Bank of China

( Shr1 P, C. Borooah;
Shri Hem Barua:
Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:
J Shri Selanki:
*135. 3 Shri Buta Singh:
Shri Gulshan:
shri Kapur Singh:
Shri Kishen Pattnayak:
Shri R. S. Pandey:
| Shri R, Barua:

Will the Minister of Finance be
pleased to refer to the reply given to
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Starred Question No. 235 on the 17th
September, 1964 and state:

(a) whether the enquiry into the
affairs of the Bank of China has since
been concluded;

(b) if so, the broad features of the
findings; and

(c) the action taken by Government
in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes,

(b) While making payments, the
bank, according to the report, was
not always following the established
procedure. According to the investi-
gating officer, it was also extending
special facilities to certain Chinese
institutions perticularly in Calcutta
and Kalimpong and many of its em-
ployees were collecting intelligence or
carrying on anti-Indian activities.

(c) The employees who were en-
gaged in carrying on espionage or other
undesirable activities were deported
as and when this was considered
necessary. The Bank was taken into
liquidation in December, 1962, and all
the employees recruited from China
have now left the country.

Aid tfo T.B. Patients

[ Shri Pottekkatt:
258, { Shri A. V. Raghavan:
L Shri Kappen;

Will the Minister
pleased to state:

of Health be

(a) the number of applications re-
ceived so far, for giving aid to T.B.
patients in Kerala during the current
financia] year;

(b) the number of applications on
which action has been taken so far;

(c) the amount disbursed
and

so far;

(d) action taken to expedite the dis-
posal of pending applications?

The Minister of Health (Dr. Sushila
Nayar): (a) to (d). There is no
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Scheme of assistance for T.B, patients
in Kerala but four petitions from per-
sons suffering from the disease have
been received. Omne of the applicants
was granted a sum of one hundred
rupees out of the Health Minister’s
Discretionary Grant.  Enquiries are
being made regarding the others.

Bagmati River

259, Shrimati Ramdulari Sinha: Will
the Minister of Irrigation and Power
be pleased to state to what extent the
scheme of diverting the flow of Bag-
mati river from the current course to
old course between Dhang and
Bairagnia through the Railway bridge
has succeeded?

The Minister of Irrigation and
Power (Dr. K, L. Rao) : The Bihar
Government has reported that the

pilot channe] excavated to divert the
Bagmati from its current course o
the old course takes a flow of 40 to
60 per cent during the high floods and
70 to 75 per cent during low floods.

Industrial Development Bank

Shri R. Ramanathan
260. < Chettiar:
i_ Shri Rameshwar Tantia:

Will the Minister of Finance be
pleased to state:
(a) whether the Industrial Deve-

lopment Bank hag started functioning;

(b) if so, the composition of its
Board of Directors and the manage-
rial set-up; and

(c) the number and places at which
it has or proposed to open its branch-
es and when these would start their
functioning?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). The
Industrial Development Bank of India,
which was established on the 1st July,
1964 under the Industrial Develop-
ment Bank of India Act, 1964 has
started functioning.
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In terms of sub-section (1) of Sec-
tion 6 of the said Act, the Board of
Directors of the Development Bank
consists of the same persons as are
directors of the Central Board of the
Reserve Bank. A list of the present
directors of the Development Bank is
given in the Statement laid on the
Table of the House. [Placed in
Librory. See No. LT-3410/64]. The
Governor and one of the Deputy Gov-
ernors of the Reserve Bank are the
Chairman and Vice-Chairman respec-
tively of the Development Bank. As
regards managerial set-up, the (iene-
ral Manager as the Chief Executive
Officer is in charge of the adminis-
tration of the Development Bank,
subject to the directions from the
Vice-Chairman in the day-to-day
work. The General Manager s

Tconomic Adviser-cum-
Deputy Generz] Manager and another
Deputy General Manager, who super-
vise the work of the various Depart-
ments of the Development Bank.

The headquarters of the Develop-
ment Bank are situated at the Reserve
Bank Building, Bombay. The Deve-
lopment Bank has no hranches at
present and does not contemplate
opening any in the near future.

Water Supply Scheme for
Bangalore

f Shri Ram Harkh Yadav:

261 1 Shri Murli Manohar:

Will the Minister
pleased to state:

of Health ke

(a) whether a big integrated water
supply project has been prepar=d for
Bangalore;

(b) if so, the estimated expendi-
ture on the project; and

(¢) the Central Government’'s con-
tribution towards the project?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The estimated cost of the pro-
ject is Rs. 25 crores.

900
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(c) The Integrated Water Supply
Scheme for Bangalore has been ap-
proved for execution under the Na-
tional Water Supply and Sanitation
Programme (Urban), the pattern of
Central assistance for which is 100
per cent loan, The Government of
India have sanctioned Rs. 1.5 crores
to meet the expenditure on this pro-
ject during 1964-65. This assistance
would be over and above the Central
assistance already intimated to the
State for the approved Plan Outlay
for 1964-65 and would be in the form
of 100 per cent loan.

D.V.C’s Chandrapura Power Station

f Shri Ram Harkh Yadav:

262,
* 7\ Shri Murli Manohar:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the progress made by the

Chandrapura Power Station .of the
DV.C,;
(b) whether the plant is nearing

completion and expected to be com-
missioned;

(¢) the production capacity of the
plant; and

(d) the expenditure
far in its construction?

incurred so

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) to (c).
The Chandrapura Power Staion com-
prises the installation of three gene-
rating sets of 140 MW capacity each.
The installed capacity of the three
units will be 420 MW and the firm
capacity 260 MW.

The installation of the first unit
has been completed and the unit is
now under trial run. It is expected
to bring the unit into commercial
operation shortly. The erection work
of the second unit is in an advanced
stage and the unit is expected to be
completed by the end of March, 1965
when tria] operations would com-
mence. Engineering work and plant
procurement action in respect of the
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third unit are in good progress. It
is expected to complete the work on
the unit and bring it into commission
by about the end of June, 1967.

(d) An expenditure of about Rs. 25
crores has been incurred so far on
the Power Station,

Goldsmiths in Orissa
263. Shri Rama Chandra Mallick:

Will the Minister of Finance be pleas-
ed to state:

(a) whether the Government of
Orissa have asked the Central Gov-
ernment for a loan to enable gold-
smiths to start small-scaie industries;
and

(b) if so,
thereto?

Government’s reaction

The Minister of Finance (Shri Y. T.
Krishnamachari): (a) No, Sir.

(b) Does not arise.
Family Planning Clinics in Orissa

264. Shri Rama Chandra Mallick:
Will the Minister of Health be pleas-
ed to state:

(a) the number of family planning
clinics, separately for urban and rural
areas, functioning at present in the
State of Orissa; and

(b) The amount of financia] assist-
ance granted for them by way of sub-
sidy or loans, year-wise from 1st
April, 1959 to 31st March, 19647

The Minister of Health (Dr. Sushila
Nayar): (a) the number of Family
Planning Clinics for Urban and Rural
Areas functioning at present in the
State of Orissa is given below:

Family Planning Clinics

Urban Rural Total
46 71 117
(b) Upto the year 1961-62, the
grants to the State Gevernments

were released in lump sum and not
scheme-wise. As such it is not possi-
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ble to indicate the amount of assist-
ance paid to the State Government of
Orissa upto that period. The grants-
in-aid paid to the State Government
from 1962-63 and onwards for Family
Planning Scheme are detailed below:

Amount
Year (Rs. in
lakhs)
1962-63 L 2-83
1963-64 (Provisional) 3-83

Grantg sanctioned to Voluntary Or-
ganisations and Local Bodies in Orissa
are:

Amount Sanctioned
(Rs. in lakhs)

Year
Vol. Or- Local
ganisa- Bodies
tions
1962-63 . 5-87 ..
1963-64 . 094 103
‘ToTAL 6-81 1-03

World Bank Assistance te Agricultural
Projects

265. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased
to state:

(a) whether it is a fact that World
Bank has agreed to assist the agri-
cultural projects in India;

(b) if so, the kind of assistance
assured by the World Bank;

(c) the conditions imposed by the
World Bank; and

(d) the manner in which loan will
be utilised by the Union Government?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) In keeping with
its recently affirmed general policy of
emphasizing—through loans--the 1m-
portance of agriculture in economic
development, the International Deve-
lopment Association (which is an
affiliate of the World Bank) has in-
dicated its willingness to consider for
financing the further stages of the
UP. Tubewells Scheme and the

NOVEMBER 21, 1964 Written Answers 904

Punjab Drainage and Flood Protec-
tion Scheme (in addition to the agri-
cultural schemes which it has al-
ready financed in India),

(b) to (d). Details mentioned here-
in wil] become known only when the
projects mentioned above are finalis-
ed and negotiated with the IDA.

Government Officials’ Visits Abroad

267, Shri R. G. Dubey: Will the
Minister of Health be pleased to state:

(a) the names of officers from the
various Government Hcspitals in the
varijous States in India who were sent
abroad by the Central Government
at Government expense to gain pro-
fessional and technical know-how,
countries to which sent, the dates cn
which sent and dates of their return
during the period from 1st April.
1963 to 30th September, 1964; and

(b) the names and Jesignation of
other officers (both professionals and
other officers (both professionals and
any, sent abroad at Government ex-
pense during the above period angd
the total expenditure involved?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b), The informa-
tion is bing collected and will be laid
on the Table of the Sabha in due
course.

W.H.O. Regional Committee

ogs. J Shri E. G. Dubey:
" Shri Yashpal Singh:

Will the Minister of Health be
pleased to state:

(a) Whether the World Health Or-
ganisation Regional Committee has
framed any programme for 1966 in-
volving an expenditure of six million
dollars; and

(b) the break-up of the amount al-
lotted, country-wise, in the South-
East Asia out of this fund?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.
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“(b) The break-up of the amount is
as under:

Name of the Country Amount
allotted
U.s.

1. Afghanistan 492,316
2. Burma 386,248
3. Ceylon 215,523
4. India 1,306,914
5. Indonesia . . 1,005,639
6. Maldive Islands 55,959
7. Mongolia . 132,278
8. Nepal 393,441
9. Thailand . . . 390,274
Inter-country projects 333,697
TorAL . 4,712,289

Add expenditure on
(a) Regional Office

. .
(b) Regional Advisers& . 1,309,932
(c) WHO Representatives .

GRrAND ToOTAL . . 6,022,221
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Epidemiological Unit for Delhij

Shri Vishram Prasad;
270 Shri Bagri:
) Shri Brij Raj Singh Kotah:
LShri Yashpal Singh:

Will the Minister ot
pleased to state:

Health be

(a) whether Government propose to
set up an Epidemiological Unit {for
Delhi for the study of epidemics in
the Capital and their preventive
measures;

(b) whether it is a fact that there
is a plan to set up a modern water
testing laboratory on the lines of the
London County Council Laboratory;
and

(¢) is so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) Yes,
(¢) (i) Epidemiological Unit.

It is proposed that an Epidemiologi-
cal Unit be established under the
Municipal Corporation of Delhi with
technical co-operation of the National
Institute of Communicable Diseases,
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Delhi It will
functions;

have the following

1. To investigate epidemics and
outbreaks.

2. To investigate defineq pro-
blems pertaining to Typhoid,
Diphtheria and Tetanus and
Infectious Hepatitis.

3. Planning contrnl measures, and

4. To evaluate the result of con-
trol measures in order to
rationalise them.

(ii) Water Testing Laboratory.

With a view to bringing the water
testing laboratory and techniques in
line with the most modern labora-
tories and techniques in the world,
the Delhi Municipal Corperation have
made a request that the services of
the Director of Water Examination,
Metropolitan Water Board, London,
be obtained. The question of obtain-
ing his services under the Colombo
Plan is under consideration.

af feeid A fadwmad o faafo
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Usit 5o w0 ame :
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ITF FATIT ¥ FAE WG & HIH-9T16
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FATE; A

(=) =fz gf, ay 9@ a} & a7
1 7t SfafFar & ?

frwior arar s WY (50 AgEE
qAT) : (F) Sragh

(&) war= & 7@ Izar
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Kopili River Valley Project

272. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether a suitable alternative
site has been located for the Kopili
River Valley Project;

(b) if so, where and the revised de-
tails as to the cost and dimensions of
the project; and

(c) the further steps taken to go
ahead with the project and when the
project is scheduled to be completed?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) Investi-
gations for location of a suitable al-
ternative site are still in progress.

(b) These details will be known
only after the investigations are com-
pleted.

(c) Does not arise at this stage, as
the detaileq investigations which are
in progress now have to be completed
first.

Fake ‘Enforcement Gang’

( Shri P. C. Borooah:
273. { Shri P. R. Chakraverti:
Shrimati Savitri Nigam:

Will the Minister of Finance be
pleased to state:

(a) whether Government’s attention.
has been drawn to the report that a
gang of five raided a wealthy busi-
nessman’s house at Ghatkopar in
Bombay posing themselves as men of
the Enforcement Directorate and re-
ceived Rs. 40,000 as bribe for hushing
up the matter; and

(b) if so, the steps taken by Gov-
ernment to prevent raids by such mis-
creants in the name of Enforcement
Directorate’s personnel?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) Government has issued a press
note advising the public to make sure
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that the persons who call on them
have the necessary authorisation and
have in their possession proper iden-
tity cards.

Institute of Ayurvedic Studies and
Research, Jamnagar

[ Shri Shree Narayan Das:
274. { Shri R. G. Dubey:
|_ Shri Yashpal Singh:

Will the Minister
pleased to state:

(a) whether it is a fact that the Ins-
titute of Ayurvedic Studies and Re-
search in Jamnagar is to be re-orga-
nised to facilitate the development of
post-graduate and research work on
scientific lines;

of Health be

(b) if so, the precise nature of the
proposals in this regard;

(c) whether the financia] implica-
tions of the proposed re-organisation
have been studied; and

(d) if so, the result thereof?

The Minister of Health (Dr, Sushila
Nayar): (a) to (d). The Governing
Body of the Institute for Ayurvedic
Studies and Research, Jamnagar has
set up a Committee to suggest re-
organisation of the Institute as a re-
search-cum-post-graduate Institute
where under-graduate Ayurvedic edu-
cation will also be given. The Com-
mittee will meet shortly and submit
its report to the Governing Body.

qqmA Wt w1 fRameam

275. =it 9w fag fagr=d :
Fq7 faate @ grare T g8 aqE
ﬁmﬁﬁ‘ﬁ\':

() #ar a9 "= F AT
feqq  framaeam & 18 faeae a4
frrsT|r g ;

(@) afe g, &t Igwr Gaww
T & =% #4799 Ao & A

Written Answers 910

A @ FeT T § AT Aty g, at
feaa

(w) a7 fawion w1 o fawn a0
ghm

(9) a1 Ta w7 F e e

# foT $@ ga<t 7= ATAT F1 gAX
feam AT ar ; =7

(%) afzgf, @ ga% & & garad
qEve 9 A HI a7 A &7 F
FATFROE ?

faator =X saTe |t (S AgR-
T GAT) (%) w1 (F). FTHr
IH § T AT TG WA Fo 1 AT
A AT G A@IE T 9T T IIH
AT a4 AT SHY F  AEAC 4@l
HETT F o 10 TATT I7% ACHIA F1H-
FI FX T AGATAT BT Griaeary
& o & o waT @

(w) =t wEE F ofedq @&
qf@dq 9o @) & waua 39 9% fHaar
TS T A ALY Fg1 AT GFAT |

(7) % (¥). T® 9% & 759
TAY T q AR IIF w=HT A Y
6T H AT 6 fwar Sgi § adw
fodY Aged F wvall & ®T H@ @
Gl

s ®w fawto fawm & f@
TR

S =it famm wEmE
276. 1ﬁm

w7 fawmfor WX wa@ Ao Oy
Fary #t Fw A4 5

(%) ferdr it &t & e I
A oty fawmr & fead 43 afwer



Q1T Written Answers

aqr  fediwae sratew § ot fey
TR ITeRd W@ § ; WK
(@) A wawa § fg=r amse-
T FT AT KT FAT S@EEAT HT
AT E !
frator stz srave S (=0 AgT =
@at) : (F) 93 (FMA)

(@) forger ¥ s famhor
fawmr & afew A) fedaasr satagi
# Y & q9-q9gI FT FA-AR FH
21 5w & ag agm, fedt & erguareed
F AT FE F {7 Faw I
AT |
Investigations against Foreign Firm

277. Shri N. R. Laskar: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 112 on the 10th Septem-
ber, 1964 and state:

(a) the results of the investigation
against the foreign firm by the En-
forcement Directorate in Calcutta
where documents of incriminating
nature were seized;

(b) the action taken against the
firm for alleged contravention of
Foreign Exchange Regulations; and

(c) the name of the firm?

The Minister of Finance (Shri T. T.
Krishmamachari): (a) and (b). The
firm was found to have contravened
the provisions of the Foreign Exchange
Regulation Act and a total penalty of
Rs. 19,000 was imposed on the firm
and its managed companies in adjudi-
cation proceedings by the Director of
‘Enforcement.

(c) Mjs. B. N. Elias & Co, Pvt. Ltd,,
Calcutta, and its managed Companies.
Manufacture of Contraceptives

f 3hri N. R Laskar:
7\ Shri Daljit Singh:

‘Will the Minister of Health be

298
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pleased to refer to the reply given to
Unstarred Question No. 1636 on the
1st October, 1964 regarding contracep-
tives and state:

(a) whether the decision to start
the manufacture of Rubber Contra-
ceptives in the Public Sector has been
finalised; and

(b) if so, the total outlay to be in-
volved in the Project?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The details of
the proposal have yet to be worked
out.
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Electronic Machines
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:

Will the Minister of Health be
pleased to state:

282.
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(a) whether electronic machines
have been used for giving fomentation,
massages and blood testing for surgi-
ca] operations,  especially in various
research laboratories in India; and

(b) if so, the extent of success
achieved so far in the investigation of
both applied and fundamental prob-
lems?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). TElectronic
machines are utilised in most of the
general hospitals, especially in depart-
ments of Physiotherapy for fomenta-
tion (dry heat) massages. Such
equipments are alsq utiliseq in labo-
ratories and surgical set-ups for ob-
serving blood circulation, test, etc.
These instruments are used for spe-
cific purposes of treatment or test and
not for investigation of general prob-
lems.
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Electric Power for Rural Area

284, J Shri S. N. Chaturvedi:
" Shri M. L, Jadhav:

Wil the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have de-
cided to subsidise supply of electric
power to the rural areas in order to
bring down the rate per unit; and

(b) if s0, to what extent and for
what purposes?

The Minister of Irrigation and Power
(Dr. K. L.-Rao): (a) No.

(b) Does not arise.

" Live Germs in Delhi Tap Water

[ Shri Bhagwat Jha Azad:
285. { Shri Warior:
{_ Shri Daji:

Will the Minister
pleased to state:

of Health be

(a) whether test samples revealed
the existence of live germs in tap
water in Delhi in September and Octo-
ber, 1964;

(b) whether any test has been made
in this regard in the current month;
and

(c) if so, the result thereofv?r

The Minister of Health (Dr. Sushila
Nayar): (a) No Sir.

(b) and (c). Daily tests are made
tu see whether living micro-organism
are present in tap water at source or
in. distribution, but no arganisms have
been found to be present,
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Co-operative Banks umder Reserve
Bank Control
246, J Shri Oza:
7_Shri Yashpal Singh:
Will the Minister of Finance be
vieased to state:

(a) whether it is contemplated to
bring co-operative Banks within the
overall system of discipline of the Re-
serve Bank of India;

(b) if so, the reasons therefor; and
(c) what will be the modus ope-
randi?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes.

(b) and (c). The deposits and
working funds of the co-operative
banks are now so large that it will
be desirable, in the public interest, to
extenq the more important provisions
of the Banking Companies Act, 1949
and the Reserve Bank of India Act,
1934 to these banks. The question of
amending the provisions of these en-
actments suitably for this purpose is
now under consideration.
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Rihand Dam

291 f Shri Himatsingka:
* 7\ Shri Rameshwar Tantia:

Will the Minister of Irrigatten and
Power be pleased to state:

(a) whether Planning Commission
has agreed to the U.P, Government’s

oroposal to instal an additional power
rlant for Rihand dam;

(b) if so, the expected increase of
power due to this additional plant;

(c) whether the State Government
have asked the centre to release the
foreign exchange;

(d) if so,

how much has been
granted; and

(e) whether any machinery has to
be purchased from a foreign country
also?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) The Planning
Commission have approved the propo-
sal for installation of the sixth gene-
rating unit at Rihand Power Station.

(b) 50 MW.
(c) Yes.

(d) Foreign exchange to the equi-
valent of Rs, 44.57 lakhs.

(e) Yes. From the United Kingdom.
faeatfaa G
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Coronary Insufficiency

294, J Shri Warior:
\ Shri Daji:

Will the Minister of Health be
pleased to state:

(a) whether it has come to the
knowledge of Government that West
Germany is manufacturing persantin,
a new drug to cure Coronary insuffi-
ciency; ang

(b) if so, whether any steps have
been taken to import the drug into
India?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). ‘Persantin’
whose common name is ‘Dipyrido-
mole’ is indicated in the treatment of
various coronary diseases such as
Coronary artery disease, Mycordial
infarction heart failure etc. The drug
claims to produce prolonged dilation
of the coronary vessels and is claimed
by the manufacturers to “produce a
distinct and sustained improvement
in the coronary blood flow and ensure
ample oxygen supply to the myocar-
dium”. The drug is manufactured by
M|s C. H. BOEHRINGER SOHN of
West Germany.

This drug was clinically tried by in-
vestigators in this country, and based
on the reports of these trials and
those published abroad which indicat-
ed that the drug was of value in the
treatment of cardiac failure, the
Directorate General of Health Ser-
vices granted permission to its import
under Rule 30-A of the Drugs Rules,
in April, 1964 to M|s German Reme-
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dies Private Ltd, Bombay, who had
submittedq an application for its im-
port on a commercial basis. M|s Ger-
man Remedies Private Ltd., is regis-
tered with the Directorate Genera] of
Technical Development and hence they
have to obtain, apart from the permis-
sion under Drugs Rules mentioned
above, approval under the Industries
(Development and Regulations) Act
for increasing the range of the pro-
ducts manufactured by them prior to
importing the material.

Research im human Braim

295. Maharajkumar Vijaya Ananda:
‘Will the Minister of Health be
pleased to state:

(a) whether any facilities have been
provided to undertake research in the
study of the human brain in India;

(b) if so, the extent to which faci-
lities have been provided in Institutes;
and

(c) the names of the
where such facilities exist?

The Minister - of Health (Dr, Sushila
Nayar): (a) to (c). The Indian Coun-
cil of Medical Research has set up a
Neure—Physiology Research Unit in
the Physiology Department of the
All-India  Imstitute of Medical
Sciences, New Delhi. This Unit has
got ample facilities in terms of the
sophisticated type of equipment and
the trained personnel required to
carry out brain studies.

Institutes

The department of Biochemistry of
the All India Institute of Medical
Sciences, New Delhi, and the depart-
ments of Biochemistry of Calcutta
University, Medical College Vellore
are also carrying out work on the
chemical and biochemical reactions
taking place in the brain.

It is very difficult to apply the ex-
perimental techniques directly to the
human brain and, therefore, only in-
direct investigative type of studies on
the human brain can be carried out.
For such studies mostly those animals,
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which belong to the primate class,
are used, as it is considered that the
higher central nervous system of these
animals will be more allied to’ the
higher central nervous system of the
human beings. The animal mostly
studied for the functions of the brain
is monkey. A number of medical cen-
tres in the country are active in this
field also. Departments of neurology
and neurosurgery of Medical College,
Vellore, All-India Institute of Mental
Health Bangalore, Medical College,
Madras, Post-Graduate Medical Insti-
tute, Calcutta, J. J. Group of Hospitals
and KEM Medical College, Bombay,
and Department of Bio-chemistry,
Calcutta University . are important
examples of such centres.

In addition to the above, a separate
mention must be made regarding the
countrywide investigations on the
virus diseases of the mervous system,
which are being studied in several
centres, particularly Microbiology de-
partment of the All-India Institute of
Medical Sciences, New Delhi and the
Virus Research Centre, Poona.

All these centres have got ample
facilities available for carrying out
these investigations.
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Central Excise, Mysore Collectorate
297, Shri Sivamurthi Swamy: Will

the Minister of Finance be pleased to
state:

(a), the number of cases pending for
fixation of War Service seniority in
the Central Excise, Mysore Collecto-
rate; and

(b) how long it will take to dis-
pose them of?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Nil

(b) Does not arise
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Tax Colleetion

298. Shri Sivamurthy Swamy: Will
the Minister of Finance be pleased to
state:

(a) the amount collected through
indirect taxation and direct taxation
(separately) during 1963-64;

(b) the amount spent on nation-
building activities and other activities
separately (1963-64); and

(¢) the amount spent on productive
purposes and non-productive purposes
during 1963-64 separately?

The Minister of Finance (Shri T. T.
Kyishnamachari): (a) to (¢). The
accounts for the year 1963-64 have not
yet been finally closed. A statement
showing the Revised Estimates for
1963-64 is laid on the Table of the
Sabha.

STATEMENT
R.E.
63-64
(Rs.in
Craores)

(a) Tax Collections

Direct Taxation . 5526
Indirect Taxation 10,44

ToTAL 15,70
(t) Revenue Expenditure
Nation Building . . - 3,76
Others (excluding Defence,
Debt Charges and Revenue
transferred to States) . . 3,39
TorAL . . 7,15
Capital Expenditure
Productive purposes 12,65
(approx.)
Non-Productive purposes . 2,73
(approx-.)
TOTAL 15,38
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Dengue Fever

299. Dr. P. Srinivasan: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that Dengue
Fever is in epidemic form in Madras
City;

(b) if so, the details thereof; and

(c) whether any fatal cases have
been reported by this fever and if so,
the number thereof?

The Minister for Health (Dr, Sushila
Nayar): (a) Not at present. There
was an epidemic of Dengue-like ill-
ness in the Madras City.

(b) The disease was caused by a
virug known as Chikungunya virus
which is transmitted by aedes aegypti
mosquitoes. The disease is generally
associated with fever and severe pain
particularly in the joints. The fever
is characterised by sudden onset and
is generally of 3—4 days duration with
temperature ranging from 102 degrees
to 104 degrees. In many cases there
is a second bout of fever for one or
«wo days after the lapse of a couple
of days. There is no specific treat-
ment so far found for this disease.

(c) There had been a very large
number of cases running into lakhs.
The number of deathg according to an
Indian Council of Medical Research
report was 17.

Techno-Ecnomic Survey of Indravati
Basin

Shri Vidya Charan Shukla:

Shri Uikey:

Shri Chandak:

Shri Bade:

Shri Hukam Chand
300. Kachhavaiya:

Shri Bakliwal:

Shri Wadiwa:

Shri Surya Prasad:

Shri R. S, Tiwary:

{_ Skri J. P. Jyotishi:

Will the Minister of Planning be
pleased to state the progress made in
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regard to the techno-economic
vey of the Indravati Basin?

sur-

The Minister of Finance (Shri T. T.
Krishnamachari): A Committee has
been appointed to undertake the
techno-economic appraisal of the In-
dravati Basin. The Committee will
assess the potentialities for develop-
ment in the fields of irrigation, power,
forest resources, minerals and indus-
try with gpecial reference to the pos-
sibilitieg of large scale rehabilitation
of displaced persons. The Committee
has already starteq collection of mate-
rials for working out both the long
term and short term measures. As
soon as the materials are ready, the
Committee will visit the basin area
and finalise its report.

Kothagudium Thermal Plant

301. Shri Eswara Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a), the nature of work carried out
by Messrs Ewbanks and Portners of
United Kingdom so far in regard to
Kothagudium Thermal plant in Andhra
Pradesh;

(b) the amount paid to them to the
end of October, 1964 for the above
consultancy; and

(c) whether the Engineers deputed
for training at the above firm have
since returned?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) to (¢). A
statement containing the requisite in-
formation ig laid on the Table of the
House. [Placed in Library. See No.
LT-3411/64].

Allowances for Family Planning
Workers

302. Shri Ram Sewak Yadav: Will
the Minister of Health be pleased to
state:

(a) whether Government have set
up a Committee under the recom-
mendation of the Central Family
Planning Board to examine the de-
sirability of paying allowances to
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personnel connected with the family
planning programme; and

(b), if so, when the Committee will
submit its report?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The report of the Comrmittee is
likely to be available by March, 1965.

Kanjirappuzha Irrigation Scheme

303 J Shri P. Kunhan:
* \ Shri Nambiar:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the progress made in execution
of the Kanjirappuzha Irrigation
Scheme in Palghat District in Kerala
State during 1964-65;

(b), the amount spent during the
period; and

(c) the probable date of completion
of thig Scheme?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) Only
preliminary works such as approach
roads, construction of quarters, drill-
ing, investigation are in progress,

(b) A sum of Rs, 13 lakhs had been
spent up to March, 1964. The Annual
Plan for 1964-65 has a provision of
Rs. 2 lakhs only for this project.
Actual figureg of expenditure against
this provision are awaited from the
State Government.

(c), The scheme is expected to be
cotpleted during the Fourth Plan
period.

Wages in Public and Private Sector
Industry

S Shri P. Kunhan: .
304. 3 Shri Nambiar:

Will the Minister of Finance be
pleased to state:

(a) whether it is the policy of Gov-
ernment to keep the wages of the pub-
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lic sector employees at par with the
private sector in the same industry;
and

(b) if so, the steps Government
propose to take in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a), and (b). The
wages of employees in public sector
industries covered by Wage Boards
set up by the Government of Indi
are regulated in accordance with the
recommendations of those Boards as
accepted by Government.

As regards other employees, the
scales of pay are normally fixed with-
in the broad framework of scaleg of
pay as obtaining in Government ser-
vices from time to time,

Capital of Foreign Banks

( Shri A. K. Gopalan:
305. { Shri Umanath:
(_ Shri Imbichibava:

Will the Minister of Finance be
pleased to state:

(a) the total paid up capital of the
Foreign Banks in India during 1963-64;
and

(b), the amount of profit earned by
them during 1963-64?

THe Minister of Finance (Shri T. T.
Krishnamachari): (a) Foreign banks
which are now operating in India are
required to deposit with the Reserve
Bank, either in cash or in the form
of approved securities (a) an amount
of Rs. 20 lakhs in each case and (b)
a sum equal to 20 per cent of the
profits of each bank for each year in
respect of the businesg transacted in
India. The total amount required
to be deposited with the Reserve
Bank as at the end of December 1963
was Rs. 3.12 crores. The face value
of the approved securities actually de-
posited was Rs, 4.84 crores,

(b), The net profit earned in India
during the calendar year 1963 by the
branches of the fourteen foreign banks

operating in India amounted to Rs 1.87
crores.
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Rural Housing Scheme

306. Shri B. K. Das: Will the Minis-
ter of Works and Housing be pleased
to state:

(a) the amount granted to the State
Governments as central assistance
under .the Rural Housing Projects
scheme during the first three years of
the Third Plan;

(b) whether utilisation reports have
been received from all the States;

(c) whether the amount allotted
has not been utilised by any State;
and

(d) if so, the reasons therefor?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
to (d). The amounts allocated to and
drawn by the State Governments
under the Village Housing Projects
Scheme during the first three years of
the Third Plan are given below:—

Year Amount  Amount
allocated drawn
.(Rs. in lakhs)
1961-62 . 127-80 55°41
1962-63 152°38 80-29
1963-64 56-58 47°37
ToraL 336:76  183-07
Most of the State Governments

have not been able to utilise in full
the funds allocated to them. The
‘reasons for non-utilisation of the
entire allocated funds, as given by the
State Governments, are generally as
follow:

(1) The State Governments ac-
cord. low priority to rural
housing. The Block staff also
do not give it the same atten-
tion as they give to other
programmes included in the
budget of the Block.
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(2) Shortage of qualified techni-
cal personnel like Overseers
to give technical guidance to
villagers at site and of stil-
led labour and craftsmen to
undertake construction of
houses.

(3) By and large the villagers
are not in a position to repay
the loan assistance available
under the Scheme on account
of their weak economic condi-
tion.

Central Housing Board

( Shri Pottekkatt:
30‘7.{ Shri A. V. Raghavan:
LShri Dharmalingam:

Will the Minister of Works and
Housing be pleased to state:

(a) whether any final decision has
been taken in the matter of establish-
ing a Central Housing Board; and

(b) if so, when the Board will start
functioning?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). According to the present think-
ing, a Central Housing Board is likely
to be established and may start funec-
tioning by the beginning of the Fourth
Five Year Plan.

Commission on Hospitals

308 J Shri Gokulananda Mohanty:
* 7\ Shri Ramachandra Mallick:

Will the Minister of Health be

pleased to state:

(a) whether Government have ap-
pointed the contemplated Commis-
sion of inquiry to go into the condi-

‘tion of hospitals in the States; and

(b) whether dispensaries and hospi-
tals under the Leprosy Pilot projects
would also come under the purview
of the Commission?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise.
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Government Hotel in Simla

309. Shri Eswara Reddy: Will the
Minister of Works and Housing be
pleased to state:

(a) whether his attention has been
drawn to the letters appearing in the
‘Statesman’ (New Delhi Edition) dated
the 23rd and 27th October, 1964
regarding the provision of amenities
and catering serviee in a Government
Hotel in Simla; and

(b) if so, the steps-proposed to be
taken in the matter?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes.

(b) The matter is under considera-
tion.

Agricultural Finamee Corporation

( Shrimati Remuka Barkataki:
310,-{ Shri Ravindra Varma:
( Shri P. Venkatasubbaiah:

Will the Minister of Finance be
pleased to state:

h (a) whether the progress in the
work of the Agricultural Finance
Corporation is not satisfactory;

(b) if so, the reasons therefor; and

(c) the remedial steps that are

being taken?

'The Minister eof Finance (Shri
T. T. Krishnamachari): (a) The Agri-
cultural Refinance Ceorporation has
already approved of five schemes
involving a total financial outlay eof
Rs. 17.18 crores. The Corporation has
formally accepted commitments to the
extent of Rs. 2.45 crores and will be
entering very shortly into further
commitments not exceeding Rs. 11.39
crores in respect of these schemes.
Apart from these approved schemes,
other projects involving a total fiman-
-cial outlay of Rs. 30 crores are also
-under consideration. The progress
made by the Corporation cannot,
-therefore, be considered to be unsatis-
factory.

(b) and (c), Do not arise.
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934
Colonisation of Rajastham Canal Area

311. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleas-
ed to refer to the reply given to Un-
starred Question No. 1218 on the
24th September, 1964 and state:

(a) the progress made in the finali-
sation of the colonisation policy for
the Rajasthan Canal Project;

(b) when it will be put into opera-
tion; and

(c) what are its main features?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The ques-
tiomr of finalisation of the colonisation
policy for the Rajasthan Canal area
is still under consideration in consul-
tation with the Governments of Pun-
jab and Rajasthan.

(b) and (c). Do not arise.
Mahalanobis Committee

312. Shri Vishwa Nath Pandey: Will
the Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 390 on the 24th Septem-
ber, 1964 and state:

(a) whether the Mahalanobis Com-
mittee on the distribution of National
Income has submitted Part II of the
report; and

(b) if not, the reasons for the
delay?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No.

(b) In the first Part of the report
which was laid on the Table of the

.House on 29th April 1964, the Com-

mittee had briefly mentioned the
circumstances that led to the submis-
sion of a part report. The Committee
felt that an adequate treatment of
their first term of reference viz,
changes in levels of living during the
first two plans would take some more
time as the extensive and complex
data bearing on this topic required
more critical examination. It is
expected that the Committee will be
able to complete their work soon.
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Smuggling of Gold
313. Shri Vishwa Nath Pandey: Will

the Minister of Finance be pleased
to state:
(a) whether gold worth about

Rs. 1.60 lakhs was seized from an air
passenger from Singapore on or about
the 28th August, 1964 gt Madras air-
port; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). On
28-8-64, 64 bars of gold, bearing foreign
markings, and 229 pieces of gold
sovereigns, valued at about Rs. 73,800|-
(at the international price), were
seized by Customs Officers from an
air-passenger who arrived from
Singapore, at the Madras air-port.
The passenger was arrested and was
later released on bail. Departmental
proceedings in the case are in pro-
gress; it is also proposed by the
Customs authorities to prosecute the
passenger in a Court of Law wunder
the Customs Act, 1962 and the Foreign
Exchange Regulation Act, 1947,

Smuggling of Watches

314. Shri Vishwa Nath Pandey: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that special
Customs staff, Chandigarh, Punjab
raided the house of a local watch
dealer in the first week of September,
1964 and recovered watches worth
Rs. 30,000 believed to be smuggled
ones;

(b) it so, the
watches; and

total number of

(c) the action Government propose
to take in the matter?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) A seizure was
effected from the premises of a watch
dealer at Ludhiana. The value of the
goods seized is approximately Rs.
25,000/ -

(b) 395 watches.
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(¢) The matter is still under investi-
gation.

Financial Allocation to Punjab

315. Shri Hem Raj: Will the Minis-
ter of Finance be pleased to state:

(a) the money given to the Punjab
Government by the Centre for differ-
ent schemes during 1964-65 with the
names of the schemes; and

(b) the money given during 1963-64
and how much of it was utilised?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
information is being collected and
will be laid on the table of the House.

Temporary Allotment of Government
Accommodation

316. Shri R. G. Dubey: Will the
Minister of Works and Housing be
pleased to state:

(a) whether Government accommo-
dation is also provided to Govern-
ment employees who are not in oc-
cupation of Government quarters for
the marriage of their near relations;

(b) if so, for what period the ac-
commodation is provided and the
terms and conditions for such allot-
ment;

(c) whether there are any cases
where Government employees were
allotted accomodation in Delhi or
New Delhi areas, for more than three
months for marriage purposes during
the last three years; and

(d) if so, the details thereof?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes,
subject to availability.

(b) Allotments are normally made
for short periods upto 7 days which
may be extended upto 10 days in ex-
ceptional cases. Rent is charged at
market rates and is payable in ad-
vance. A temporary Government
servant is also required to produce
the surety of a permanent Govern-
ment servant.
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(c) No.

(d) Does not arise.

Kipping Loan

317. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether efforts have been made
to enlarge the scope of the Kipping
loan to cover a wider range of Indian
industries and thus increase the quan-
tum of united aid from the United
Kingdom; and

(b) if so, the outcome thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Even
at present the Kipping loan is united
to any specific project and covers a
wide enough range of industries to
absorb the amount of the loan £4
million) without spreading it too
thinly. Hence the question of making
any efforts to obtain a wider cover-
age has not arisen, In any case a
wider coverage cannot result in more
united aid.

12.00 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

ARMY PERSONNEL REPORTED MISSING IN
SKIRMISHES WITH PAKISTANI TROOPS
ON THE BORDER OF JAMMU AND
KasaMIR

Shri A. N. Vidyalankar (Hoshiar-
pur): I call the attention of the Min-
ister of Defence to the following mat-
ter of urgent public importance gnd I
request that he may make a statement
thereon:

The reported missing of nine
army personnel in skirmishes with
Pakistani troops on the border of
Jammu and Kashmir.

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): Mr.
Speaker, Sir,

toa Matter of Urgent 938
Public I'mportance

A number of incidents occurred on
the cease-fire line between 25th
August and 23rd September 1964 in
the course of which many of our per-
sonnel lost their lives. 9 persons,—2
being officers and the others soldiers,—
are missing. It is possible that some
or all of them may have been taken
prisoners by the Pakistanis.

Details of these incidents are:

(i) On 25th August 1964, Pakis-
tani troops opened unprovok-
ed fire at our troops, who had
gone to a waterpoint 4 miles
south of Tithwal. In this en-
counter, two soldiers from our
silde were killed and one
sepoy, Ram Adhar Misra, is
missing.

(ii) On 30th August 1964, Pakis-
tani troops from their check-
post fired at our water collec-
tion party in an area 2} miles
south-west of Jhangar from
about 380 p.m. till late even-
ing. A soldier, Rifleman
Ranbir Singh Rauthan, is mis-
ing after this encounter,

(iii) A party of one NCO and two

soldiers encountered Pakis-
tani troops approximately
three miles inside Indian

territory in an area four miles
east of Tutmari Gali at
530 .M. on the 15th Sep-
tember. In the exchange of
fire, we suffered two dead
and one, enrolled non-com-
batant Samra Ram, is mis-
sing.

Shri Nath Pai (Rajapur): Even on
our territory? This was three miles
within Indian territory.

Dr. D. S. Raju:

(iv) A patrol of four soldiers led
an Officer was ambused

by Pakistani-Occupied-Kash-
mir troops on 17th Septem-
ber in an area 9 mileg north-
west of Mendhar approxi-
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mately 1000 yards on our side
of our cease-fire line. Simul-
taneously, there wag firing by
Pakistanis from four places
across the cease-fire line.
Three soldiers were killed
and the officer, 2nd Lt. Bik-
ram Singh Jaikaria is missing.
We have now received con-
firmation that he has been
taken prisoner by the Pakis-
tanis,

(v) An army patrol clashed with
Pakistani troops in Indian
territory in an area 3} miles
north-west of Kanzalwan at
3.30 An: on 22nd September.
There wag heavy exchange of
firing in which -one of our
soldiers was killed and an
officer, Capt. P. C. Narang,
and three soldiers,—Riflemen
Lal Singh, Ram Ditta and
Pratap Sihgh,— are missing.

(vi) On  23rd  September at
400 am. Pakistan treops in
" strength crossed the cease-fire
line in the Uri sector and at-
tacked our border patrol com-
posed of Army and Police
personnel, There wag severe
fighting in which our patrol
was overwhelmed. We suffer-
ed the following casualties:—

(a) 1 JCO, 8 soldiers and 1
. constable were killed;

(b) 6 soldiers and 1 constable
were wounded: and

(¢) 1 soldier, L/Nk Narayan
Mohite, is missing.

2. The Chief Military Observer, UN
Military Observers Group, was Te-
quested to use his good offices in find-
ing out whether these individuals had
been taken prisoners by the Pakis-
tanis. So far, we have received con-
firmation regarding only ane. officer,
. 2nd/Lt. Bikram Singh Jaikaria who,
as mentioned is now known to be a
vrisoner .in Pakistani custody. The
Chief Military Observer has not been
able to get information regarding the
others. The Ministry of External
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Public Importance
Affairs are, at our request, mstnicting
our High Commission in Karachi to
seek further information from the
Government of Pakistan.

3. Every effort is made to trace our
personnel who are missing. When we
find that they are in Pakistani cus-
tody, attempts are made to get them
rel d, of ry, hy exchange

* with Pak:stams in our custody.

4. Whenever an individual is found

‘to be missing his next-of-kin are

informed. Thereafter whatever in-
formation is available is communicat-
ed to them. Some delay is inevitable
in the circumstances. The reports
have to be checked and verified to
avoid giving unnecessary alarm and
fear.

Shri A. N. Vidyalankar: From the
statement I gee that during the last
three months so many persons had
been found missing-and only one had
been traced out. Except for the two
methods mentioned by the Minister,
namely, U.N. Observers ard External
Affairs Ministry’s help what other
efforts are being made because the
relatives and other friends of these
missing persons are naturally = very
much concerned as about three months
have already passed. What special
efforts are being made so that these
parsonnel could be traced out?

Dr. D. S. Raju: These are the only
two methods by which we can get
information from Pakistan side. Apart
from these two methods, we can get
seme help from the Pakistan Red
Cross Society but we were not very
sure whether Pakistani Red -Cross will
eo-operate. That is why we did not
make any attempt in that direction.

Mr. Speaker: In such cases, can-
not .we get information through our
diplomatic agencies?

" Dr. D.S. Raju: That is what T ex-
plained We have taken it up with
the External Affairs Ministry and our
External Affairs Ministry is taking it
up through our embassy . .. (Inter-
ruptions.)
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Shri Hem Barua (Gauhati): Here
is our Prime Minister who met Presi-
dent Ayub Khan on his way back
from Cairo, Did he bring this to the
notice of President Ayub Khan? We
are interested in knowing it. It is a
very serious matter, Sir.

Mr. Speaker: Of course it is a very
serious matter I cannot allow further
questions. I may however say that
Government shoulg at least try to find
out where these persons are so that
their relatives may know.

Shri A. N. Vidyalankar: Sir, the
answer to that question put by you
has not come: whether the Govern-
ment is using military intelligence in
order_to know all the details.

Mr. Speaker: If an answer to my
question has not come, then it does
not entitle the hon. Member to put
another question.

Shri Hem Barua: The Prime Min-
ister wants to give a reply to that.

Mr. Speaker: Papers to be laid.-..
(Interruptions.)

it pwd w wweR  (3TW) ¢
FIHTT IF GET FF I 9T TTAN?

12.09 hrs.

'PAPERS .LAID ON THE TABLE
NOTIF{GATION UNDER CaonMPANIES ACT

The Minister of Finance (Shri T.
T. Krishnamachari): Sir, T beg to
lay .on the Table a copy of the Air-
craft Companies Amalgamation Order,
1964, published in Notification No.
S.0. 3455 dated the 28th September,
1964, under sub-section (5) of section
396 of the Companies Act, 1956.
[Placed in Library. See No. 1.T-3398/
64].
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DEVELOPMENT (MasTer PLAN
PLaN)

DELHI
AND ZoONAL DEVELOPMENT
AMENDMENT RULES

The Deputy Minister in the Minis-
try of Health (Shri P.S. Naskar):
On behalf of Dr. Sushila Nayar: 1
beg to lay on the Table a copy of
the Delhi Development (Master Plan
and Zonal Development Plan) - Am-
endment Rules, 1964, published in
Notification No. G.S.R. 1417 dated the
26th September, 1964, under section
58 of the Delhi Development Act,
1957. [Placed in Library. See No. LT-
3399/64].

NOTIFICATIONS UNDER CUsTOMs ACT,
EMERGENCY Risks (FacTommEs) In-
SURANCE AcT, AND CENTRAL EXCISES
AND SALT AcCT, AND LJFE INSURANCE
CORPORATION (AMENDMENT) RULES

The Deputy Minister in the Ministry
of Finance (Shri Rameshwar Sahu):

* I beg to lay on the Table:—

(1) a copy each of the following

Notifications under section
159 of the Customs Act,
1962: —

(i) G.S.R. No. 1358, dated the
26th September, 1964,

(ii) GS.R. No. 1361 dated the
26th September, 1964.

(iii) G.S.R. No. 1421 dated the
3rd October, 1964.

(iv) G.S.R. No. 1422 dated the
3rd October, 1964

(v) G.S.R. No. 1423 dated
3rd October, 1964,
(vi) GS.R. No. 1424 dated the

3rd October, 1964.

(vii) G.S.R. No. 1442 dated the
1st October, 1964.

[Placed- imn. Library, See No. LT-
3400/64].

(2) a copy of Notification No.
G.S.R. 1359, dated the 26th
September, 1964, making
certain further amendment to

the
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3)

(4)

(5)

(6)

the Customs and Central Ex-
cise Duties Export Drawback
(General) Rules, 1960, under
section 159 of the Customs
Act, 1962 and section 38 of
the Centra] Excises and Salt
Act, 1944. [Ploced in Lib-
rary. See No. LT-3401/64].

a copy of Notification No.
G.S.R. 1360 dated the 26th
September, 1964, containing
Corrigendum to G.S.R. No.
1017 dated the 18th July, 1964,
under section 159 of the Cus-
toms Act, 1962 and section 38
of the Central Excises and
Salt Act, 1944. [Placed in
Library. See No. LT-3402/64].

a copy of the Emergency
Risks (Goods) Insurance
(Thirqg Amendment) Scheme,
1964, published in Notification
No. S.0. 3453 dated the 26th
September, 1964. under sub-
section (6) of seetion 5 of the
Emergency Risks (Goods)
Insurance Act, 1962. [Placed
in Library. See No. LT-3403/
64].

a copy of the Emergency
Risks (Factories) Insurance
(Third Amendment) Scheme,
1964, published in Notification
No. S.O. 3454 dated the 26th
September, 1964, under sub-
section (7) of section 3
of the Emergency Risks
(Factories) Insurance Act,
1962. [Placed in Library.
See No. LT-8404/64].

a copy of the Life Insurance
Corporation (Amendment)
Rules, 1964, published in No-
tification No. G.S.R. 1568
dateq the 31st October, 1964,
under sub-section (8) of sec-
tion 48 of the Life Insurance
Corporation Act, 1956. [Plac-
ed in Library. See No. LT-
38405 /64].

944
12.11} hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Registration of Births and Deaths
Bill, 1964, which has been passed
by the Rajya Sabha at its sitting
held on the 17th November, 1964.”

REGISTRATION OF BIRTHS AND
DEATHS BILL

Secretary: Sir, I lay on the Table
of the House the Registration of
Births and Deaths Bill, 1964, as pass-
ed by Rajya Sabha.

12.12 hrs.

PROCEDURE RE: ADJOURNMENT
OF HOUSE ON DEATH OF MEM-
BER

Mr. Speaker: I have to inform the
House that at the sitting of Business
Advisory Committee held on the 18th
November, 1964, the practice regard-
ing adjournment of the House on the
death of Members and Ministers was
considered.

The Committee felt that in future
the House should be adjourned only
where it was necessary to do so in
order to enable Members to take part
in the funeral of a sitting Member ir-
respective of the fact whether the
decreased held the office of a Minister
or not.

It was also suggested that when a
reference was made in the House to
the passing away of a sitting Member,
Leader of the Group or Party to which
the Member belonged and Leaders of
other Groups if they so wished might
be allowed to make obituary refer-
ences within a time-limit of 15 to 20
minuteg to be fixed by the Speaker.
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If the House agrees, the aforesaid
procedure may be followed in future.

Several Hon. Members: Yes, yes.

Mr. Speaker: “Member” would in-
clude Ministers, Deputy Ministers,
Speaker, Deputy-Speaker—all of them.

Shri Ranga (Chittoor);: This will
appiy not only to Members who may
unfortunately have died when the
House is sitting—this reference made
in the House—but also in regard to
those Members who die when the
House is not sitting and even years
after their membership is over. This
courtesy ought to be extended to
them, In addition to the Speaker’s
observations—whatever  observations
the Speaker may be pleased to make
and the leader or any one spokesman
of the party to which the deceased
belongs, if there is any party like
that, any other Member who may feel
strongly and who wishes to deeply
mourn the death, should be given an
opportunity of making his observa-
tions and paying his tribute to the
memory of the deceased Member. As
you have already suggested according
1o the advice of the Business Advi-
sory Committee, the time taken need
not be more than 20 minutes. But in
exceptional cases you may be pleased
to raise it to 30 minutes so that there
would be sufficient latitude.

Shri Kapuar Singh (Ludhiana): May
I say a word in support of Shn
Ranga? The right to make reference
in respect of the death of those Mem-
bers who are sitting or non-sitting
should not be confined to the leader
of the party, but it should be left to
the discretion of the Speaker so that
others also may participate.

Mr. Speaker; If the time-limit is
agreed, than 1 would not have objec-
tion to that also. But I was afraid
that there would be a large number
then. If the House so desires, I should
not have any objection. It is only in
regard to references that are made
here in the House. We can hold a
separate meeting whenever we want
in the Central Hall,

1519(Ai) LSD—4.
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Shri Ranga: We said in your
Chamber that that is not going to
serve the purpose because that may
not reach the press; it may not reach
all those people, the relatives, the
sympathisers, supporters and friends
who are interested in the deceased.

Mr. Speaker: If the hon. Members
agree that the limit would be 15 n
20 minutes I have ro objection. Th-r
is agreed.

=t fifa fwr (ifagrdY) -
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12.16 hrs.

ELECTION TO COMMITTEE

RAJGHAT SAmADHI COMMITTEE

The Minister of Works and Housing

(Shri Mehr Chand Khanna): I beg
to move:
“That in pursuance of  sub-

section (1) (d) of section 4 of
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the Rajghat Samadhi Act, 1851,
the Members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, one
member from amongst themselves
to serve as a member of the Raj-
ghat Samadhi Committee vice Her
Highness Maharani Vijaya Raje
Scindia of Gwalior resigned from
the membership of the Rajghat
Samadhi Committee.”

Mr. Speaker: The question is:
“That in pursuance of sub-

section (1) (d) of section 4 of

the Rajghat Samadhi Act, 1951,

the member of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, one
member from amongst themselves
to serve as a member of the Raj-
ghat Samadhi Committee vice Her
Highness Maharani Vijava Raje
Scindia of Gwalior resigned from
the membership of the Rajghat
Samadhi Committee.”

The motion was adopted,

12.17 hrs.

FOOD CORPORATIONS BILL—contd.

Mr. Speaker; The House will now
resume further consideration of the
following motion moved by Shri C.
Subramaniam on the 20th November,
1964, namely:—

“That the Bill to provide for
the establishment of Food Cor-
poration for the purpose of trad-
ing in foodgrains and other food-
stuffs and for matters connected
therewith and incidental thereto,
be taken into consideration.”

Out of 5 hours allotted, 35 minutes
have already been taken and 4 hours
and 25 minutes remain. Shri Dande-
ker may continue his speech.

Shri N. Dandeker (Gonda): Mr.
Speaker, Sir, I was on the subject of
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my apprebensions concerning the pos-
sible development of the Food Cor-
poration into a monopoly body occu-
pying a position in the foodgrains
trade to the detriment of the interests
of the producers on the one hand and
of the consumers on the other. I want
to develop this theme about monopoly
a little further.

One speaks of two possible types of
monopolies— a quasi-monopoly, which
is merely a “monopoly situation” or an
absolute monopoly. A monopoly situ-
ation is one where one concern con-
trols more than 30 to 40 per
cent of the input supplies of the
particular product produced, or 30 to
40 per cent of the trading in that par-
ticular commodity. An absolute mono-
poly, roughly speaking, is one where
one particular concern controls 80 per
cent or more of the input of a com-
modity into the industry or trade, or
controls over 80 per cent of the trad-
ing in that commodity. Ordinarily
monopoly situations are achieveq by
smart buying or selling or by appro-
priate price incentives on the one hand
as regards buying and by low prices as
regards selling. In the present case,
if that was all that was intended.
namely, that the Food Corporation
would bz giving not merely minimum
but remunerative prices to the pro-
ducers on the one hand and would be
giving to the consumers foodgrains
in adequate quantities at reasonable
prices, as for instance, only the sort
of margin which the Government now
consider adequate between the buying
price and the selling price, there can-
not be much objection, because on the
whole in a policy of that kind, the pro-
ducer will benefit and the consumer
will not be hurt.

But in the present case, my appre-
hensions are about absolute monopoly;
and they are founded upon three
major threats to the trade and to the

producer. The first major threat
is compulsory procurement on
behalf of the Food Corpora-

tion. This will set up a procure-
ment monopoly in favour of the Food
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Corporation whereafter it is anybody’s
gurss as to that sort of. price the pro-
ducer will get. I think one can rea-
sonably anticipate that with procure-
ment monopoly in favour of the Food
Corporation, the possibilities are, in-
deed the probability is, that the pro-
ducer would be squeezed down to
whatever price he is compulsorily
given and must take, because there
will be only one monopolist buyer.

As I said earlier, if it was a ques-
tion of there being no apprehensions
of any kind as regards remunerative
prices to the producer and reasonable
prices to the consumer, one would not
be particularly worried. But thesc
threats of which I am speaking and the
first threat to which I referred, name-
ly, that of compulsory procurement,
do lead me very strongly to suspect
that what is intended is monopoly
procuremont in favour of the State
Trading Corporation with the conse-
quences to which I have just referred.
The second threat is that of monopoly
in favour of the Corporation in the
matter of movement of foodgrains from
one State to another and from district
to district.

Shri Ranga (Cittoor):
road.

By rail and

Shri N. Dandeker: There have been
remarks and observations by the Food
Minister in the course of the food de-
bate as well as, as I shall presently
show, in the White Paper, which lead
one to apprehend that there is intend-
ed here a considerable monopoly in
movement with the result that the
State Food Corporation, together wi‘h
its satellite Corporations in the Statcs,
will probably be, the only body which
will be entitled to all major move-
ments in foodgrains.

Thirdly—it was specifically men-
tioned at one time or another—there
is the proposed monopoly of rail trans-
port. It is ridiculous to suppose that
this Foodgrains Corporation is intend-
ed merely as a corrective on a com-
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petitive basis to the foodgrains trade
and at the same time to suggest that
movement by rail would be a meno-
poly of the State Food Corporation.

Shri A. P. Jain (Tumkur): What
provision of the Bill is the hon. Mem-
ber referring to?

Shri N. Dandeker: I shall be most
grateful if T am not interrupted I
am new to this House.

Mr. Speaker: I am also interested to
know how much more time the hon.
Member would like to take. He has
already taken 17 minutes yesterday.

Shri N. Dandeker: Sir, I would like
to have ten minutes more.

Mr. Speaker: Would it not be too
much? He should try to fiinish it
earlier.

Shri N. Dandeker: The consequen-
ces of all this in terms of the, sort of
price-squeeze to which the producer
will be subjected and the kind of price-
rise to which the consumer will be
subjocted in terms of profiteering by
the State Food Corporation are obvi-
ous enough, but what is not so obvi-
ous is the consequence which this may
well have upon the growing of food
in this country. I think by this time
the Members are aware of the serious
situation as regards foodgrains produc-
tions which developed in consequence
of monopoly in foodgrains trade in
all the countries where this has been
tried. It had to be abandoned in
Yugoslavia, it had to be abandoned in
Poland and Hungary, and it had, at
any rate partially, to be abandoned in
Russia. In China, although not aban-
doned, the consequences on the Food
supplies in that country are well
known.

Many hon. Members have asked
where do I get these apprehensions
from? In the first place, our experi-
ence of the State Trading Corporation
and o‘her types of State corporations
does not inspire confidence. State
trading in cement was intended for
the benefit of the consumer. But, at



951 Food

[Shri N. Dandeker]

any rate for the first five years of
which 1 had to study the figures when
I presented the case of Cement In-
dustdy before the Tariff Commission, I
showed that the State Trading Cor-
poration had made colossa] profit in
cement consequence of the fact that it
had monopoly in it. There is the ex-
ample also of the effect of the State
Trading Corporation intrusion into the
manganese ore trade. It acquired a
monopoly in the matter of export of
manganese ore. It thought it was =a
tremendous organisaton which could
dictate terms to foreign countries with
the result that, after a few years of
the State Trading Corporation’s inter-
vention in the mangancse trade, the
manganese export trade of this coun-
try has been completely ruined. There
is also the example of the State Peni-
cillin factory—the Hindustan Anti-
biotics. That is a Corporation which
has been heavily profiteering in peni-
cillin. :

Shri Ranga:
factory also.

Shri N. Dandeker: I can give many
other examples. The first point I wish
to make is that my reasons for these
apprehensions are based upon the
actual facts of life as evidenced by
the activities of certain State corpora-
tions.

There is the fertiliser

The second reason is the almost cer-
tain competitive incompetence of
State trading in foodgrains. This Food
Corporation with a capital of Rs. 100
crores is presumably intended to han-
dle trade which over the year would
be of the value of Rs. 3,000 crores. If
there are in this country 500,000 vil-
lages, I imagine there are at least
50,000 market towns and market vil-
lages. This State Trading Corporation
is expected to have enormous staff,
numerous agencies, large office person-
nel and enormous working resources
with which to make advances, to
make purchases to do sorting, grading
and storing, to do distribution through
agents or directly with its oven
retail shops. I am certain, having some
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knowledge of the native  extent
and magnitude of operations involved,
the number of persons involved, the
number of transactions and the Stages
of transactions involved and in par-
ticular the problems that are involved
in agricultural credit lending to the
producers on crop expectations that
this Corporation will find itself with
enormous amounts of outstanding
dues, enormous amounts of bad debts,
with the enormous tangle of distribu-
tion and purchase. It will be in a
state of total confusion. And I fear this
precis2ly because of the inability of
a State Corporation of this kind
to engage in trade of this kind with-
out making a complete mess of it; and
precisely because the Government
never admit their mistakes—quite con-
trary to the motto Satyameva Jayatey.
1 wish I know Sanskrit so that I could
put down the motto of Government
in Sanskrit that “Government never
make mistakes” In the result they will
find that the only way of overcoming
and remedying the complete state of
confusion will be, of course, to confer
monopolistic powers to the Corpora-
tion in this trade.

It is not as if I have been saying
these things by drawing on my ima-
gination. I would like to read one or
two extracts from the Statement of
Objects and Reasons attached to this
Bill. In the first paragraph it is stat-
ed:

“....to set up a State Agency
for the purpose of undertaking
trading in foodgrains in a commer-
cial manner but within the frame-
work of an overall Government
policy.”

-

have indicated the kind of overall
Government policy that has been at-
tempted in State trading in cement,
State trading in manganese, State
manufacturing and trading in peni-
cillin, State manufacturing and trad-
ing in fertilizers and so on. Then it
goes on to say:
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“Only by such a measure it will
‘be possible to effectively imple-
ment any policy of ensuring that
the primary producer obtains the
minimum price...... ”

Not an adequate price; not a remune-
rative price but the minimum price. 1
insist that the producer should get a
remunerative price, a price which not
merely covers the cost of production
at the subsistence level but gives him
a return adequate in terms of the exist-
ing general price level of the things
that he wants to buy from the market
and the liabilities he has to pay like
debts, tax and so on. But the object
of the Bill is only to ensure that the
primary producer obtains ‘the mini-
mum price”. It goes on to say:

“....that the primary producer
obtains the minimum price that
may be announced from time to
time and to protect the consumer
from the vagaries of speculative
trade.”

There is no attempt here to protect
the consumer from the vagaries of
monopolistic trade. Another sentence
in the next paragraph says:

“The Corporation will be the
first organised attempt to take up
State trading in foodstuffs on an
appreciable scale. The Agency
will also be used to build up gra-
dually buffer stocks.”

I said yesterday in regard to buffer
stocks how difficult it is going to be
to build up buffer stocks out of inter-
nal production when internal produc-
tion is already inadequate for the nor-
mal consumption of this country. So,
if this Corporation is going to have
to build up buffer stocks you can well
imagine the kind of monopolistic posi~
tion that it must necessarily occupy.

Paragraph 4 of the Statement of Ob-
jects and Reasons says:

“The Corporation will be en-
couraged to function generally as

KARTIKA 30, 1886 (SAKA) Corporations Bill 954

an autonomous organisation work-
ing on commercial lines.”

But in the very next sentence it says:

“It is expected to secure for it-
self a strategic and commanding
position in the foodgrains trade of
the country.”

Now 1 would like to read from the
White Paper on foodgrains policy be-
cause that is even more clear as to
the real intentiong of the Government.
I am reading from Paragraph 36 of
the White Paper:

“The Government have, there-
fore, decided to set up the Food-
grains Trading Corporation to
function strictly on commercial
lines to purchase, store and sell
foodgrains.”

This is the usual kind of subterfuge
that is invariably adopted, by saying
“to function strictly on commercial
lines.”

But the next sentence reads: —

“This Corporation, which will be
on a statutory basis, will be equip-
ped with sufficient financial re-
sources. It will be armed with
adequate powers to secure grain
from producers and traders”.

It says, “adequate powers”, not just
commercial purchasing. Then, it says
“It will be armed”. I wish, they had
used the word “invested”; but they
have got accustomed to military lan-
guage. It says:—

“It will be armed with adequate
powers to secure grain from pro-
ducers and traders who have sur-
plus stocks. It will also be given
other powers as are necessary to
obtain a commanding position in
the trade.”

Shri Ranga: Another Government.
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Shri N. Dandeker: As if this is not
enough, it goes on to say in paragraph
37—

“Government do not, however,
consider that it is practicable to
introduce at this stage.”

1 wag expressing my apprehension as
regards the next stage. It says:

“Government do not, however,
consider that it ig practicable to
introduce at this stage complete
State trading throughout the coun-
try. The complete elimination of
trade, statutory rationing in urban

arcas.  coutrolled  distributin  in

rural areas and monopoly procure-
ment of foodgrains with its logi-
cal concomitants of village, dis-
trict and State ban on movements
presupposes an adequate reserve
foodgrains at Government's dis-
posal.”

The Bill empowers the Corporation
to build up buffer stocks, as they call
them. When you read this paragraph
as I have just now been reading, the
only limitation to this tremendous in-
tention, the intention of a complete
monopoly, is that adequate reserves
of foodgrains have first to be at the
disposal of this Corporation. I do not
think that there can be any doubt as
to what precisely are the intentions
of the Government in this respeet.

If with an adequate price for the
producer and a fair price for the con-
sumer we had, above all, an institu-
tional set-up whereby the foodgrains
production in this country could be
stimulated by appropriate price policy,
purchase policy and distribution policy,
one would have had no quarrel at all;
but the objects and reasons of the Bill
and the general statement of policy
are such that if this Corporation suc-
ceeds, of which I have very grave
doubt,—I think, this Corporation is
going to be tied up in an awful mess
within two or three years’ time;—
but whether it succeeds or fails, the
real objectives of Government, parti-
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cularly if it fails, will inevitably be
to convert it into a monopoly of pro-
curement, movement transport distri-
bution and sale of foodgraijns.

I, therefore, oppose this Bill in prin-

ciple. However, if this Bill were to
be passed into law, then in order to
secure certain remedial corrections

that might perhaps allay some of the
doubts and fears, I have proposed cer-
tain amendments which I shall move
in dque course.

Mr. Speaker: Before 1 call upon
the next hon. Member to speak,
I have to bring to the notice of the
House that I have so far received 26
names of hon. Members who are desi-
rous of speaking and the names of
others might be coming up. Accord-
ing to the time allotted, we ought to
conclude all the stages of this Bill
today. There are so many amend-
ments also to the clauses; so, we ought
to limit the time for general discussion
and for the clauses.

Shri Ranga: It is within your discre-
tion to extend the time by one hour.
Since you are good enough to say that
the whole of this day will be taken up
by this, if you are good enough to give
us one more hour and expect the House
to sit till 6 o’clock, it would satisfy
everybody.

Mr. Speaker: If the House agrees, I
have no objection.

Some Hon. Memibers: Yes.

Mr. Speaker:
to 6 o’clock.

Then we shall sit up

Shri Ranga: We will like to have
some time for the third reading also.

Mr. Speaker: Shri Ajit Prasad Jain.
Ordinarily, hon. Members should take
about 15 minutes.

Shri A. P. Jain: I will take less than
15 minutes.

Mr. Speaker: Also, it is desired by
cértain hon. Members that they should
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know when the general discussion
would conclude so that if voting is re-
quired they might be present. Should
we set apart two hours for discussion
.on clauses?

Shri Nambiar (Tiruchirapalli): No;
.one hour is enough. One hour is
enough for third reading.

Some Hon. Members: No, no.
Shri Ranga: 1} hours at least, It
ig an important Bill.

Shri Nambiar: Yes, 4} hours and
14 hours respectively.

Mr. Speaker: So, we should conclude
this discussion by 4 o’clock. How long
4is the hon. Minister likely to take?

The Minister of Food and Agriculture
(Shri C. Subramaniam): About half
an hour to 45 minutes.

Mr. Speaker: I shall call the hon.
Minister at 3-30. Shri Jain.

Shri  Shinkre (Marmagoa): The
Minister may be called at 4 o’clock.
“That will be better.

Mr. Speaker: On this point the
House had desired like that and 1
have  adjusted that.

Shri A. P, Jain: Mr. Speaker, Sir
as I rise to speak on this Bill, I am
reminded of what the hon. Food
Minister said immediately after tak-
ing over the charge of the Depart-
ment. He said: “Either I will end
profiteering or profiteering will break
me.” These were bold words and I
very much appreciated them. After
that, there was some rethinking in
thg¢ Government, and a moratorium
‘was given to the trade to behave. Un-
fortunately, it did not bear any fruit
and the traders have landed us into
the present sorry state of affairs. I
do not mean to say that the respon-
sibility is entirely that of the trade.
Others are also responsible. Both the
Central Government and the State
Governments cannot escape their res-
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ponsibility. None-ihe-less, it is a
fact that today almost everybody
agrees, except my friends of the Swa-
tantra Party, that the trade cannot
escape its responsibility for bringing
about the present state of affairs.
They also agree that now we have
reached a situation when we have to
find out an alternative. If I had any
proposals to make for keeping the
distributive machinery of private
trade as it is and yet to improve the
state of affairs, I may not have given
cent per cent support to the Bill. Yet
as the things stand, we have no alter-
native except to undertake State trad-
ing and to undertake State trading on
a big and effective scale.

There has been some dispute as to
whether the Corporation should
undertake monopoly State trading or
whether it should undertake only par-
tial State trading. I am not a doctri-
naire and I do not very much appre-
ciate a doctrinaire approach in the
matter of food. Food is entirely a
pragmatic matter and I believe that
the Food Minister will try to carry
the business of the Food Trading Cor-
poration only to the extent that jt may
introduces sanity in the trade. If
necessary, he will have to undertake
monopoly trading. But that is not
quite essential. It will all depend
upon how the circumstances develop.

Now, this year, according to all esti-
mates, we have a bumper crop of rice.
I have toured about in the villages
and old men have told me that in the
whole of their lives they did not come
across such a good crop of rice as we
have this year. = What is happening?
The prices are still high, the avail-
ability is low and there is any amount
of trouble on the food front. The
southern zone consisting of the four
States of Andhra, Tamil Nad, Mysore
and Kerala, had been a safe zone since
it was formed in 1956. It was form-
ed during my time. I might have ex-
perieneed fooq difficulties in other
parts of the country and yet I felt a
certain amount of confidence about
the southern zone. It had served the
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country well during my time, during
the administration of my successqr,
Mr. S, K. Patil and also during the
time of Mr. Swaran Singh. I was
very unhappy when I found that the
southern zone which has served so
well had been disturbed and instead
of there being free movement in the
southern zone between these four
States, each of these States has been
created into a separate zone which, 1
think, is primarily responsible for the
present plight in the State of Kerala
1 hope, Sir, we will take lessons, and
one of the lessons which we at pre-
sent have to take is that the trade
must be controlled; it must be effec-
jvely controlled in a manner so that
it may not make speculative profits.

The hon. Member who has preced-
ed me referred to the objects of this
Bill. I particularly welcome the
two objects of the Bill namely, first as-
suring minimum prices to the farmer.
I hope the minimum price is going to
be the remunerative price

Shri Ranga: Has it ever been that?

Shri A. P. Jainm:. ..and is not going
to be the marginal price which has
been paid in the past. This is a policy
which the hon. Minister has accepted.
1 welcome it, and T hope it will be put
into practice. The other part of it,
namely, to protect the consumer from
the vagaries of speculative trade is
another welcome feature of it.

We have to see how these two ob-
jects can be achieved. 1In the latter
part of the Statement of Objects and
Reasons it has been said that the Cor-
poration will acquire a strategic and
commanding position in the foodgrain
trade. This is necessary. But let us
examine what are the provisions of
the law and whether they will enable
the Corpoartion to occupy a strategic
and commanding position in the food-
grain trade. There is a peculiar fea-
ture of this country: India has been
suffering from child mortality, many
children die soon after birth,. This
Corporation, before it acquire the
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strategic and commanding position,
will have to undergo a severe compe-
tition from the trade, and we have to
find out whether adequate provisions
have been made to withstand the eff-
ects of that competition.

I remember at one time the hon. the
Food Minister said that the price for
foodgrains payable to the producer—
which will of course be remunerative
prices—will be announced before the
arrival of the crop jn the market, and
the Food Trading Corporation will
nave the right to acquire foodgrains
from the private traders at a price
somparable to the pre-announced har-
vest price. But I do not find any
provision in this Bill for that. In fact,
that was one of the effective propo-
sals which would have enabled this
Corporation to occupy a commanding
position, namely, that if a trader tries
to raise price or indulge in profiteer-
ing, the Corporation would come in
and acquire foodgrains from the pri-
vate trade at prices comparable to
the pre-announced price.

Shri Ranga: They are being given
power to acquire from peasants also
compulsorily.

Shri A. P. Jain: Don’t be in a hurry,
Mr. Ranga; have a little patience and
learn to listen.

Now, Sir, I do not find any provi-
sion about it in this Bill, and I do not
quite understand how the hon. Minis-
ter is going to achieve his objection.

At another time he made another
proposal, namely, that the Corpora-
tion will have monopoly of the move-
ment of the foodgrains by train. That
proposal is also not to be found here.
May I enquire from the Food Minister
as to how he is going to achieve this
object? If, after all, a Corporation is
to acquire a commanding position, it
must bs given certain weapons which
may give him that position. I am
afraid the Bill, as it is, does not make
provision for those things and the
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Minister may not succeed in attaining
any of the objectives.

What is the alternative left to the
Corporation? If it is to work on com-
mercial principles, whether it buys in
the market, from the merchants, or
from the farmer, jt will have to buy
at competitive prices. There is noth-
ing in the Bill which goes to show
that there will be any regulation of
the prices at these stages. If the Cor-
poration is to go in for competitive
purchases, well, things will not im-
prove. Threfore, I would like the
hon. Minister to tell us how he is go-
ing to achieve twice objective of re-
munerative prices to the farmer and
reasonable prices for the consumer.

Then, we have got certain organisa-
tions, non-governmental and semi-
governmental, which are already in
the trade. For instance, we have got
the marketing co-operative societies.
What is going to be the relationship
of the Food Corporation with the
marketing co-operative societies? I
would like to the hon. Minister to give
a comprehensive and complete pic-
ture. Then, there are about 80,000
fair price shops; those shops are pri-
vate shops, and yet they are control-
led and regulated by Government.
They are licensed by Government.
What will be the fate of these fair
price shops after the setting up of the
corporations? Will there be different
and competitive agencies, or will it be
the Food corporation which will un-
dertake all the distribution?  These
are some of the important problems
with which the Food Corporations will
have to deal in its teething stage.

There is a whole history of zones.
At present, it is the policy of the Gov-
ernment—I do not agree to that
policy—that each State should be
treated as a zone; it is the State which
decides what its surplus is and how
much it should be sent to other States
or hand over to the Food Ministry at
the Centre. As it happens, the voters
of the Chief Minister and the voters
of the local Assembly are men living
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in that State and not men who live
in the neighbouring deficit State. The
result is that both the Chief Minister
and his colleagues and the Assembly
and everybody these take care of their
voters and naturally they like to feed
their people well and give over to
other States only the surplus left over
after meeting full requirements of
their State. This is not something
new which I am saying. "The hon.
Minister knows that there such things
have happeneq in the past. I am re-
ferring to the creation of free move-
ment zone consisting of Madhya Pra-
desh, Maharashtra and Gujarat, which
was once announced by the hon.
Minister with a feeling of jriumph.
Within a couple of days only, certain
difficulties arose, and the Chief Minis-
ter of Madhya Pradesh came to Delhi.
He was totally opposed to the free
zone, with the result that all these
three States were created into three
zones. The Madhya Pradesh Govern-
ment promised to send about 20,000
tons of rice in a month’s time to
Maharashtra and Gujarat, but not one
ton of rice was sent there. The same
difficulty has arisen in the south. The
States of Andhra Pradesh and Tamil
Nad promised to send certain quanti-
ties to Kerala, but those quantities
were not sent and the result was the
great disaster which happened in the
State of Kerala.

I would like to know what is going
to be the pattern of the inter-State
trade or movement of foodgrains in
the future. Will it be only handled by
the State or will it be handled by the
Corporation? What will be the equa-
tions or relations between the Cor-
poration and States?

I do not think that the Corpoartion
can be given the right to acquire food-
grains. It will be the State Govern-
ments which will have that right. If
the State Government is going to ac-
quire and it becomes the judge of
what it has to acquired and what it
has not to acquire, then I am afraid
that the food corporation will be a
helpless tool in the hands of States.
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I understand that according to the
present thinking, the Food Muinistry
at the Centre wants the S.ate Govern-
ments to procure 18 lakhs tons of rice,
and these 18 lakhs tons have been dis-
tributed among the different States
for procurement. I know that some
.of the States like Punjab which have
surplus rice and which do not eat that
rice will certainly procure and hand
it over the surplus to the Centre, but
there are other States like Andhra
Pradesh, Orissa and Tami! Nad which
have a history of their own and which
have failed to keep up their commit-
ments. I would like to submit that
if this food corporation is io run on
commercial lines, then it must have
some sources of supvly. For other-
wise, if certain commitments are not
fulfilled, the Corporation will break
down, whether profiteering well end,
1 do not know.

Then imported foodgrains. At pre-
sent, they are being distributed
through fair price shops. I am sorry I
was not present in the House yester-
day, but from reports of the Food
Minister’s speech I saw in the papers,
1 find that ultimately imported food-
grains will also be handed over to
the Corporation. May I understand
that after the creation of Corporation,
for sometime at any rate the present
system of distributing of imported
foodgrains continue? We are import-
ing in 1965 5 lakh tonnes of rice
from abroad; the internal procurement
is estimated to be 18 lakh tonnes—it
may be that or it may be much less.
But if these two categories of rice are
to be distributed through two agen-
cies, the internally procurement
‘through the Corporation and the im-
ported rice through fair price shops,
the multiplicity of agenciesmav give
rise to trouble and further complica-
tiong in our distributive machineéry.

I find another weakness in this
Bill. It is that State Governments are
at no stage associatedq with the Cor-
poration. If you want to fix responsi-
%ility on those¢ Governments, you must
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also give them a right to have a -ay
in the matter. If State Governments
are to be divorced from the working
of the Corporation ang at the same
time loaded with responsib:lity of pro-
curing foodgrains for the Corporation,
I am afraid that there is a possibility
of conflict. I wish the Food Min‘<ter
would give a little more thought as to
how he can place responsibility upon
State Governm:nt and ai the same
time give them the right of having g
say in the running of the Corporation.

Another important point arises. Is
the Corporation gong to undertake
distributive work in the surplus States
or is it going to do that work only in
the deficit State? If it is going to do
‘%~ former. +here is no reason why the
States should not have considerable
say in the working of the C-poration
within the State. Similarly in the case
of the deficit States, they must have
effe~tive voice in the running of the
Corporation. Food is a matter of
supreme importance for the States and
if you isolate the States’ from the
working of the Corporation, I am
afraid that vou will strike against
difficulties which may break the Cor-
poration.

There are only two other small
points I want t6 touch upon. The
financial year prescribed for the work-
ing of the Corporation is April to
March. The agricultura] year in India
is the fasli year which ends on the
30th June. Now all the crops come
into the market before the rains. The
agricultura]l year synchronises with
seasonal cycle. So I would very ear-
nestly suggest to the Food Minister
that instead of making the accounts of
the Corporation correspond to the
financial year. he should make it tally
with the fasli vear. for agricultural
purposes the facli year has existed
sinée time immemorial. So we must
not alter that pattern.

As regards the headquarters of the
Corporation, I am very unhappy that
it is to be located at Madras, Madras
is in one corner of the country. I do
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not mind the Food Corporation having
its headquarters in Hyderabad.

Shri Ranga: It is the only sensible
thing he has done. Does the hon.
Member want that everything should
be in Delhi?

Shri A. P. Jain: I am not pleading
for Delhi. I say it must be in a cen-
tral place.

Mr. Speaker: Shri Ranga was cay-
ing that it is the only sensible thing
the Minister has done!

Shri A. P. Jain: I question his test
of sensibility.

You may have it at a place like
Bombay which is a big port and which
receives large supplies from abroad,
or you may have it at a central place
like Hyderabad so that the headquar-
ters may not be thrown into one isolat-
ed place. I am not aware of the re-
asons for selecting Madras as the
headquarters of the Corporation.

I am thankful to you for giving me
a few more minutes than I really de-
served. I hope the suggestions I have
made will be considered,

Shri M. K. Kumaran (Ctirainkil): 1
wholeheartedly support this Bill even
though there are certain defects and
shortcomings in it.

The other day we were discussing
the food crisis in Kerala. We know
that the vascillating policy of the
Government has brought the country
to the brink of a disaster. We are
glad that the Government have now
woken up to the situation and have
brought this Bill before the House for
state trading in foodgrains,

We heard the Swantantra Party
spokesman speak on behalf of the pro-
ducers and merchants in this couniry.

Shri Ranga: Consumers also.

Shri M. K. Kumaran: 1 am very
sorry that he had not even a single
word in support of the poor consumers
of this country.
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Shri Ranga: Questiorn.

Shri M. K. Kumaran: I did not hear
a single word.

Shri Ranga: He is sitting here.

Shri M. K. Kumaran: I know what
are the sentiments of Shri Ranga. He
is always sympathetic to the “poor
kisans” who sell the grains in the
black market.

Shri Ranga: Question.

Shri M. K. Kumaran: This country
knows whom the Swantantra Party
upholds. So I am not going to waste
my time on Rangaji and his party.

As has been stated in this House,
the food situation in the couniry has
been brought to its present crisis by
hoarders, speculators anq profiteers.
So if we want to meet the food crisis
in this country and protect the inte-
rests of the consumers, Government
should have full control over the food
situation. This Bill is not enough to
cope with the situation as has been
stated by Shri Jain. There are many
shortcomings in this Bill, there are
many weaknesses also in it.

The Corporation should be enabled
to have a commanding and strategic
position in the food trade of the coun-
try, Otherwise the situation that has
developed in Kerala will repeat itself
in other places also. I the Corpora-
tion does not have a commanding
position, surplus States like Andhra
will create trouble for it. Even the
other day while speaking on the ad-
journment motion on the Kerala food
crisis, Rangaji was referring te long
queues even in a surplus State like
Andhra.

Shri Ranga: Yes.

Shrit M. K. Kumaram: Why is it so?
There are enough foodgrains there. It
is because Rangaji’s men are hoarding

2608 grains.

Shri Ranga: It is because of
trols.

con-
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Shri M. K. Kumaran: They are not

willing to sell it in the open market;

they are hoarding for more profits.

Shri Ranga: The kisan is never a
hoarder.

Shri M. K, Kumaran: If the Corpo-
ration does not have a commanding
position in the trade and if we cannot
stop this speculation and hoarding in
the trade, the situation in Kerala will
repeat all over India,

13 hrs.

Shri A. P. Jain was saying that the
State Governments also should be
given a place in the working of the
Corporation. That is a very reasonable
and necessary suggestion. If the State
Governments are not a party to the
working of the Corporation, all gorts
of difficulties will crop up.

Take for example the case of sur-
plus States. They will say that their
production is such and their necessity
is such that they cannot part with ¢0
much grain. So, the Corporation will
not be able to procure enough grains
from the surplus areas without the
fullest co-operation of the State Gov-
ernments.

As Shri Jain has said, the voters are
there in the surplus areas, and so the
Chief Minister’s eye will be always on
the voters. And among the voters
there are Rangaji’'s supporters who
will also create trouble for the Corpo-
ration and the Chief Minister there.
So, it is a very important thing that
we should have the co-operation of
the State Governments in the working
of the Corporation. So, there should
be provision for giving a very active
part to the State Governments in the
working of the Corporation,

The fooq situation in Kerala is a
warning to the whole nation. The food
crisis in Kerala has shown that we
cannot leave the food trade like this.
If we allow the speculators and profi-
teers like this, then our country will
see more famines, more food crises and
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more troubles ahead. The enquiry
commission on the Bengal famine has
given so many reasons for the crisis
and the famine and death of millions
of people there, and they apportioned
blame equally between the British
Government and our own people who
were speculators, hoarders and pro-
fiteers.

13.02 hrs.
[SHRT THIRUMALA Rao in the Chair]

So, that is happening even now in
our country. This cannot be allowed.
So, the Government of India should
be aware of thig situation, and they
should deal with the speculators and
traders very firmly.

I remember the Food Minister. Shri
Subramaniam_ on taking charge of the
Ministry, said in Colmbatore, his home
town, that either he would break the
profiteers or he would be broken by
the profiteers. I tell him that he
should beware of the profiteers. They
can break him, he may not be able to
break them.

His colleague, Shri T, T. Krishna-
machari, said a few years ago in this
House that there were man-eaters at
large, and we should beware of them.
Now, actually man-eaters are at large,
they are eating men, our innocent peo-
ple, they are eating away the food of
our people, and they are going to fat-
ten on the death of millions of our
people. So, these man-eaters should
be held in check. Otherwise, they
will eat up the whole people including
the Ministers. This is my warning to
Shri Subramaniam. If he does not
want to be eaten up by the man-eaters,
he should control them, he must deal
with them very firmly.

We are thankful to Shri Subrama-
niam for his kind words for the people
of Kerala when he took part in the
debate on the adjurnment motion, but
I am very sorry we did not hear the
sympathetic voice of the Prime Minis-
ter in this House. I am sure that if
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Shri Jawaharlal Nehru were alive, he
would have intervened in the debate
and said a few words about the suffer-
ing people of Kerala, but we did not
hear that voice here. We are very
sorry that Shri Subramaniam was left
alone to speak for the Government.

Shri C. Subramaniam: May I say
that T express the sentiments of the
Government, particularly the senti-
ments of the Prime Minister?

Shri M. K. Kumaran: We are glad.

He said in the other House that he
haqd failed in Kerala, and that if he
repeated that failure once more, he
would pay the political price. He can
pay the political price and go away,
but the Prime Minister cannot go
away, like that. That is why I said
the Prime Minister did not say a few
words here,

So, I request the Government and
the Prime Minister to intervene and
reassure the people of Kerala and the
people of this country that this kind
of thing will not be repeated. If it
happens another time, then it will be
the responsibility of the Government
to resign and go away. We do not
want the resignation of a particular
Minister, we want the regisnation of
the whole Ministry if anything iike
that which happened in Kerala hap-
pensg again.

With these few words, I support thig
Bill. I request the Minister to plug
the loopholes in the Bill, and streng-
then the hands of the Corporation to
deal with the speculators, hoarders
and profiteers in this country.

st Tt ad (fawraaR) ¢
guafq AgIET, 47 S BT FIXWRAT
a9 @1 & 9z 9ga wga@q dw g ¥
W ¥ At gm FEN WEd g
Tfgsea<a TFE 2N 9%, g9 AT
T F FAIA F FIA T FERAT F
FEW 93dT &, zafad gar fafaeex
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AEg F1 Ag WrEw Aifed R AT
2w F fearal &1 gAT FAY & AR F
fiFg a3 ¥ SaTar NITIET $T AT |
§ g9 419 & ar 4137 A5 § AES
FIGRAT FAT4 AT 3 £ |

Tz T TZT TEA @ W
TEHT gAT A1fey, AfFT  F agamm
TEdt g v 3@ sraree § 59 a@
&« GT 1 399 AT egiEEd g6
a1 IWHA G § SqIIRI F AW A,
framat &1 #18 sfafafs agr = =
g fomat agi o3 9gq suRTr v
AT | @I 9F 4T AT § T ST
9TEA g1 ART GTHS AW & | &M
FATH AT AR HH G & TEH AT SATRT
g &+ wR feaw ¥ 1 A arEst
AT 9 & A7 I\ T 7 J FH
10 a1 1587 & e & et g
f& gt a1 ARt g @ qfewe
w[HE | @awag § & 5 gaE
29T ATRAT § | 59 @Faw § A7 fawfa
fas ot & ot 3o wisdizw Ty E

faq & mrewEw T O & Famn
a1 € fF 39 FTIRA FY F 97 & SA1aT
dqE F@T | § 39 asFg ¥ A
T | AT e S oAy 93w 9w
Th qICAq T2 2, Afdd W agi 9%
fraral ®1 sarer gfaad §§ I@F Qv
dIrER HX AT g FdT § W% A
TG q ATTHT FTAILIF AT SATT =S
AE FH F GHAT | §T FTORIA
¥ U 1w &1 fogfea gam,
TF FIARAT I11 &7 fraweiza grm
7N tF §3 &1 fFEfea grm o
g8 B: AT 0 A FA, AhwA 9T W
grefadi & § #1F dar g  f5 s
f& foamt &1 faddes 2ar g1 #w%
I & fora w1 wraw 81 f &9 A
FY FgmT Ay | AT gaE g fE o9
S AW F A FH ¥ FH A AW AQ
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[strrft wesiaTe]
gW wifgd o f& ¥t FET Y g
AY SAFT TEHT FTAT &Y |

# a8 Fgdr 5 wq Y SIEEd
g G E 98 w=8 T8 §, afET FRarRem
FFT a@ ¥ & T € 39 &1 & STy
g | A"T [WER ¥ FRIEE 4T,
ag TG A=ST AT AT ATFA FEI Fg!
9T G FATS GG Z1T 4T qY g IqHT
qeETg g FIQT A7 | gma aifegi
A AKX S 491 #YW feEw
| FT AT AFA FrAT 90 | gAY
T FTEIRAA & T 00 1 @@ I
o frmat & gl g 1| W) =gt
T ®1§ fie 17 gr Q1 ag g A Ag
FY A G ST QT A FI @A
T IFat fgwre w0 1 fFaED #2
FPRW@TE g Hr g ag
FTE FEAT RO | HGHT AT 7
& sEreTEt F1 geor@ET A Ty I
a1 gg AEY AT | FET @ ¥ W
w9 ferat #1 agfegg @@ & a1 9
qarE g | oFHRAT | W A
F1 dErare @Y FFM JTATISFT FIL-
A TG d37 d57 AT FW 1 AG
HYHT  HICGILAT @I SFTATT FJTTW
& #r¢ saqr F faars 7@ §, Afww
ot Fgn wredt g fF agi o ¥
auasR ARfAdt w1 e S e
JAFT AT |

& oW WY FY A A W1 T
M g 5 Ao Sue W 9% @Y
2, feq &wr W 9@ w § ) AT AN
TET TIT | G FE T T AFA
ATIT T@AT &, a9 qT @A e, e
HTAT AT & | 99 T FET AT T
AT g A AT AT FT G )
o g At ®v Y A faemr 3,
sTaet &1 WY faemar @ 1 v
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AT #gd g @ & | W
qreq 1 Wreargs fear smAr @ @y
wiwal #1 W faamr @A 1 ga¥
THA q@F AT § | FmF mA
T A agq § AR F1 FATS f@AqrAr
g 2 |

# geeee w2t & ar ¥ e TEY 4,
¥ wgRrE § 1 Fgl w3 A A
FM AR GIT I AT E 1 gEL FB
ST § W HA KA SqTET GT FY AT
£ | T dar surar faerar & 1 AfEA
I1E« AT SF S F FATT FT AgaT |y
SATET FIAT 94T & AT Fa7 6 SareT
g g & | THHY A1 e A
g1 & 1 gafew aw faaer g d
st & frar wars sater I & At
[AFI T°H SATIT ATSAg &1 J10, AR
IAET ST SETAErS & g |

T2z FQIIE FAT & AT
2 wfewq saw o7 feamt & sfafafy 79
F T § AT oF  weg WY AG FETE !
famr i & sfaffua & T srar-
A FFTT N AL ZAF I F agd
afswa a3t | T g@E & & ogw
4T eyt @Ay wifzy 5 wsal ¥
FRACTE § W 50 9@ frami &
sfafrfa @@ @@ 1

H1 deF AR LI § ITH! FL-
QI H o7 a1 39T ZAIT ) §AHT FI
¥ Y wrasl feawa Tor Aaar | F-
WT H A a3 I8 A< g 39
FX. 31 8741 @4 HTAT IIAT AT gErAA
94T |

& o & aX § a8 QA A7 TRAT
g fir St g 2o framad § % dgT-
TR, AOTE, YR AT | A qGga
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arm § A frey gr § 1 37 T §
foraml ) sareT wfafeds 29 & 9w
ATHRT FFIAT | HTUHT T AT FAT AMEC
fe ot frreEe @gT & @t I9E
SATET § AT AN SATET § ;Y S’ A
IAWT TE &, W IT AL F F 4 A
FNT gWER FT AR SART Gaam
3 IY, IH! @Y @iET F fAg T
fear sw #wte fawdt & o9 amaE &
wiweR faww g7 wman fon o
AT I TATRI G IS FATET A A=
gFAT & 1

FRATS & A9 F A1 F FET
FLFET F A9 a6 & faor7 T8 T
arfgu, SaF! Teg g & gwfaer
FTH IAF AR F qIC F A FET
=ifge & @F1 gguae § wWr 9w,
a1 AART H T@r ou ar faemErst &
@ W | gEE faU g Ay @
THEHE AT A1fET |

o wam w3 fafrees s afaq
ST A7 7 771 F wmE 7 FRRIw
@A T TEYT TG R | a8 FE d24
sg 7 & 1 3a fAT wwy samr A
LT TIT T | 98 G T3 HI g |
FET AR FT AFER 2T TET 2 | AT FTAL
F1 T T FAerar | meE g A Ew
AT AT IXA, GG AT T TR1 T
WS AW & | A A®W F 9T a7 W
T A T AT §, A gUTQ Q167 T3
F fau # #ifowr 4l ®@ 1 ¥
geaE g fF ag sRaRww 7y 93w
¥ ST ST 0

= wRiw T
ASITAT § 9047 AT |

s W wd  JETET A g,
JAFF qgT IUW ST AG § 1w
e | gw I w0 fem a7 €1

{(wwaw)
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AR g ¥aA S WE | dfew
AOFT gAR Al F fAq W, 9 fF ag
g & sfaem g9 & a1 7K Rt
T FC ITAT &Y AW § | gwWIk agh
qeTET ¥ AT §ITEE FWIg TG 9T
Fr faedt #1 qvg F1 AZ @07 | ITHT
agq fagaa &1 W@ & 1 &1 T gAE @
fE fom avg o9 Ay RO & @A X
7 & 34T aYg 99T ¥ AR gEk aAr
¥ g F At F srevd 3 fAg T v
1 gfeasmm &% 1 98 7w &7 feemard
2 1 T gAT feFwa Y A sar
gar =J1fgq |

FTT FIWHAT & a7 A0 a9
FZ AT 7@ ¢ | IT9 FH ®7¢ § T8
FEGEUF T4 T qFIT 1 JT TTAF
w2z § 3% faq #racww a m #
faq 2T 1 saRT Wy @A Jfze
arfs SART ATFT SATIT T AF |

# wrfax & fee sgar agfr § &5
g wrOnrww  § feaEt &t
AR 50 TLEE T AT A1feq aiy @
T qHA | T A GATR E |

=it fewifa fey ‘WfaEY) - e
A9 91ga, 29 faed ¥ 97 gary aWR
% ¥ qw fwar mr 2, 399 @ifaar
agq & fea 37 a7 @ifadi & s
WY § ga%0 qRAT F@TE |

qagqq § sq faer & grarg H @&
T a1 T A A9 @ o Y
Y ST FT AT HIFEZ FIAT AGAT 3 |
fora deqr &7 AR F g7 IR g7 TR
q¥ et feq g3 & R TsAT § FeAr
fg gu & 9w dear 7 w7 § v feaml
Y Dads Waifea wigw & g
g oo W gasr s qasw g 3
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[=fr farapfr first]

ZALY AT S HEAT N 4 A FEy 2 R oA
STt @eqr a9 g=29 fEadaw 7 ar feefr
TR AT F fou, Ta¥ fram & gfafafy
@ ATt 1 g% fag off 39 faw &
FTEAL FE ML I AT q T 27 faw
#F aft & | WA AT gear gu
g % f5 g7 %9 @R ¥ o e
TR EAHIIFT = A7, A g
a1 37 | gafaT o Faer 39 dear ¥
g & SF1 FEifag 0 ¥ fag =
fawr & wamgw geT Wifag 1 gafag
HT agelt gAE § 5 @ fangw ga
T & faq 3o wiede amr s

T8 fad@ &1 AW §T FRIRIA
faar <&t Tar § #4ifs wror gaTR AT
BT ®T qdET & | AfHT F q@Ar arear
g f¥ saa framl ¥ o ik o7
A9 737 FA § IAT A AT "R
F faw g T 741 Q% @1 @ |
faaar a9 g7 ) e faar s wT
IAAT A AT FIA1 TTAL FZAT AT W
gafaq & =gar § & 3q fa= &7 4w
"gT FREREA faq”’ F 9w ‘-
FoAd M4 FRIORIA faw” @
H(Q qfe 3ad @t Fioft F7 forEA &Y,
AR ST TET ASW g | AT TFR
ST I ATHS F AT g1 AT § AT EA
s A FT GATIT TAH FAY AEY
g 1 F ATZATE i awT 9 W F
R AR T F, THIT ZFF FTH T FL)
ZFT IFT A F FW § A1 A1 feAwa
AT g1 v U faA wmar 4t fF
foari w1 w9t faar smgan | aw faw
ara fat 4T | 39 % o g @, ar
T T IFIT IFG W F § qWT
F1 feawg gaT & 1 gafag & 63 w1
-gitFeaT. fafaeeT ¥ a1 Igarg s
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uF a1 faq a14 fora #71 qvaey fwramt
TIRT F3T FY Y avAT HY T G
forad fEamt s1 w7 g

AR " AR Ffy AT FEd §
5 3 gz ot frama & | & gwmang f
ag fearT &1 7 aw=md g

Za<r a1 & ag Fgar " g 5
7 39 T9 ¥ F1§ A 4G g
AZTY § FTHARL @I A | AT TF
I I AR e fearar =nzarg | gq
B2 BT framt &t fegaa gril, st
qaT Tt 5 wEm FE T arar
grIT | 3afae T OHY Se gmT
Tifeq ST 14 & feaml w1 wE™
&1 | MRT AT AT FF) AT A AT S €
afes fFama 1 Q87 Faw F T
fema gwit | w1 Aifsg fw w1 Joe
FY qOE FT WA arar fFaTq §, I9%T
azr ara ¥ fRaet fessa g1 gafag
& 9rgar g i av geFae fret dew
g 9} @1 S0 Fei fRar gt &
ST gF | R WE ¥ fRar sroar
MET AT IEF! AE GIGA | qE A
e Y o femt )

@O A a% g fF 3w FaRem
¥ feamt &1 wfafafeea war anfeg
i frgaiafr T REMN e
gzagTr AT § 1 ¥ = g iR Srgad
e, AT WX ST g3 AT fRary
| | 3uA d1 I AT fE et FAw
1 U ST T G qEAd § | TR a9
foraTa i1 &1 3 & a1 ST g AT
Iawt gar W f& T & sams &1
W 59 a3 ¥ fHar sar =feg |
afpa Frardl F1 FET TR TEI & |
Y g AT ST ¥ ¢F O For 91 fF
# argar § 5 framat &1 qF e E9-
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39 ﬂ'l'fo THo o 10 o ¥ FTYR 9T
FATAT (T AV Q@ A FHT F a9 AT
qg HI5A AT ¥ T F GTAY qOHT
T AR faaae qw ¢ 1 7% 9T F7 fawg
2 fv feam faasy fF aae 80 HrEdY
9% 71 gAATE T gdT § | FElAC
& wrfo Ao o Fo Ho & WA
= fraEl 1 ©F wAT  EAEA
FATAT ATEAT § N fF womT T ge Wt
@ w9 ¥ @Y | A e A
o 7 w1 & f Y d9 2 4y wd faar
TR | FAT HAST AT F4F FAT AR
£ ? feamAi #1 foq & o ot q0@ AW
FEY & Sawr & W d@T
IR Fo1 6 3y g7 wrawy €ENET
STEE $T ATT A AT | wqqq fRamET F
grra fFgma s@w ¥ wfafafe
3} FT 1T FE IqFT W7 FY 7+ foam
ok o |/ A wy fRata ¥ feg &
fe w27 I & F1AT WX IWIN FoT
fs zaR framl w1 sfafafaa g3
w1 femAi #1 sfafafaca 37 F &g
Y geAT F nRsHe W frar )

g aag g f& o
AT R0 39 WY F aR § FE AGS
forar AT § 5 o9 gAY W A
FE. ..

sft s Tw e @ e
areE X 3T )

s frtfa fas o wwwT TR W
arfam W ? W Ao 4 1 260
Frad fora< §IT Su= & aTFTTERM 1

smar arwsd faegr (3m2)
s ez gA T3 Feq madHE ¥ W
AT |

it ferpfar farsy 3 oY 91 o
R A AT T | K ag wwearg e
1519(Ai) LSD—S5.
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I T &1 75 Hraat fearat & foa &
9 g | 3g a1 § 9 qoe g o€t
fear & | &% g iz A o ar fE
T Gar fasrde & € foar s forga
fF ot § SN ey foe far @
TEETT IEHT I IV &Y & T |
AN A Tifee AT 39 wifee &1 75
wradt & arear £ fr feaml & Sasradz
¥ forg YT A=Y woTE & IO A ET |
dar f5 st geiva 3 s f5
T FAW A A AR B & Afw
AqTST qUER AT SATET N & 1 g
AT &1 FTHY TATET AGT AfHA A
T TAN SUIRT AN 9T ¥ | FEIfST
# aear § 5 38 7% FT 75 HreEy
soaT fearal &7 3afa =¥ fawmg &
T4 fHar 9@ |

=i TRmae Tifen  (F197) W
12T &) I aY w T ?

=t fntfar forwr - e TTET T AY
Hed MaAdT AT |

¥ gg argar g fF o sqan faamay
) faar 97 ag W A The fav
o | 37 g7 A ot o 1 {Y g9
fau ox wiedz WY faar & fF framat
1 9 sy fean wmr 38 # AYw et
faar srq af fFaT AT 999 ¥9Y
3% qO0F ¥ T FT AF | g7 A
¥ fraral #Y fawma &1

fod &% =g foord @& ¥ &id
TS WT, g\T, mg ix g" ﬂ@
frarai #1 FTERTT &1 A9 T AR
frarat 1 a1 2 F9ifF § Sar g s
frord % framl & feq & w19 3 qIeT
ok 7% frami & foro gaedf ok =g
warg

HF HaET A TF g‘nﬁ ag WY
tfrsafaar oy s et foa
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[ fafa fisr)

T & &Y afews FeleE § @) @9 7 S
& oix ¥ st @ v afses el &
SET AT TAT § FET qG We” a1 &9
T fEamal #1919 FC &7 S o
gafae & ear § fF ofsas et &
Ty fFa 3ee a8 weg W TOH W1
fadr 7 | =Y e X AiE & graEy
# ot feare fat § S IgiA i
& IR ¥ 75 forar  fF gt ot w23 o
fa framl &Y weT a1 N FT GET
|MeY § | Fafag § wngar § 5 ofeas
el & T feamy getee o e
Bl

Shri Kashi Ram Gupta: What about
the consumers’ interest?

Mr. Chairman: Order, order. Do
not disturb his trend of the argument.

=t fifa fam - gwofa #@Ew,
WyEAE fFwaE #1 T
F1 HZTAAL - @A U AT T FET T
il

8 AAFEY  FI AT AHFIX FT
aTH F ST F1oT ATAF afaw fasa §
3ud 49 20 o< foam gET & —

“The prices are set by a Price
Committee composed of Members
of Parliament, representatives of
consumers and producers and
people of professional standing.”

a5 20-21 X Y e § G F9A=
TR BT T, ITH AGH A {IA A%
S § ) 9 SEd a9 famm ¥
STaTer gfrded? WK $Y g w9
T & =R # fEfag sw@r §
for & | SR Sqeman & fF sar #
9 T WEad fer wr o §
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@ S A7 Aew ag fewd

“The sale price of rice is lower
than the purchase price, and this
has reduced the dependence on
black market. If, no doubt, in-
volves Government in considerable
financial loss. Administrative
expenses come to 15 per cent of
consumer’s price.”

IZN Fawmar § fF sad s
tefafreifes damddw Fogwd wm=w
F qvEg TEE q% W AW § )

oA 99 FT a8 78 foed § —

“The prices of wheat and barley
are set by a parity formula, the
purpose being to compensate far-
mers for rise in prices of goods
which they buy generally.”

FgH FT G T IT AAWF
Tt F 92 gU I A A F W@ A
T e eRgET F AR ) A
R I #r wEdw fea Y A
F oot oF @aTE F w@E N Fer
ft ¥ T 5 oF TsEE AR
TTEAT AT FT &Y /I gAY g1 &4,
T I AR A A gEd Ay o
I 3 | 7 T 3F § R um AT
FAT 9T GIT = T AfHA I F
qTg FAR AG T AT FT GATT TG
frar smar & 5 feamt #Y sEwaEar
F AN, A, @Ig, i AT F9Lr A
I gfew T 9= gEw 5y
FfFpTagt UM A I FT g
T SAET 1 T FIO FAIR U
HAT S ¥ ag gaT W fEar

TEF  ANTET § HUH g SHAAHAT
=1eaT g fF Y @ § d@w { agemn
¢ fF @ wrw @ wz ifew ¥
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9 7 Y g@ ¥ @R 3R qar
srargs fFar smar € 1 sE ag faer
g R —

“Annually sums are provided by
the Government to meet the los-

ses in state trading in rice, wheat,
barley, beans, sugar etc.”

stam £ &t zifear & gor a1 fF e
&Y aY gl § I av § %7 aqen
TEAE F I AR AR G Y
T FET & | 9 F qEr g giar
2 1 zEF HemET IOH gg ot femr
g —

‘“Besides governmental assis-
tance in the form of financial capi-
tal, tools and implements, estab-
lishment of a secure and stable
market through price support is
an essential condition for increas-
ing production.”

agr F1 TG dTE @@ F g
framl ®1 I9FT FEATEAT FT GHE
qarfas Frmq X fewaey & 1 qEr
& sEEar Agl 9x W @ =1fge |
q@ R IAH TAAT AG AT
FIRT 9 AW FAT § T ATHT TFL
fFamal ¥ IAF) S99 AGT ¥ 1 Iy
4FETX TQT AT HAAT FET & |

iy W, A9 AT & fifey
f& for 9T g o A9 F faad
A FO W A AT WA Y ATEET AT
I¥ e AT A9 Q1 I9H qW T ¥
oreT ? oy fRem # weEa it
IAHY TAST FATZY TS ATIHT g gra
grm fF 34 7g #fed fv ag g o
st F ) fram F fag Y § &
gl | & wwwar g fr 5w faw & wmwy
grfrat § | I&<@ 5@ ¢ 41 5 framt
FY AT FT IS TG & oy gad
FITAT AT {5 IR T FAT TeARA
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&R [ 91 T & | e ag ar
d9 #1 gg #T g fasrerm wmed §
Ffe 9T T8 AG ATy 5 ag 99
afsem RIfawrafmraggy
A7 ¥ qAlT 1 geifE @ ANET faw
¥ %< qiiagi § fea 37 qqm arfaay
& qrav § 39 faw 1 awdq w7 §
AR F 7 F3 T3 Qe fafaeex

.ARE ¥ g g fR 7 AmEH w3

framt ¥ feg ¥ oo @@ AR JER
T faor & srawas gae &3 a1 {6
FE g@U & 2 fax ¥ fam ag anfs
AR AW F G FY §IER 97 /9 |
MR gHTA ATIIET F4Y T ST Tt A
wfea g g favama § fF e feamal
N wfaq Sga e, IR wE-
W|FAT FT qEH JTAE IqHT qATCA
FAT T GAW FAAT 9T Av ag G2T-
a1 qgT &< fa@m awy § 1

Mo T, M o faeet gfafaey
¥ UF TAAIAeE § IR T@ Ay
¥ foraT & 5 ag F@R FTFH TG &
framt &1 FgR A& & Afew ag
FIT 9@ AT F1 § TifF g o8
T a7 9T § | ow @y fesfeea
AT #1 a9g § AR 3T & fg@AR
Ty a3 | A gamar g R g we
fafree< gree § 3§ &7 F7 ogT g0
Tro W fggeams # @ ¢ 0F «@
greiaee § § wwaT g fF @R
O AT T T HL AR SR
TG T FHFT T4 | 79 T a1 &
FT 8 |

Mr. Chairman: Before I call the
next speaker, I want to make it plain
that the list of Members who want to
speak is a very big one. Almost
everybody is anxious to speak on- this
subject. We have to make certain
adjustments among ourselves. I have
to see that every State gets at least
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[Mr. Chairman]

one speaker to express jts views on
this question. Afterwards, (Interrup-
tion)—do not interrupt me—there are
several parties which should get their
representation. Therefore, that has to
be carefully looked into and arranged.
Members are very anxious. But if
there is some delay in my calling
them, they should have a little pati-
ence. That is all my request. The
Speaker said he is ankious to accom-
modate almost everybody who is an-
xious to speak on this subject. (In-
terruption).

Shri S. S. More (Poona): This diffi-
culty would not have arisen if the
Bill had been referred to the Select
Committee, because there are so many
lacunae which could not be removed
here.

Mr. Chairman: That is not a rele-
vant point which should be raised
now. It should have been mentioned
at the proper time. (Interruption)
Order, order. If the Members them-
selves imposed a voluntary cut and
finish their speech within ten minutes,
that would be good.

Shri €. K. Bhattacharya (Raiganj):
It is better that the time should be
ten minutes for each Member. Other-
wise, many Members will go disap-
pointed.

Dr. M. S. Aney: (Nagpur): What
about hon. Members who are not at-
tached to any party?

Mr. Chairman: He is a party by
himself! If the arguments get repe-
titive, I will ask the Speakerg not to
repeat the points already made.

Shri Khadilkar (Khed): If an hon.
Member is making new points, it
should be left to your discretion to
allow more time for him.

Mr. Chairman: Yes; the Chair has
always got that discretion. Shri
Kashi Ram Gupta.
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w1y T e : qwTafa wge,
=4 fa= # smavasar & I ¥ o it
] Wt Taaw TG g oawar g, fee
IO N A R, a8 ¥ faw ¥ qU
gt  av 4, T a1 )F e
T FAT & | AT AGRTE qH F O7Y
qN §, IR T § 5w faw
¥ | | @ifagi § 1 AMAE 8T,
i fasifa fooxr & & ag fadew v
f§ a8 @ T ® @A f5 ag @@
F1w e 93w 1 gfie § @ w2 far
a1 w®T & sk ™ fau SuwEr &
fea ® T@ar &Y AT § IwT
fomr fe feam & fgg ) deem o
T T o &7 w@ W g Sfe |

T ol W5 oA ¥ I g
§ & og fa= fom s & fog smar o
W & AR I FNERYT FT IgAT 17
Fq7 gt arfge | & wwwar § 5o
FURIA FT 98T F I8 § 5 gm0
Y FHT FT qETY FATT FTAT FT T
T T WK A9 A F WA & wAT™
¥ gu 9w ¥ wfas #ogEwy
T WEU ¥ HS 9 fHAT I
ey e § o) g & aw
FEr 1€ &, forg w1 qfoorw 78 @vm
oW A9 F IoWA GaT gwir ) g
oo W9 § qgel a1 ag & @
fF T4 IF W A FoT AT A FAT R,
IEH! Y T FIAT & /T T W EGOH
AW FY AT FF FET § | a9
TIET § AHT WE FT GAT B AT
aif @ ST &) W qEr AEY
fear T, @ age & I9WA @7 @
ST |

= fawr ¥ Tsat F FORew F7
Y gy fear mar &, & 39 &7 fady
Fxar g1 & guman g fr 3w ¥
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saET § 3 @ §9dT & 9 3w feu
TS K g sEedT T FY S
AEAEEFAT TEN § | T W FAT &@F
Fey § f5 22w ¥ v O AeA-
axfaa gfesw- oo faar &, &
fer wgfea gfeswr oo & fao
ITHY qEU gfaaT T arfew a4 &
w fau & quwan g f Faw oF F=
F FRww g wrfgy, o & afd
¥ ag g9 w7 g1 fEw | 99 FWREA
N o wifaw o FAwde g, fam
s mfaa ¥ e mr &) &
qrer welt wEey A faaew & fF fra-
T T FURTA &7 F1§ I&@ G
2 o R I F FEw fEEr e,
AN A TR ¥ wEE wdr ghf
g fao @z FEw &1 ger [T
aifer st ¥4 dzw e A oF
FOTEE @ =rfew |

T WelT WEISY 9T G99 Fgd
w® ¢ f& WIWE N aEg ™
Fole #Y g, AfFT w fam A @
AT FT FIE TEEH TG @7 TT )
Tl AERT TF q9F a WAEEr ¥
T FgA § AR g T WIER
Y gt Y w18 5=t ad wF &
= FqEAT F AT A F FY wTe-
e fwar e ?

w fa= ¥ #g7 v § 5 @@ wt-
T FT W FTHAA AR G T
I 99 & foq w€d § f& oam
ST, & 89 aWl # ARESTQ &Y
A | R qET 7 A S, a1 e
7%y feafq Saw 7 @) I I f5 Ty
T A oA AT J91E 7R feran
o & 777 faar | @ gwar ¢ fe wl-
W FTES o agr fem oy fE
JTRIRT F G A N T W <
fax R gER B f T @
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= fa=or ¥ os gEYy @ a= o=t
w$ &, fom & T wrew g § f e
IR FT qFEET 74 AT L
wlamdmgamaa e frg
AT § @, SHEAAME, FF
dar & & fragw & f& 3@
#1E FrawaFar A4t & 1 afew qravEar
9 g &Y g f& @1 S o ST
AT FT 4T T & 39 FT ST A9,
wifs 7@ faw &1 7w &7 ag f& o
Tt wif feaw #1 e dw T
R HEET A IS 2T, IT HT T
917 | 39 fag = e aww wwW
T F @ &, 99 1 AT A1fgQ, 7 5
T FT TG 3Y 98 FTH FIAT I1ET |

g Fi-ATaifed THIEEN 1 T
R & wfeamee ¥ fag Toar 9uR
J &, o F fouowar 37 §, dfeaw
A1 2 § 198 99 N gU 39 A At
T grEaEFEATOE § fF ogw wiaw &
wiTdE 3 /T IT &1 74T AT FL
@ FT AT a8 Bnm fE sREE
T | Ig TIAT A FHI A @9 w7
T AR GAETT FAAAT HAT T gV ATS |
| IFT A I @ faor § g wew
g |

W faw & #gr v ¢ & s
T fagfde & W T =
FEFN LI IR AT FT AT
TE AT e lgE (TS FM F 71 q747)
AT =1fge, FTOER & FWAT AEw
sifgn | T@ #1 TaARe fewfew @
MY &1 | oA g ot
¥ awie ¥ 9T @< famar &1 I
¥ T A FT 999 &7 ALY G2 g |
2 FOURYA d%7 § I T WX
am, 39 ¥ fau 39 #Y suver 7 |
& ) 39 fow & A€ qumar fF w9i-
WA ¥ T F A fawfide &
T AT A wwd R
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[ Frei T ]

A weem, st fafa fa,
F g f e framt & fag & s
| & fraga war = g frogw
grey # el s STwiEEEl F
feg oo oew 7 € foaeT wwEn
faemm, a8 =@ ™ & ST O 5k
qg ST |

AR ¥ # ag WY Fgm Anean g
fr wiRwm 1 99 @& ¥ @ =g,
gl I9 AT IEG g | I¥ FT FAX
IER A At § A wEAT Avgy, i
FUS WA FU-IUT @H @ AT |
¥ g¥aFg ¥ wEfaead a7 FT 994T
fF T A qgw fam w1 § @ &0
fa7 qaEefas Ak TeeTw ¥ W
T 8, S & fEar @@ @ S
%I%Tfugmg‘ﬁgqﬁ{as@ﬁ
g AE WA ARY, S qw
Eicl
gt

&3

TF THL WIF FT TG §,
ag 7 AT =gy f wE qEr A @
fF g '@ wer | 9w W) T
wF aie frar o TwR @ wT
W a8 & T 3 N smEwwaT F
foq o fafra @ <@ &, afsa
I F FEAT-EIHAT FET AT AWK
T TR ¥ U ragtiE giee FY g
93T |

$O AFEE dEEl 4 FEr fd Sy
®: IEWR W JEdT, 7 fFw @
wifgd | & awaar g fr @ e
AR & SUWET SEEEd ¥ W
fed, FifF ag framt s ol
e w1 TW &) W w1 @ fee
v & 5 3@ A1 aifas S fawr
HR ITHFT 7 59 fog www § fe @
F fag & @7 @g &t @wrer fear oo
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T § | WX SYNET &7 I 7 g,
A T I & T & 7427 g |
TR JATEGI AT FIA FT T T
AT, @ T FOREAA &1 g & dar
T BT

ag WY fafrea =7 & war =nfgg
f Toifas @l 1 39 FW 4 qFY
T &Y, at af oy ag & f6 sa &
T 5@ F g & guwar g 5@
TTq FIUIREE 4TS o1 @ §, 7 faega
qwHifas 3fee & T@rd o & &)
IaT ¥ ST FT FEESAT TG |
g9 AT § 5 ¥ F g9 § ag a™
@ ¥ &faw aEt w1 @ Sar ag
gar g, fomm f& oS s F
g™ ¥ WA ¥ QT g i TS
TER F g9 ¥ 98 gfaa 3™ ¥ a”
¥ wre g fr g9 I ¥ AT T
ST HRT 9 ¥ AR AR 3
JEIX FT FERIT F g R0
T TR ggd SAmE qQ1 g

79 faor & o @rfaai & 77 § o7
e AT qIfgEl ¥ SR WK S
foar &1 &Y Y 3o @ifwat aars &)
w1 g fear 9 oy | wfaee
qrEt & qreft o R & srrafes ar
wEfeamifasa § § d= & 71y §
afeT @ T F W axg & e
&1 TR R AT ag § FAE0 P,
FAEEHAHI F FERK R 94T E,
gaTE ¥ § AW § a1 A anfaat
aqrs T &, e g) e o =nfed

o= ¥ § uF & fAaaA FAT Jrear
g1 & welt Agd ¥ Fg AT Srgar
g fr = faw ¥ s Fr am 7= o
fear o &) W 1 A AR H
fFar T gHaT AT AR FT AW Sy
T o ¥ fore fear mn, a8 w0 fow
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faar wa §, 58 9 71 5% gH qudw
# FamET Tfed | @ a7 WY
& am 1 fow A srawmwa @ gt
ag gH qAET ST AT0gY | Hrer Srae
T FAT g AV FA AG BT FATH AT G
g aFaT 8, g Wi ® &Y feuy wmww .

N fgewatager (Ngr) : & av
! Trfaq FET O OENIT

=t FwOE T N A K Y @
g & gaw qa F7 § F01 gfes
QT T ], 99 WM H I /&
g U IAATT ATEVIF | FERT A
AT AT & | @I AT TEFT qqm
N g w, T AU fEA

Mr. Chairman: [ take it that it is
the wish of the House that time for
speeches should be limited to 10
minutes.

Shri Umanath (Pudukkottai): Sir,
I object to that. There are groups on
this side who have not been represent-
ed so far. Certain groups having
been already given a certain amount
of time, it would not be proper to cut
down the time limit just at this time.

Mr. Chairman: It is not a question
of unanimity about these matters.
There seems to be 3 consensug of opi-
nion on this.

Shri Umanath: There is no question
of unanimity; I am not raising my ob-
jection from that angle. This ques-
tion was raised by the hon. Speaker
earlier and it was decided to extend
the time by an hour so as to accom-
modate all hon. Members giving them
at least 15 minutes each. I kept quiet
at that time because I thought I would
get at least 15 minutes. I am the only

speaker from my group on this im-
portant subject and we want our
view point also tc be felt in this

House.

Mr. Chairman: Which is his group?

KARTIKA 30, 1886 (SAKA) Corporations Bill

990

Shri Umanath: Communist Group
No. 2.

ol THAE® qIEE (FTAEHT)
W9 7 &9 faAe &1 Sfqasg @@
ey ¥ TE W g A @O A
g 1 39 ¥ gw saar @ qwEw wAT
TRy & f5 qeafaw oo & 9 9@
FFqT &, I B 7 qwg fear I g
afgs faar 9@ 1 aifsat & fag <=
faqe < F qF 99 ¥ gH I O
T g
Mr. Chairman: I have understood
him. I am trying to accommodate all
those who are desirous of participating
in this debate. Therefore, if hon.
Members agree to take only ten minu-

tes each I will be able to accommodate
all.

Shri Khadilkar: I have already
suggested that there are speaker who
just go on repeating the arguments.
This is an important measure because
it is a new policy altogether which is
being implemented. Therefore, on
this issue, if some new point is being
made you should give a little latitude
to the speaker and exercise your dis-
cretion.

Shri Umanath: Members of the
Congress Party can say that ten minu-
tes will be sufficient because they
have many Members to speak. But I
am the only person who will speak on
behalf of my group and if I get only
ten minutes how can I put forward
our view point?

Mr. Chairman: That will be taken
into consideration while exercising my
discretion. Many hon. Members are
urging the same arguments. "I do not
want to tell them, but they should
also exercise their discretion in this
matter. ’

Some hon. Members rose—

Shri P. R. Patel (Patna): Sir, no-
body has spoken from Gujarat.
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Mr. Chairman: Gujarat is still there;
it has not gone anywhere.

Shri Khadilkar: Sir, I was submit-
ting just now that it is for the first
time that this Government is trying
to lay down an all-India policy. Of
course, I have my own misgivings be-
cause since he assumed office, the
present Food Minister, Shri Subra-
maniam, has in unmistakable terms
clearly stated, time and again, his in-
tention, but what I fiind is that every
time he has been defeated and he has
to surrender to several pressures.
There is another reason why I say
this. On this occasion, when we are
trying to understand and support a
measure which is going to be g long-
term measure, which is going to be
the foundation of a policy in this re-
gard, what has happened in the past
must be recalled. On this occasion, I
am trying to refer to some of the au-
thorities who have given thought to
it. There were some committees and
nothing happened. The Food Minis-
try functioned more or less on the
basis of a fire brigade. If there is an
emergency it would run. It appears
that it was not their responsibility to
have any long-term policy.

Mr. Chairman: But where is the
water for the fire brigade?

Shri Khadilkar: Sometimes there is
no water. If there is no supply or
buffer-stock built up, it means there
is no water. When the critical situa-
tion in Kerala developed, the Minis-
ter had to own the responsibility for
it because he was perhaps the most
helpless figure in this House attacked
from all sides. He recognised there
was fire and he had no remedy be-
cause there was no water—that is
buffer-stock. Sir, I entirely endorse
your remarks.

Apart from it, 1 was saying that
this ad hoc policy regarding food so
far pursued by this Government has
landed us in much difficulty. Let us
try to understand what our former
Finance Minister has got to say about
it. Shri C. D. Deshmukh who deli-
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vered the Dadabhai Memorial Lec-
tures in Bombay has succinctly sum-
med up the position regarding this
Government’s food policy, control and
other things. In the limited time at
my disposal 1 will just refer to a few
sentences. He has stated:

“Nearer home, we should now be
able to see the inter-connection of
controls, prices and planning. It
is clear that in the decontrol ex-
periment of 1947-48,..........

He is taking a resume of economic
policies with particular reference to
food policy, and that is more im-
portant and pertinent to the point at
issue—

“....more weight was attached
to what were, essentially, non-
economic factors than to the opi-
nion of economists. Even if we
make allowances for the imperfec-
tions of statistical and other data
at that time, the ultimate deci-
sion showed an over-intrusion of
non-economic considerations or
wrong economic pressures. Sub-
sequently, the realisation that
controls are a concomitant part of
planned economic development at
the take-off stage has been slow
in being duly accepted: this has
to a certain extent prevented the
consolidation of controls in a con-
tinuous and rationalised form,
e.g., price control plus price sup-
port in foodgrains, as an integral
part of the planning organisation.”

As 1 said, he is trying to evolve an
integrated national policy,—price con-
trol, distribution control and overall
control—so that the inflationary pre-
ssure will not act as a chronic threat
to the life of the common people in
this country. Then he says:

“This type of permanent organi-
sation which would make counter-
poise adjustments in periods of
drastic price changes will also
have an eminently beneficient
effect on production, for it would



993 Food

be another element assuring the
cul;ivator the stability of his liv-
ing condi.ions.”

Then he hag referred to
committees and said:

several

“....it would be cheaper in
the long run to have something
or a system rather than ad hoc,
temporary and shifting measures.”

The tragedy of the situation is, let
this House understand, that there
have been these gd hoc and shifting
measures from Minister to Minister.
If failure is there it is nobody’s res-
ponsibility, one fine morning he re-
signs and gets away free from past
mistakes that he has committed.
Then the next man comes in. Then
he is removed, for whatever reasons
it may be, and a third man comes in.
Thus, the ‘shift in policy is continued
throughout this period. That is the
first plea which I want to make while
commending this measure. Because,
he has stated in his statement, which
I fully endorse, that it is expected to
secure for itself a strategic and a
commanding position in the foodgrains
trade. It is a tall claim, 1 have no
doubt, but if Government stands firm
I am positive in my mind that the
people of this country wil] stand be-
hind them. But what are the forces
which are likely to stand in the way
and try to interrupt this policy?
Firstly, the Chief Ministers of States.
Secondly, a new alliance that has
been forged in the countryside bet-
ween the trader and the rich pea-
santry.

Shri Alvares
Congress Party

(Panjim): In the

Shri Khadilkar: To whichever party
they might belong, it does not matter.
I am speaking of a class of people.
This alliance is going to wage a war
against this policy. They will frus-
trate the efforts of this Corporation by
building up a sizable organisation
which will have overall control over
the trade.
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1 was surprised to hear the speech
of Shri Dandeker. He is afraid of
monopoly. But how could he ima-
gine that we are thinking in terms of
monopoly in this business. In order
to understand the wastness and magni-
tude of the problem we must remem-
ber that about Rs. 3,000 crores worth
of foodgrains are produced in tne
country out of which the marketable
surplus js about Rs. 1,500 crores. The
Corporation is, a very small organisa-
tion with a capital of Rs. 100 crores.
Further, it aims at not only purchase
and distribution but also giving some
help to the producer. As there are
other agencies to do that. I do not
know why these multifarious activi-
ties have been taken over by this Cor-
poration. Its activities ought to have
been confined to one area or one prob-
lem. To begin with, it would operate
in the Southern zone. Now, take the
Krishna-Godavari delta from which,
Sir, you are coming. So, Sir, you
know the background. This Krishna-
Godavari delta is a short of granary
in the South. The people living in
that area will be exercising a mono-
polistic influence on the activities of
this Corporation. Even in the South-
ern zone they will try to create diffi-
culties for the network of the Cor-
poration. Therefore, if he wants to
have overall control over the distri-
butive trade, as the former Minister,
Shri A. P. Jain and some other hon.
Members have asked, in what way is
this Corporation going to operate. Is
It going to enter into the market as a
monopoly purchaser? It is impossible
because, as ] said, Rs. 1,500 crores
worth of grain is offered for sale and
so even if you utilize the entire
Rs. 100 crores you are not going to
have a monopolistic or commanding
position,

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): Rs. 100 crores is only
the share capital.

Shri Khadilkar: I know, I am
coming to that. What | am driving
at is this. If you want to have a
monopoly in the market today, let us
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[Shri Khadilkar])

examine what is happening. There
1s a bumper crop now, and the grains
are coming to the market. Yet, the
price has not come down even by one
paisa. Let any hon. Member of this
House tell me whether the price has
come down even by one paisa even
though there is g bumper crop. No.
Why? Because, it is being purchased
already. The financiers with black
money at the back are operating in
the market. 1 am sure that by the
1st of January half the surplus or
even more than half the surplus will
be mopped up by these people.

It ig true that you have issued &n
order, statutorily fixing the prices.
But is it not a fact that there is re-
sistance to purchase from the pea-
santry itself, particularly the rich
peasants who have become conscious
of their rights? They have started
resistance and they are bargaining.
They have acquired the speculative
acumen of the merchant community.
Therefore, those who shout for the
farmers, my hon. friends like Shri
Patel, let them realise that the farmer
now has entrenched his position with
the full backing of the former trader
and speculator. That is the picture
of our economy.

Shri S. S. More: Why should he
slander the whole farmer community?

Shri Khadilkar: It may appear un-
palatable to many but that is the un-
fortunate position.

Shri P. R. Patel: Now the exploiter
class want to take advantage of the
agriculturists.

Mr. Chairman:
Khadilkar is making an objective
assessment. I do not think he is slan-
dering anybody.

Probably Shri

Shri P. R. Patel: He is slandering
the agriculturists.

Shri Khadilkar:
anybody;

I am not abusing
I am stating facts.
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Shri P, R. Patel: What facts?

Shri Khadilkar: They are provok-
ed because they have a guilty mind.

Shri P. Venkatasubbaiah (Adoni):
Shri Khadilkar has just now said that
some Members are provoked because
they have a guilty mind. What does
he mean by that?

Mr. Chairman: That you have to
elicit from him.

Shri Khadilkar: Shri C. D, Desh-
mukh, our former Finance Minister,
says in his summing up:

“The case for State trading par-
ticularly in an economically re-
tarded country like India can be
made quite strongly. For, such
an institutional organisation—if it
works well—".

and it is a big “if”:
“can check inflationary increases

in prices by destroying the foun-
dation...... ”.

It lays down certain fundamental
principles. 1 am not worried about
this Bill. It will be passed. But we

must endorse this as the basis of our
policy and we must make advance
from this. That is why I am quoting
this. It says:

‘“by destroying thre foundation to
speculation in basic commeodities;
at the same time, it would be able
to tap commercia] profits at source
and provide resources for national
development. Something along
these lines may be evolved
through the growth of coopera-
tives, but in the short-term, when
the need for rapid development is
urgent, the evolution may be too
slow and g more vigorous partici-
pation of the State may prove
necessary.”

‘i we bear in mind this summing up,

I would like to pose g question. Are
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thhe Food Ministry and the Finance
Ministry fully co-operating in this?
Otherwise, this will not succeed. I
am just putting it quite frankly.
Otherwise, this measure will never
succeed. Secondly, the bureaucracy
entrenched in this department, to my
mind at least some elements of it are
affected by all the malpractices, ten-
dencies, corrupting influences and so
on. Have you mobilised their sup-
port for this policy? If you have not,
you are bound to fail and if you fail
the whole superstructure of this policy
would completely collapse and you
will be forced to go back to the old
hand to mouth policy regarding food.
So, I would like to give this Ministry
a warning on this occasion.

I fully endorse the Bill. As it is
a big Corporation, I only want a pro-
vision that the annual accounts of the
Corporation will be placedq on the
Table of the House.

Shri D. R. Chavan:
there in the Bill.

It is already

Shri Khadilkar:
missed it.

Perhaps 1 have

Shri P. R. Patel:
not read the Bill.

Perhaps you have

Shri Khadilkar: I never speak on
a subject until I study it.

If we examine the accounts of the
Corporation we can see whether it is
functioning well or not. But the main
question is this. There is a struggle
in this country; we are at cross pur-
poses during a period of crisis. The
Minister should have the full backing
of his Cabinet, not half-hearted
shilly-shallying co-operation so that ke
can over-rule the Chief Ministers of
States who want to have their dictates
prevail by perverting or twisting the
policy laid down by the Centre. Such
a determination on his part will be a
condition precedent for the success of
this policy.

1886 (SAKA) Corporations Bill

998
14 hrs.

Another condition js there, as Shri
Dandeker has said. He has a good
deal of experience. In this country,
with all this planning there is rise in
prices of general commodities, parti-
cularly of foodgrains which is the
basic thing in life. How are you go-
ing to check it? If this is not check-

Mr. Chairman: The hon.
should try to conclude now.

Shri Khadilkar: I shall finish with-
in two mintues.

Member

Mr. Chairman: He is going far be-
yond the purport of this Bill. He can-
not go the whole gamut of the price

structure and all those things just
now,
Shri Khadilkar: 1 shall omit the

price factor though it is a vital factor.
I leave it to them. But I have to say
one final thing. There are people in
this country and in this House who
have not taken kindly to all these
measures. They will find fault with
it. As they are not monopoly pur-
chasers—they are not thinking in terms
of monopoly procurement; they are
afraid—and are ‘entering into the mar-
ket along with the other commercial
purchasers, the speculators, the fin-
anciers and the blackmarketers, with
all these they are likely to be defeat-
ed. Therefore, in this effort they
must not be deterred. Whatever hap-
pens, they will go ahead, use all the
machinery at their command and make
it a success so that it will lay down
the foundation of our long-term food
policy with a superstructure which
will be impregnable,

Shri A. S. Alva (Mangalore): Mr.
Chairman, Sir, I support the Bii'
I take exception to some of the re-
marks that have been made by Shri
Khadilkar. In the first place, he was
really uncharitable in accusing the
ryots. The producers are really the
backbone of the country. As a matter
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[Shri A. S. Alva]

of fact, the effort of the Government
itself is to see that as far as possible
a fair and remunerative price is given
to the ryots, that is, the actual pro-
ducers. There is nothing wrong in
that.

The second argument of Shri Khadil-
kar was that they were in league with
thre merchants, specially the rich pro-
ducers. That also is not correct.
Evidently he does not know the con-
ditions that are obtaining in the vil-
lages. I also belong to the agricul-
tural class and I know that even the
rich agriculturist, as a matter of
fact, is really hard put to meet his
expenses. It is very difficult with the
iand legislation to have big surplus. I
wish  Shri Khadilkar will listen to
some of my arguments.

An Hon. Member: He is
away.

going

Shri Khadilkar:
away.

I am not going

Shri A.S. Alva; Further, he appears
to think that the Food Ministry is
opposed to the Finance Ministry and
that there is a lot of difference of opi-
nion. 1 do not know from where he
is getting all this information. This
Bill has been brought forward by the
Government, that is to say, the entire
Government. 1t is working as a
Cabinet system of government. As
such, there is nothing to say that
there is difference of opinion in res-
pect of this Bill.

Again, Shri Khadilkar said that this
Corporation which is entering into
the trade will itself become a black-
narketer and do similar things. But
he forgets that clause 6, sub-clause
(2) says:—

“The board of directors, in dis-
charging its functions, shall act
on business principles having re-
gard to public interest ang shall
be guided by such instructions ca
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questions of policy as may be
given to it by the Central Gov-
ernment.”

So, it will be an honest trader enter-
ing into the trade in the public in-
terest and also reflecting the policy of
the Central Government.

Shri Dandekar wanted to say that
this Corporation might ultimately get
a monopoly. My submission in this
regard is that there is nothing pre-
cluding the ordinary trader in his
business,

|t TAWMAAE (FAE) . AE-
Tra a7 7z @ & & Sume s
g Jt F7aT1 F fag #1 qar seF F
gl &1 e @1 | & ST STean
g f5 7 {amEr sy W § W0
IET NfF 5 qF T8y & ?

gawfa wgew - ¥ A9 wAE
TAE %7 § A7 AT TN T Q@
g7

=t TRATACARE . 9IS W WY
ImgfFagamam wWE

Shri A. S. Alva: You will see that
we have got an example. When we
discussed the food situation in Kerala,
we had the sorry spectacle to note
that the trade was not playing its part
properly. If the Government enters
this trade with an idea of seeing that
there is movement of rice etc., in the
entire country and that people do not
experience great difficulty, we will rea-
lise that it is all thre more necessary
that the Government, instead of giv-
ing general instructions, should enter
into the trade through this Corpora-
tion.

Shri Jain made the point that the
Corporation must have power to have
monopoly of rail movement from State
to State and such other exclusive faci-
lities. As a matter of fact, under the
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Essential Commodities Act the Gov-
ernment has got ample powers. I can
exercise that power to see that when-
ever food stocks are cornered by some
persons they can give directions in the
matter. In the White Paper and in
other statements that the Food Minis-
ter made, he clearly said thrat whole-
salers who enter into the trade should
not be given the monopoly of corner-
ing the stocks. For that purpose, he
said, the railway wagons will be made
use of only by the Food Corporation
to move the foodgrains from place to
place. Also, power should be given
to the Food Corporation to take
away the rice etc, either from the
wholesalers or from the producers or
retailers at the prices fixed. If there
is a wholesaler who has a large
stock and is going to sell it at a
particular rate fixed by the Gov-
ernment and if the Government takes
away the stock giving the fixed price,
I do not think that there should be
any objection or complaint by him
unless he wants to see that it goes to
the blackmarket or unless he wants
to profiteer. So, nobody can take ex-
ception to the way in which the Food
Corporation is entering into the
market.

Then, Shrimati Laxmibai said that
the cultivators also should be repre-
sented in the directorate. There is
nothing that prohibits the Govern-
ment from seeing that such people,
either ryots or those who know the
conditions of the ryots, are also made
as directors. There are six other
directors which, of course, are to be
appointed by the Government.

Then a provision is incorporated in
thre Bill in respect of the advisory
committees. These advisory commit-
tees are absolutely necessary to give
proper advice. There must be experts
to give proper advice in the matter of
distribution of foodgrains and in the
matter of purchase under local condi-
tions. Their advice should also be
taken into account.
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Another thing that I may submit
for the Ministry’s consideration is that
they must give wide scope for the
Food Corporation so as to act in the
interest of the trade and the public
and to reflect the policy of Govern-
ment. Of course, it is said that the
policy is controlled by the Govern-
ment and that, ultimately, it
is for the Government to say
whether any question is a matter
of policy or not. These things should
be viewed not from the bureaucratic
standpoint but really from that of
the interest of the public. It must be
sympathetic.

It is a good thing that this Food
Corporation is also given powers to
see that proper incentives are given
to cultivators for production, sale of
grains and other things and also for
distribution of the necessary fertilisers
and making them available to the cul-
tivators. This is a very wholesome
provision. In the matter of distribu-
tion of fertilisers we know that it is
not really reaching the cultivators. So,
if the Food Corporation also takes into
account equitable distribution of fer-
tilisers to the cultivators, that also is
a very good thing.

It has been said that the headquar-
ters of this Food Corporation will be
at Madras. In the Bill itself it is said,
“at Madras or any other place”. Of
course, Government has a right to
change it. But I feel, why Madras has
been chosen is that in the southern
States, specially in Mysore and Kerala,
there is shortage of foodgrains and
they thought that at this stage it is
better if the headquarters is in the
Southr for seeing that foodgrains are
moving properly and they can give
personal directions. But actually there
is no difficulty for them to establish
their offices at other places and even
ultimately to change headquarters to
some other place. There is nothing
to take exception for the location of
the headquarters at Madras.
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[Shri A. S. Alva]

Then there is one other thing which
also I would like to submit. The
Corporation must see that the coopera-
tives and the merchants are not
thrown out of employment because
there are merchants and merchants
and we cannot brand every merchant
as a profiteer. There are a good num-
ber of merchants who are doing their
business hronestly. They are also very
much interested in their fellowmen
and the public also. This Corporation
must take advantage of the coopera-
tives, the marketing societies and also
other traders and appoint them as
agents either for procuring or selling
or doing other things so that they are
also not thrown out of employment. As
I said, I am sure the Government wil]
make necessary rules or give direc-
tions under the Essential Commodi-
ties Act to see that whenever the
trade is not behaving properly the
Government procures the foodgrains
and other essential things from the
traders and others. As a matter of
fact, the object of the Corporation is
really laudable. Even if the Gov-
ernment does monopoly trading, there
is nothing wrong because, after all, it
is not as though it is any individual
who is making any profit. Every-
thing is ploughed back to the public
exchequer.

It is also stated that the accounts
will be audited just like any other
Government company and then the
report will also be placed before the
House. All the rules etc., will also be
placed on the Table of the House. As
such, there is ample opportunity for
Parliament itself to discuss these
matters.

Something has been said that the
State Government does not come into
the picture. I am sure, whenever the
State Corporations are also establish-
ed, this Corporation will certainly
take the advice of the State Govern-
ments—of course, under the overall
contrel 0f the Central Government.
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I fully support this Bill. It is com-
ing very timely and I am sure that
though the present sanction is Rs. 100
crores, its purchases and turnover
will be much more than that. It will
actually be a watch-dog on the trade
and I am sure this will be a good
corrective for the trade itself and the
normal trade will go on properly.
With these words, I support the Bill.

S go fwo Wl ()}
a9y WEIT, TZ BT FTWRAT T
FT 1 faa & 39 F 9 FTH I97 N
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Shri P, R. Patel: I support the
Bill and I wish that it may achieve
the objects that have been enumera-
ted. The Bill is in the interests of
increased agricultural production. It
seeks to  benefit the consumers. It
seeks also to guarantee minimum
price to the agriculturists.

Shri S. S. More: Where does it say
so?

Shri P. R. Patel: It seeks to guaran-
tee minimum price to the producer,
and to protect the consumers’ interests
from the vagaries of speculative
trade. It is a very unhappy thing
that even though we have accepted
the principle of giving remunerative
prices to the agriculturist, the Bill
fails to mention this in its provisions.
I think that it would have been-a very
good thing if that fact had been men-
tioned in the Bill.

. Another thing that I am afraid of is
that our Minister of Food and Agri-
culture rather hesitates to form an
agricultural prices commission.

Shri C., Subramaniam: Hesitates?

. Shri P. R, Patel: He takes time. To
remove any doubts, 1 wish that at the
earliest possible time he would nomi-
nate the agricultural prices com-
mission. At the same time, I would
remind him of the promise that was
made by the Prime Minister to the
nation that in this commission, the
representatives of the agriculturists
also will be included.
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14.32 hrs,
[Dr. SaroJnt MamisHI in the Chairl

I hope that the hon. Minister will im-
plement that promise, because then he
will get the support of the agricul-
ural community in the task that he
has taken up. That task is a very
big one. I know the difficulties in
the way, The hon. Minister wanted
to remove the zones as early as possi-
ble, and he wanted free inter-State
movement of foodgrains. But some
States, and some Chief Ministers op-
pposed it, and, therefore he could not
do so. I wish that he should be put
in a position from where he may
dictate or rather his words should
become so powerful that the States
will have to abide by what he says
and remove the zonal restrictions.
But it seems that there is a quarrel
or tension between the Centre and
the States and that each State looks
to the interests of its own people and
not to the interests of the whole
country. If that is the position, then
I would ask him whether the food
corporation will be a success.

After all, the food corporation shall
have to depend upon the States, and
if the States are going to behave in
this manner, then will the food cor-
poration be able to succeed? I have
got my own doubts on this point. So,
I hope the hon. Minister will consider
this matter.

In this Bill we find that there is
going to be a board of directors, then
there will be a board of management,
and so many other boards and advi-
sers. There is nothing in this Bill
which would prevent representatives
of the agriculturists from being on
those boards. But has the hon. Min-
ister put these things clearly? Has he
provided that at least one half of the
members of the board will be re-
presentatives of agriculturists? If he
had gone so, I think that that would
have created a very good impression.
I hope that he will give an assurance
that at least one half.of the members
of the board would be drawn from
the representatives of agriculturists.
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Shri K. N. Tiwary (Bagaha): Does
not my hon, friend feel that this Bill
should go to a Select Committee so
that it may emerge as a comprehen-
hensive Bill?

Shri P, R, Patel: There are some
persons in the country, and educated
persons too, who feel that agricul-
turists have the capacity to hoard
foodgraing and they are in conspiracy
with the traders. It is a wrong im-
pression. Sir, I come from the agri-
cultural community, and I know that
there would be only half a percent
or even less than that in the agricul-
tural community who would be in a
position to keep back some of the pro-
duce. Even if they are in a position
to do so, what is wrong in that? But
unfortunately, some educated people
in the country have started abusing
the agriculturist. It has become more
or less a fashion nowadays.

Those in the administration think
that the people outside the administra-
tion are rogues and profiteers and
blackmarketeers, while those outside
say that those in the administration
are corrupt and immoral. So, there
is a fight going on between the two.
So long as they do not have trust in
ecach other, no good scheme will be
able to succeed.

1 have been quarrelling with some
friends of mine who are Ministers in
the States on this point. Generally in
the course of talks, they say that the
people are not trustworthy, they are
profiteers and they help the profiteers
and they do this thing and that thing.
I used to tell ‘your father and mother
are outside the Ministry. Why do
you abuse them? Therfore, I would
submit that we trust you and you
trust us. If the hon. Minister trusts
the agricultural community in the
country I think he will be a success-
ful Minister in the Ministry of Agri-
culture.

I know that this Ministry has be-
come the grave of so many, and the
reason is thig that the man at the top
is a nice man, but those behind him,
those officers sitting there are the per-
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sons who put the man in the wrong
box.

Shri Kashi Ram Gupta: They have
been behaving like this gince the very
beginning.

Shri P. R. Patel: It is a bureaucra-
tic mind that they have, and there-
fore, we wanted popular Ministries,
and we fought for the freedom of the
country. Otherewise, there were
Ministers even then and there were
the officers also, but we wanted, a
popular Ministry everywhere.

Shri Alvares: On a point of order.
Is it proper to point to the officers in
the box and say that they have been
grave-diggers?

Mr. Chairman: He may refer to
them in general but not make any
special reference to the officers in the
gallery.

Shri P. R Patel: What I am sub-
mitting is this. Let us first under-
stand the farmers and their difficul-
ties, and then they will try to help
us.

Shri Koya (Kozhikode): When they
were ruling we were better off.

Shri P, R, Patel: In this whole Bill
is there any clause which puts res-
ponsibility on  anybody, whether
director or adviser or anybody else, to
look to the requirements of the agri-
culturists? One of the primary
objects of this Bill is to increase agri-
cultural production, but there is no-
thing in this Bill which puts respon-
sibility on anybody or any servant of
the corporation to look to the require-
ments of the agriculturists. This is
a funny thing. This Bill ijs called
the Food Corporations Bill, but that
very clause is found wanting.

Another thing in this Bil] is that it
is said that it will undertake trade in
foodgrains in a commercial manner.
This is a vague term, commercial man-
ner. Business or commercial firms
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make profits. I want a clear-cut as-
surance that the profits of this Corpo-
ration—I mean the gross profits, not
the net profits—will not exceed 6 per
cent. That is if you buy a thing for
Rs. 6, it must reach the consumer at
Rs. 6-6-0. That would be the state
trading benefiting the consumer. But
looking to the large number of direc-
tors, advisers and others, if whatever
is earned is consumed by a large army
of servants of the Corporation and no
profit is shown, how will the consu-
mers be benefited?

= TRsATAR - T WA A%
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Shri P. R. Patel: How will the far-
mer be benefited? Let Government
consider this point. Let us go to
‘the people and say that we are not
for profit; if we buy a thing for Rs. 6,
we will sell jt to the consumer at
Rs. 6-6-0, so that the profit will not be
more than one anna to a rupee. Then
we can compete with the merchant

community and in that way set an
example.
Then I shall come to clause 40.

It is a very funny clause, It says that
the servants of the Corporation shall
not be held responsible for or liable
for anything done in good faith.
There is such a clause in the Civil Pro-
cedure Code. This inheritance is
from the British Crown that the King
can do no wrong and so the servants
of the king can do no wrong.

1 say that this priciple is out of
date. It is not favoured by the judi-
ciary. In England, there were some
changes in that principle. In India
also, the Supreme Court opined very
recently rejecting this principle, But
we are incorporating this clause in
this Bill in respect of the employees
of the Corporation. I think this is
too much. I hope Government will
reconsider this matter.
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Shri Karuthiruman (Cobichettipa-
layam): 1 support the Food Cor-
porations Bill. But for the fact of
this Bill coming up, the farmers
would not have got the price that is
prevailing. Had it not been for the
formation of this Corporaiion, the
traders would have taken advantage
of the situation and the price fixed
would not have been advantageous to

the producer. We wish for the
successful functioning of the Food
Corporation.

There are two vital things in con-
nection with this matter. First, who
are involved in this? The farmers.
Then there js the method of purchase
of the grains. First of all, the pro-
ducers should be given a fair price.
The statement of objects and reasons
says that this measure is intended to
ensure a minimum price to the pro-
ducer, which minimum price may be
fixed from time to time. This is
confusing. An agricultural com-
mission has been appointed. I am
sorry  that therein only the con-
sumers’ interests are represented.
Not even a single farmer is repre-
sented there.

Shri C, Subramaniam: It has
vet been formed.

not

Shri Karuthiruman: They have
fixed the prices, the ad hoc prices.
Now at least I take it that the
Minister will take care of the aspect
of producers’ representation there.

They announced a set of prices in
August. That is the price then pre-
vailing. The price prevailing in the
market should be the price fixed for
the  producer. But within two
months of fixing one price, they
changed the price. Unless the farmer
is guaranteed a fixed price, how can
we expect him to increase the pro-
duction. They said in August that
the price would be Rs 40—44 per
quintal of paddy. But in November.
they revised it, reducing it by Rs. 5
per quintal. How can the farmers
Fave security in these circumstances?
If even in the course of one month or
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two, the price that has been fixed is
reduced, can the farmers feel secure?
In September, a farmer wag entitled
to Rs. 44 per quintal. If he gives
celivery now, he would have to pay
a penalty of Rs. 5 per quintal. For
having kept the paddy, allowing for
shrinkage also, now he has been
penalised to the extent of Rs. 5 per
quintal.

I congratulate Government on the
fair price fixed. But I cannot say it is
a remunerative price for the producer.
We have five year plans. At least,
let remunerative prices be fixed for
the producers on a five year basis.
Unless this 1s done, it is quite im-
possible for them to produce more. If
farmers are subjected to this sort of
uncertainty about prices, that within
tv;o months the price announced is
reduced by Rs. 5 per quintal, they
will not produce more of food crops;
they may switch over to cash crops.
They cannot feel secure in these cir-
camstances.

Then again, hag the cost of cultiva-
tion been brought down? The way
in which the price policy is applied
makeg the farmers feel that they are
not given a fair deal. It is impossible
for them to increase production in
c<uch circumstances.

The Food Corporation will under-
take state trading in foodgrains. It
will run on commercial principles
also. Officials will be involved in the
matter of procurement of grains. Here
1 want to say one thing from pre-
vious experience, that procurement
through officials is not proper and
will not be fair. The available sur-
plus will be taken over by the Cor-
pcration.  What is the available
surplus? The officer goes and decides
on the basis of his whims and fancies
what is the available surplus. So
one quantity may be procured from
sne farmer; a less quantity may be
tzken from ancther.

If you want to increase production,
the procurement system should be
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based on the levy principle, that is,
per acre of crop.
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Mr. Chairman: The bell is being
rung—Now there is quorum. The
ton, Member may proceed.

Shri Karuthiruman: If it is based
on the levy system, immediately after
the harvest, the Corporation can enter
the field and procure. So the system
of procurement should be based on
the levy system, to begin with.

The surplus avsilable should b2
tnrough two channels—one through
ine Food Corporation and another
through free trade. If procurement is
entrusted to the present officials, I do
not think they will do a good job of
it. We have had bitter experience of
it in the past and even recently. There
is a saying in Tirukkural:

Velodu ninran idu enradu polum
Kolodu niran iravu.

Procurement through officiais is like
begging of alms by a man with a
spear in his harnd on the highway.
Only because of fear of the spear
some people might give, but the real
culprits escape and will indulge in
blackmarketing. That is why the
system of procurement should be on
an equitable basis. If a man owns
one acre, let him give one bag, if he
owns two acres, let him give two
bags, if he owng ten acres, let him
give ten bags. Tf anybody gives more
than that, a bonus of Rs. 5 per quintal
of paddy or rice should be given by
the Corporation. If you give such
encouragement, the big farmers who
hold ‘their stocks will come out and
deliver the goods to the Corporation.
T.et them fix the target foy each
village or district on this basis and
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iet them procure, then there will be
no trouble,

if paddy or rice is not stored pro-
perly and processed properly, it be-
comes very unhealthy for consump-
ton.  If you entrust it to the officials,
they will not be interested in doing
this storing and processing properly.
That is why traders are able to give
goad rice.

!f the Corporation enters into pro-
curement, it should be able to give
the money on the spot and be able to
tuke delivery within 24 hours. In
Tanjore, for instance, when I was
there. 3,000 bags of rice were offered
by a gentleman, but they have not
been taken delivery by the procure-
ment official. In some places they
complain they do not get delivery,
but in places where delivery is given,
ey do not take delivery.

We should see that the Bill is work-
ed to the benefit of the producer and
the consumer. Even the retail trade
may be taken over by the Corporation,
so that there may not be any malprac-
tices in the retail trade. A remunera-
tive and fair price should be assured
10 the producer. The levy system of
procurement should be the policy of
the Government and the retail trade
should also be taken over by them.

Shri Umanath: This Bill is brought
forward under much fanfare by the
ruling party as if something big is
coming about. The Swatantra Party
also is reinforcing this attempt of the
ruling party by picturing the Bill as
something really serious and big.

It is our assessment that this Bill
shows that even after starvation
deaths, this Government is not pre-
pared to bring about any radical
change in its ruinous food policy fol-
lowed so far.

In the statement of objects and rea-
sons, the Government has made it
clear that the formation of this Cor-
poration is only a step towards imple-
mentation of Government’s policy.
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Hence, a precise apprisal of the food
policy of the Government, with parti-
cular reference to recent develop-
ments, would clear the line along
which the Corporation would function.

Referring to the recurring food cri-
sis and soaring prices, the Economic
Weekly Special Number of July, 1964
writes:

“Investigations made by experi-
enced political workers. .bring one
inevitably to the conclusion that
the present hyper-inflation is es-
sentially the result of the grip on
food supplies, of the large land-
holders and the bigger wholesale
traders.”

So, to ensure availability of food at
reasonable prices, any policy must
break this grip of landlords and whole-
salers. And yet, for the past 17 years,
our Government policy has been one
of trying to solve the problem of food,
without destroying the basic economic
positions of the landlords, and without
attacking the strategic positions of
wholesalers and speculators in the
food trade. In fact, the Government
was placing its main reliance on these
very classes for the success of its food
policy. The reliance was by conviction.

The development of the last two
years has turned the search-light on
this shameless reliance. During the
September crisis, Shri Subramaniam
admitteq that the landlords and
wholesalers have witheld stocks, He
said:

“I say boldly and categorically
that some of the big producers
are holding on to the stocks in
collusion with the dealers.”

Was not the Government forewarn-
ed that this would happen? They
were forewarned by us during the
March debate itself, Yet, brushing
aside this warning, what did Shri
Swaran Singh, the then Food Minis-
ter, say in this House:

“This year we have been extre-
mely lucky in the matter of rice
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production... I am quite clear in
my mind that now that the actual
effect of all this additional pro-
duction is felt, both in rural side
as well as in the markets, the sup-
plies will increase and also the
prices will not have 3 tendency to
harden.”

‘What was it that made the Govern-
ment so certain of the rice coming into
the market? It was their deep faith
in the landlerds and wholesale dea-
lers.

Symptoms of the present catastro-
phic hoarding and skyrocketing prices
were noticed by the Government even
in March. Referring to those trends,
what did Shri Swaran Singh say? He
said:

“It is quite natural for the grow-
ers to think that the prices in
later months might increase and
might increase disproprtionately
and if there is some reluctance on
the part of the growers in bring-
ing their produce to the market,
that is understandable. That need
not be grudged.”

This is not only a policy of reliance
on the hoarders and speculators, but
also one of ensuring market supplies
by paying a premium on hoarding.

Did Shri Subramaniam, who made
this great discovery of collusion bet-
ween landlords and wholesalers give
up this faith in the hoarders and spe-
culaters? No. He also, in his turn, re-
iterated his faith in them when he
said in September, referring to West
Bengal: .

“We are hoping that at least
during the Pooja days..some of it
at least would be unloaded.”

Referring to police action against
hoarders, Shri Subramaniam said in
the same September debate:

“It ig an impossible task, even
for a totalitarian Government,
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much more for a democratic Gov-
ernment. That is why the Prime
Minister made an appeal that the
stocks should come out..What is
wrong there? As 3 matter of fact,
some people have responded in
bringing out the stocks.”

Armed with this confidence in the
landlords and wholesalers, he declar-
ed later in the debate:

“The prospect of Kharif crop is
quite good. Therefore. the situa-
tion is bound to ease. We have
turneq the corner..and after a
long journey we have sighted the
shore, even though we have not
alighted on the shore.”

After these assurances, what did we
see? On the shores of Kerala we saw
men, women and children dying of
starvation and epidemics; on the shores
of Tamilnad and Andhra, we saw wo-
men and children swooning in the
queues.

Even after seeing these starvation
deaths and epidemics, does the Gove-
rnment give up its confidence in the
hoarders? Shri Subramaniam tells us
in his statement to this House on
Tuesday:

“The rice crop in the Southern
Rice Zone is reported to be very
good this year, and it is expected
that adequate supplies of rice will
soon become available.”

This Government will never give up
their faith and reliance on the land-
lords and wholesalers. Their faith in
them is so ingrained in their blood
that this Government will rather sink
than give up this faith.

Shri Shinkre: This is not Swantantra
Party’s Government.

Shri Umanath: That we have vet to
see.

Shri Nambiar: In it is

worse than that.

practice,
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Shri Umanath: Seventeen years of
this trial and experiment of trying to
solve the food problem by retaining
the landlords ang wholesalers in the
trade having heaped this tragedy on
our millions, what is left now is to
really prevent them from operating in
the market. And yet, this proposed
Corporation is intended to be a last
ditch battle by the Government to
desist from the inevitable namely the
camplete take-over of the foodgrains
trade.

In the Statement of Objects and
Reasons of the Bill, the Government
does not say that the Carporation will
be placed in 3 strategic and command-
ing position in the foodgrains trade.
The relevant portion, para 4, reads:

“It is expected to secure for it-
self a strategic and comnmanding
position in the foodgrains trade.”

Mark the word “expected”. They are
not certain. They only expect. This is
just one of those umpteen expecta-
tions of the Government which have
totally failed in the past 17 year, on
the food front.

15 hrs.

Let us work out this scheme, and
presently we will understand why the
Government only expects. According
to the scheme of this Bill, the Corpo-
ration will be in the market, along-
side and in competition with the pri-
vate traders. Now, the biggest mar-
ketable surplus will have to come
from the big landlords.

They are the ones who have the un-
limited capacity to hold. They will
hold on to the stock till a high price
of their choice becomes available. Then
there js the stock from the poor and
middle peasants. Government says
that since the Corporation would offer
them loans they will sell it to the
Corporation. I submit that the loan
procedure will be so cumbersome, de-
laing and involving bribery that
peasants will resign themselves to the
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from whom they could get loans stra-
ightaway on the spot. This way their
stocks will also be cornered. Then the
Government is left with the choice of
competing iwth the wholesalers by
offering a fair price to the peasants.
What this competition would imply is
made very clear by Mr. Gadgil in the
Eastern Economist of 26-9-1964.

“If the Corporation is limited in
its activities to a given level of
prices, the trader can by offering
a somewhat higher price, divert
all supplies away from the Corpo-
ration.”

This same point is confirmed in aas
article in the AICC Economic Review
dated 25 10 1964:

“The Corporation, it may be
pointed out, is expected to make
procurement at prices previously
determined by the Government.
But it is quite likely that to pri-
vate traders may try to outbid it
by offering higher pries to the pro-
ducers. They may thus be able
to mop up a sizable amount of
marketed surplus, the Corpora-
tion getting only inadequate qua-

ntities.” n

But here the Government will say
that the Corporation would be em-
powered to call upon any wholesaler
to handover to the corporation, their
stocks of foodgrains as well as pre-
viously declared prices. But what its
result will be is made out by the
same issue of AICC Economic Review:

“But experience shows that by
and large, the officials of the
corporation may, despite the
stocks of wholesalers which may
go underground or detect the
understatement of food  stocks
by the traders.”

And we will again see the sight of
seemingly innocent Shri Subrama-
niam telling this House that police
action and DIR will be ineffective
where the operation involves thou-
sands of villages. After spending
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crores of rupees on this corporation
the country will continue to be
where it is today.

Therefore, Sir, the country has no
other go than the total removal of
these landlords and wholesalers from
operation of the markets and take over
of foodgrains trade. The Govern-
ment says that they accept state
trading in foodgrains in principle and
that they want time to build up the’
machinery and that this is the first
step; as though if they had time they
would have built up the machinery.

No, Sir. In 1957 the Asoka Mehta
Committee declared ‘socialisation of
foodgrains trade’ as the only way out
and this was accepted by this Par-
liament. In 1958 again, the Nagpur
meeting of the AICC proclaimed
‘State - monopoly in foodgrains trade’
as the way out. Thus they had seven
long years to build this machinery
and they did not bother to build it.
This is a flimsy pretext to deceive
the gullible. If the Government
means business they can introduce
State trading in foodrains here and
now. Let them ban wholesale pri-
vate trade in foodgrains. Then the
marketable stocks are bound to come
to the Government for sale. Secon-
dly, let them open a chain of rural
banks at cultivation centres where
the peasants can sell their produce
direct. Thirdly, Madam, in additicn
to the existing warehousing godowns.
let all other private godowns hitherto
used by private traders for storing
of foodgrains be requisitioneg by the
Government for the purpose. The
question of ensuring the mopping up
of marketable surplus can then be
successfully solved. But Mr. Subra-
maniam seems to have recently trot-
ted out the theory that total State
trading in foodgrains would require
Rs. 3,000 crores for investment which
no Government could afford, This is
again trying to deceive the gullible.

Shri C. Subramaniam: Where did
he get the statement from?
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Shri Umanath: It is from a
meeting.

recent

Shri Nambiar: Is he contradicting
it? It is well and good then.

Shri Umanath: The entire value of
the country’s 80 million tons of food-
grains would come to only Rs. 3,000
crores. Of this, only a third consti-
tutes marketable surplus. Seasons
being different even this third will
have to be purchased at differeat
times. February to June will be the
period when there will be the big-
gest draw on money for these pur-
chases. But since, along with buying
there will be selling as well, there
will be turnover in money. Further
the banks can advance loans to Gov-
ernment against these stocks which
they used to do before to the private
traders. Thus the question of ma-
chinery and finance does not stand in
the way of take over of foodgrains
trade. What is it that really stands
in the way and which the Govern-
ment is hiding from the people? The
Economic Weekly July special pum-
ber of 1964 referring to the composi-
tion of the ruling party in Kerala,
Andhra and Madras has put it sharp-
ly:

“It will be extremely difficult
for the government and the rul-
ing party to do much about the
soaring food-prices... The extent
to which the wholesale traders
and the large land-lords control
the State, district and village
level Congress party machine
should on no account be under-
estimate....Some sections among
these classes show predilecticns
for the Swantantra Party but as
yet the bulk has remaineg loyal
to the Congress..Somehow any
touching of their interests, any
prodding of them to give up their
familiar avocations appears al-
most like treason or even suicide
to very influential sectors of
Congress leadership at thée State
and grass root level.”
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1t is this alliance by the leadership
of the ruling party with landlords
znd hoarders that stands in the way
of take over of foodgrains. This al-
l1ance explains the so-ocalled resis-
rance by the State Governments and
the Centre’s refusal to compel the
State  Governments. The artificial
riclure drawn by Shri Subramaniam
and Mrs. Indira Gandhi of the Op-
pousition having colluded with ihese
icreeg is meant to cover up this real
collusion within their party. An effec-
uve blow against this alliance alone
will ensure the taking over of food-
grains trade. The ruling varty will
not deal that blow. The people of
Kerala, Madras, Andhra and Mysore
who are presently writhing under this
azgony and millions of people facing
similar threat throughout the country
will deal that blow. And let the
Government be certain that their
Defence of India Rules will cease to
jefend this unholy alliance.

Shri C. K. Bhattacharyya: Madam. .

Shri Nath Pai: There is a prece-
dent established about calling spo-
kesman and whenever we asked for
any preference it was cited, I think,
very correctly. Mr. Alvares happens
10 be the spokesman of our Group
which is the third. When is he to be
called? There should be some definite
procedure so that we mayynot come
to be called at very unknown time.

Mr. Chairman: I think his name is
there in the list,

Shri Nath Pai (Rajapur): That is
all right. I am not asking that. I
am not asking for any favours.

Shri C. K. Bhattacharyya: Madam
Chairman, 1 admire the speaker who
preceded me how he has quoted
Bible chapter and verse; he repeated
quotations from the Ministers chap-
ter and verse...

AICC

Shri Umanath: It is the

Economic Review.
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Shri Nambiar: We are showing the
contradictions within the ruling party
and showing you how you are not
doing things which are actually
wanted. (Interruptions.)

Shri C. K. Bhattacharyya: He has
given repeated quotations from the
speeches of the Ministers about what
advice they have given from time to
time. I only wish to say that a great
deal of things that had happened
could have been avoided had they
followed the advice of the Minister
whom they quote now with the same
sincerity in practice. It reminds me
of a Character in a Shakesperean
drama, who said “I abuse you because
you have given me the language.”
(Interruptions.) In any case my
friend here questioned why the
Government was hesitant in putting
into practice some of the principles
that he says they had adumbrated.
The cause of the hesitation lies in
the activities pursued by my friends
over there. I know that in Bengal
when the Government tries to main-
tain food prices at a certain level,
my friends will go into the villages
and teach the farmers not to sell
paddy below Rs. 12 a maund and in
the towns urge the people to demand
rice at Rs. 16 a maund.

Shri Nambiar: We challenge that
statement.

Shri C. K, Bhattacharyya: I am
glad that you have challenged me.
But this has been put on record so
many times and I wonder why, when
you quoted so many things from this
side, this particular thing has escaped
your notice. It is also on record that
in the towns those friends carry on
processions teaching the people to
demand from the Government that
they should get rice at Rs. 16 a
maund.

15.10 hrs.
[SHRT SONAVANE in the Chair]

An Hon. Member: What was the
Government doing then?
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Dr. Ranen Sen (Calcutta East):
You are making a wrong statement
here. The price that was demanded
by the Opposition for the consumers
was Rs. 22 and not Rs. 16. Why mis-
lead the House?

Mr. Chairman: Order, order. If he
is not yielding hon. Members cannot
#o on like this.

Shri C. K. Bhattacharyya: When
they go on telling things in their own
way, they would certainly not like
that others would give them what
they had done in their own coin! I
can quite appreciate that. I would
request them to accept what I stated
in the same spirit in which I accepted
what they stated about this.

Shri Nambiar: But facts must be
facts.

Shri C. K. Bhattacharyya: Facts
must be facts. But even if the
persons who were concerned with the
facts deny them, they are facts.

Dr. Ranen Sen: 1 come from West
Bengal and I deny them.

Shri C. K. Bhattacharyya: Facts
come from West Bengal and say they
are the facts. This is a matter of
opinion and it will have to remain at
that. So 'far as this Bill is concerned,
madam, ] support this Bill. (Laugh-
ter).

Mr. Chairman: It is all just the
same: madam or Sir.

Shri Umanath: This is
exampla for not
tInterruption).

another
saying the facts!

Shri C. K. Bhattacharyya: I quite
appreciate the interruption by Shri
Umanath. But the reporters there
will tell him that he has repeatedly
used the word ‘Sir while Dr. Sarojini
Mahishi was sitting in the Chair. Let
him ask the reporters ;they will give
him the quotation from his own
speech.
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Mr, Chairman: The hon. Member
is losing time.

Shri C. K. Bhattacharyya: I support
this Bill. I only wish that the situa-
tion were not such that Government
had to spend their energy to resort
to such a measure. Their hands are

already full with very complicated
administrative measures, and it is
difficult for them to divert their

energies to take up such a measure.
But there are certain sections in
society which have createdq a situa-
tion which has compelled the Gov-
ernment to go in for such a measure.
We have got to support it and the
Bill should be accepted and paszed
by the House.

So far as the Bill is concerned. 1
should say that the Bill should have
been a little more carefully scrutinis-
ed before it was introduced. Parts of
it appear to me to be not very care-
fully drafted. I have put in certain
amendments. There are other gmend-
ments which might be coming in.
Some of these might be pointed out.
I have put in an amendment to the
effect that in clause 7(e) six other
directors should be non-officials,
because out of the 12 directors, six
have already been made officials.
Therefore, at least the other six
should be non-officials. It is not men-
tioned here that the six should be
non-officials. If the hon. Minister
refers to clause 14(c), he will find
that there is a reference that at least
one of the directors in the executive
should be a non-official. In the
origina] clause 7, there is nowhere
provided that there must be some
non-official. That, I believe, might be
due to an oversight.

When the Bill refers to the Chair-
man, it says that no salary is to be
provided for him, but in clause 8, the
Chairman is included among the
salaried officials. It says: “except in
the case of chairman or the managing
director if he is a salaried officia] of
the Food Corporation of India.” Such
provisions provided in the Bill would
require scrutiny, and 1 believe the
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hon. Minister himself must gcrutinise
them and amend them in the places

where they are necessary.

While I support the Bill, T should
utter only two words of caution. The
success of the Bill will depend on the
conduct of the officials. In fact, the
people are between the officials and

the business community. That is
their position. When rationing is
introduced, the mewspapers become

full with complaints against the con-
duct of ratiening ang the conduet of
officials involved in it. When ration-
ing is abolished, these are again filled
with complaints against the conduct
of business people trying to exact and
overexact ‘from the people. So,
between the two, the people have to
choose their way. The Minister has
got to pay great care to this aspect
of the matter, namely, that the official
machinery conducts itself properly in
order to ensure the success of this
measure.

There is another point that I should
make. I request the Minister to see
ihat there is no waste. In the days
of rationing there has been so much
waste that if an account were made
of the amount of foodgrains wasted,
it would amount to a very big sum.
So. great care should be taken to see
that in the storage of food and the
distribution of food, wastage is avoid-
ed in any case. I utter these two
notes of caution so that the Bill, when
translated into law, may prove a
success. In the situation that we live,
this Bill is necessary and must be
agreed to.

Shri Alvares: Mr. Chairman, Sir,
the difficulty gbout this otherwise
necessary and welcome measure is

that it has been forced upon Govern-
ment by a number of circumstances.
The deteriorating food situation in the
last six months, particularly the situa-
tion in Kerala, has compelled the
Government to resort to g measure
which, normally in an era of advanceg
planning, should have come much
«earlier. This Bill should have really
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come, following upon the recommen-
dations of the Foodgraing Enquiry
Committee presided over by Shri
Asoka Mehta, now the Deputy Chair-
man of the Planning Commission.
But when Government had no inten-
tion at all of implementing those
recommendations, it is not unnatural
that it never thought of bringing such
a measure hitherto which, had it been
done, would have ¢nabled us to avoid
the holocaust that took place during
the last six months in this country.

It is, threfore, I think, because of
this form of compulsion, there are
some very serious contradiction both
in the matter of policy and organisa-
tion. At the very outset, we find that
the policy of this Food Corporation is
circumscribed by the Chief Ministers’
Conference which took place about
three days ago, whereby the food
zones are still maintained and the
surplus is to be procured by the State
machinery. It is obvious that two
paralle] purchasing machineries can-
not exist. If the States are permitted
to make their own purchases, then the
only objective or the purpose of this
Food Corporation will be one of dis-
tribution. The Fooq Minister, while
introducing thig Bill, said that one of
the purposes would be to purchase.
I think that the main purpose of this
Food Corporation will be the purchase
of foodgrains and for very good
reasons.

It has been the experience of plan-
ning in underdeveloped countries that
market prices are depressed in order
that the industry may prosper and
industrial profits may satisfy the in-
vestors as well as provide sinews for
reinvestment over again. I hope that
in any socialist planning this concept
will be given up—it is not quite
fundamental in socialist planning—
and if the Food Corporation will set
about its purpose of purchasing food-
grains in a manner that the Food-
grains Enquiry Committee haq sug-
gested, the agriculture industry will
be put in a sound footing and I am
sure that this country wil} prosper
and proceed on a planned basis in a
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much more successful way than it
had done before. The essence of this
Fooq Corporation must be purchase.
It has happeneq in advanced countries,
Even in America, where we talk
about a free economy, the major por-
tion of the foodgrains’ purchase is
guaranteed by the Government on the
basis of crop planning. Considering
the affluence of the American
economy, there could have been no
other reason why the Government
should insist that those crops that
the Government think necessary to
protect shoulg be able to enjoy the
protection of price support. It is pre-
cisely because of this incentive that
9 per cent of the American people
grow all the food and are able to feed
in addition a large part of the hungry
world.

In this country, there is necessity
to make a beginning of price supports,
The issue of price supports has been
talked about for so long. The pur-
pose of the Food Corporation is to
purchase food from the grower and
distribute it. If these two purposes
are kept in mind, the intermediates
are secondary. The Fooq Corpora-
tion must make it its business to
purchase food at 3 fair and remunera-
tive price. Only ther it can supply
some incentives directly to the agri-
culturists and try to bring up his
status on a par at least in an equit-
able manner to that of the industrial-
ist in this country. For too long have
the agriculturists been the beasts of
burden to bear the backlog of the
economy ang as a result, we know
that social development has suffered
to such an extent. If social develop-
ment, which is the essence of plan-
ning, has to proceed apace, then it is
necessary that the agricultural sector
of our economy must be given a face-
lift. Thig can only be done if the
agricultural sector receives the pat-
‘ronage of the Fooq Corporation.
Therefore it ould be a contradiction
in terms if there were surplus State
.zones or if the States would be able
to purchase the surplus themselves

NOVEMBER 21, 1964

Corporations Bill 1035

and then pass them on to the Fooa
Corporation. There cannot be parai-
iel purchasing agencies. If, ag provid-
ed in the Bill, this Food Corporatior
is an autonomoug concern, but it wil!
be guided by the jpolicies that thx
Central Government may lay down,
then it is obvious that if it is the
policy of the Central Government tc
bring about a reformation of the
agricultural economy and if, just as
the industrial economy of this coun-
try has a uniformity of prices and
development, the agricultura!l
economy also must develop similarly.
then there cannot be two paralle’
purchasing agencies in this country.
because they will vie with each other
The speculative trade and the Food
Corporation’s purchasing machinery
cannot vie with each other in the
bazaar. They must give place to one
another. Therefore, it is proper that
if the Food Corporation has to exist.
it must be monopoly procurement at
all costs. By monopoly procurement.
we do not mean that the Food Cor-
poration or the officials will go about
and purchase things as thev like
Therefore, I have an objection to the
term commercial lines as made out in
thig Bill,

Commercial lines in -normal parl-
ance should be buying at the lowest
rate and selling at the highest rate.
If the Fooq Corporation is to work
on these traditional commercia] lines.
surely it cannot do justice to the
economy. The Corporation should
not buy at the cheapest possible price
in the agricultural sector

Mr, Chairman: The hon. Member
should conclude in two minutes.

Shri Alvares: I am the only spokos-
man from my jparty and I may be
given 15 minutes.

Mr. Chairman: I um sorry it is not
possible. There are so many other
Memberg who want to participate.

Shri Alvares:
tion must buy

The Food Corpori-
at a price which
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guarantees g fair return to the agri-
culturist, to the grower, and the price
at which it sells to the consumer
must also be a certain percentage of
the cost price and not on the basis
on which the speculative trade has
made unwelcome history in the past
six months. Therefore, this phraseo-
logy of ‘commercial transaction’
which 15 used in an otherwise very
welcome measure must be eliminated
from this and the Food Corporation
must be able to make its purchases
on the basis of a firm agricultural
production.

Mr. Chairman: He should conclude
now.

Shri Alvares: I am concluding.
There are two other points I want
to make. One is regarding distribu-
tion. 1 do not think it is necessary
that the Food Corporation should
enter into the village retail trade. I
think with the commanding position
that the Food Corporation is going to
assume, it would be necessary and
quite adequate if the distribution of
food at taluk level is done and the
normal retai] trade built up by the
common man in the villages be left
intact. Therefore, I feel that if this
suggestion is accepted, there is no
danger of speculation at the village
level upsetting the economy.

Lastly, in the matter of distribu-
tion. it is necessary to see that there
are no excesses. We have had two
examples of distribution excesses, one
of gur distribution by the Delhi Co-
operative Society and another recent
one of Mr. Arya in Rajasthan. I am
sure the House ig aware that this
Rajasthan co-operative society made
a profit of Rs, 1°25 crores in the dis-
tribution of gur supplied by the Cen-
tral Government. I hope that the
Food Corporation will take note of
this and be gstrict about all these
things.

While moving the Bill, the Minister
used the phrases of Napoleon and
Lenin. He has talked of strategic and
commanding positions in the manner
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of Napoleon and Lenin. ] am sure
if the determination of Napoleon and
the ambition of Lenin guide this Cor-
poration, it will become a success.

Mr. Chairman: Many hon, Members
are anxious to speak and they are
farmerg of repute and experience. If
the House cooperates by sitting a
little longer, I would request the
Minister to reply a little later and
give opportunities to some more Mem-
bers. If hon. Members confine their
remarks to 5 minutes each, it will be
hetter.

Shri Alvares: It is impossible. Even
in 15 minutes, it is difficult to do
justice, because it is an important
Bill.

Mr, Chairman: Then the House will
have to sit a little longer,

Shri C. Subramaniam: We cannot
sit endlessly; there should be a limit.

Shri Nambiar: We have decided to
sit till 6 o’clock already.

Mr, Chairman® I am anxious to give
some time to these hon. Members.
So, I shall be glad if hon. Members
conclude their speech in five minutes
each.

Shri Umanath: We have already
decided that the House will sit up
to six o’clock. On that basis the hon.
Minister was to have replied at 3-30.
If you give more time to hon. Mem-
bers, it will mean that the House will
have to sit beyond six o’clock.

Mr. Chairman: That is why I was
ascertaining the wish of the House.
If the hon. Members whom I will be
calling from now on will take only
five minutes each I will be able to
accommodate five or six more hon.
Members.

Shri C. Subramaniam: You can give
another 15 minutes, but not extend
it indefinitely.

Mr. Chairman: Those who are not
able to finish their remarks in five
minutes, let them not speak.
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5t Fo fmo wmfew (qE@w)
AT wERy, W 9 faw ¥ @i
HTF ABIFET U5 qoFd F1 @I A1H
A1 3% ot fear w@r & 5 3q fawr =0
32w F § ) fRarat & fm Y B
99 39 fad & agf §, W 5 aar
U9 FY A1 9g THA A
L .any policy of ensuring
that the primary producer obtains
the minimum price that may be
announced from time to time and

to protect the consumer from the
vagaries of speculative trade.”

fet &1 o gww o sfes fFr
s Ay freaw wew watq fafe
arzg feda #1 w31 O®KR
AT A @R @t F O agah &
AT AL FIAT, TgT 59 @i fm
T e § | faw o fr wio owe
zafar o fa=r § 9 wifasmw gq g7y
# far M § & ST v F@T g |

TR 3w faw & s 28, 29
R 30 1 J|T WX @ |y A Y
frrm wmm & ey
ot ferrd Ay § 3% ai K WY aer
weer wifqew feor mm & 1 SEN
frmr @ Saw & fay fedy o
F FT AT FT I WS T
i aut ¥ fear o1 @ | frrAl W6
i awt & fa¥ w=w & o 1 e
foar mr &)

| T gEr wifgsw § s
gfEy
“Purchase of foodgrains after
harvest.” This is very important.

w@Er # feam @ 5% Wl § owmw
F¥ & AR AT 9 99 § ) wEw
¥ 917 I U9 @aeq F fay EF
FM, WM - IZET FT AU FH
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A R 960 q9F a7 g @y quat
FT O FH & g0 § W7 wfaew
gad fear g & 1 SfeT & wgr Srgan
g m g m gEEw TEEfew
e @i5E gET Tifed |

TWE qIT FATST 30 H AT GAw
s f& F1earem fag gu & = femar
o & fr Ffy Soo Y qew F fed
o Fifew £ T 1 9 T F A_S
& FIT & | WS IF qg T av fw
Y FY I F wrar fegx g 71 Fifow
T A o AT W IgF FT oq@E
¥ for o sTedieE a1 om0 W
T F1 a9 7 & fF 5w o v gan
Tg guT dfeT @9 agi ) fafw
aTEH Y & ag G e o
framt ®1 A g

zq fas F1 @y gy A wadlt
AEIRT A TF AT AT | Ag WU
ag & fr wniR AR FRERYE 1 IR
graed WY | T A @ AT @R
AT geeg o gifeds w1 I gav
¢ 158 T ey f W SR FTRERE
FT FE @Fg AT | Hq JF qg gav
qr f5  feam S Ffeex & o @
¥, WEHTT ¥ O A &, S G G
¥ SuF g wia 3, few & AR
FHT HIT FTERAT FT SAEE T
& AAT | YA aF g A @I ¥
f& grde & @ Iux ¥ A7 A
AN F | IEHT FEAR TG AT AT
i o fag ¢ wifaoew sad foar
Ty & 9% aga w9 § | fafvw aww
Foare W oqar ey #7 2 3 ag faw
FregeT & oy o frarl & ford
fray ageg a1 ¢, A Sy g T E 1

«“,

. the Corporation is ex-
pected to play in protecting the
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interests of particularly the pro-
ducer, who .should realise that,
very soon, he will have an office
or agent of the Corporation to
g0 to where he can get the
minimum price which has been
assured to him.”

10 faqax, 1964 ® I w3
faquaa g7 fr &7 & aX & "W
T AT 41 AR fqawr d@q 7 A

& 39 ¥ w3 fafaee< g 3 St agr v
# ag Y qa9T JATE |
“All these can yield results

only when the farmer has the feel-
ing that by the use of all these
factors he will be benefited. It
is. here that a remunerative price
is of basic importance. That is
why in the Review I have stated
that in no country there has ben
a break-through in agricultural

productio.; without this basic
remunera.ive »rice incentive to
the farmer. If ¢ uve failed any-

where in the formulation of our
policy I am prepared to say that
we failed in adopting a cheap
grain policy, because we wanted a
cheap grain policy. Ang as long
as we stick to that cheap grain
policy—it might for the benefit
of the urban consumer or the
industrial labour consumer, what-
ever it might be—as long as we
stick to that we will continue to
be subsistence agriculturists tradi-
tional agriculturists, and there can
be no rea] break-through. That
is the experience of every country
in the world today. Therefore,
that is going to be the basic policy
of the Government.”

ag sifas & € o7 | gew 7 ag
T A A Ay R e w1 uEfes
g & w30 e ag g
W 39 faw & g wfgww 7 & &%
A FH ¥ T G GERT FT Ig FAA@TT
fgd fF 10 faaae & a8 oY TfrFea<
wEg  wfaew foomy @ g S9 F
1519 (Ai) LSD—T7.
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S ¥ TR ®1 qAdfed A
& wrEr 1 & feoddr & R fafaeex
wgea § foaee saaT g fe w0 & &9
FEAFRE F1 WAAeT wa faeeir
g7 ATEET HOA AT ¥ 99T

T wTfed 1

Shri Sezhiyan (Perambalur): Sir,
it is a matter of great satisfaction that
the Government has come forward to
set up a State trading Corporation in
foorgrains, It ig high time that we
took up this question in its proper
perspective. We can no longer leave
this question to the whims and fan-
cies of big landlords or big profiteers,
this question of procurement and dis-
tribution of the vital needs of the
society. Therefore, while I welcome
this step, I have my own doubts as
to how this food Corporation is going
to procure and distribute foodgrains
ang how it is going to control the
prices which should be the prime res-
ponsibility and object of this govern-
mental corporation. We would like
to see in practice how it is going to
work. I want to imjpress upon the
Minister one point, If the Government
is taking over procurement and dis-
tribution, it should be on a complete
basis. There should be no competi-
tion between the private trader and
the Government in the matter of pro-
curement. Either they should take
over the whole distribution in their
own hand or they should leave it to
the private trade. There should be
no half-hearted measures. Otherwise,
the profiteers will enter the field and
I am sure they will beat the Govern-
ment or wreck the entire object of
this. Corporation.

The main weakness in the Govern-
ment’s food policy all these years has
been that there has been no consistent
or well-defined policy. Apart from
fixing targets and altering them later,
apart from some short-term cam-
paigns, apart from the introduction ot



1043 Food

[Shri Sezhiyan]

the Japanese or other methods of cul-
tivation there has been no well-defin-
ed or consistent food policy. Pro-
duction targets, procurement schemes,
buffer stocks, zones, minimum price,
remunerative price, fair price, all
these have been tried in various per-
mutations and combinations and still
we are left with a food problem which
is threatening which has dewveloped
into a crisis and to become a catastro-
phe in the Southern States. The
Government have failed to have a
well-defined long term policy and that
is why they have landed them and
the country in a mess.

Not only the Government do not
have a well-defined policy but they
have been complacent during times of
surplus with the result they could
not manage the situation when a
crisig or catastrophe faced the country.
The previous Ministers who headed
this Ministry were not having any
well-defined or consistent policy dur-
ing their tenure.

In 1961, when Shri S. K. Patil was
the Food Minister, he said in Pariia-
ment:

“If my policies succeed, I shall
not lmport foodgrains after three
years”.

This is what he saig in 1961 and in
1964 we are stil] having the problem
of importing foodgrains. In the year
1962, while replying to the budget
debate he said:

“I have said that it shall be my
proud day when at the end of
four years 1 would be able to say
that India does not want to im-
port anything from anywhere and
that we are standing on our own
legs. That is the self-sufficiency
we are trying to achieve”.

Mr. Chairmam: "The hon. Member
should conclude. His time is over.

Shri Sezhiyan: In that case, 1
will sit down now itself.
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Mr. Chairman: Dr. Aney. He will
have only five minutes.

Dr. M. S. Aney: [ will sit downm
the moment you ring the bell.

I congratulate the House for having
got a Minister who has at last come
forth with a Bill of this nature. This
Bill is the result of certain circum-
stances. In fact, the basis of the Bill
is a confession of failure on the part
of Government to bring the irading
community to some reasonable
frame of mind during all these years.
Having failed in that direction they
have "got nothing else left in their
hands except having recourse to the
only weapon they have in their
armoury, namely, legislation.

It is good they have come with a

legislation to set up a foodgrains
Corporation. But they would be
facing ome great difficulty in this

matter, in my opinion. The object of
this Bill is to have a new food policy.
But the food policy consists of two
aspects—production and distribution.

This Bill deals only with the
policy of distribution, leaving the
policy of production in the hands of
somebody else. As we know, the
policy of production is more or less
a State subject. Therefore, the State
Governments have got to do some-
thing so that the farmers will produce
more. Then, it will be necessary for
the Minister to distribute it in a
proper way so that the farmer may
get a remunerative price and the
customer is also not charged a high
price, We have to get over the
antagonism between the two.

The whole idea of the hon. Minister
in framing this Bill is to keep 1t a
commercial corporation. I believe he
is right in doing that. Many of my
friends have said many things about
this. If the Foodgrains Corporation
is to do its work properly, it must
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work in a commercial spirit. Com-
mercial spirit does not necescarily
mean disregarding the interests of the
farmer or the consumer. It can look
after the interests of both. The com-
mercial spirit requires that it should
be free from all political influence.
The main thmg to be kept in mind
while forming thig Corporahon as
well as the S’cate Corporations is to
keep them away, at a distance, from
what may be called political influence.

Then there is another thing. Unless
the Food Minister gets the co-opers-
tion of the States, it will be difficult
for him to work th:s policy. There-
fore. it is stated in the Statement of
Objects and Reasons:

“It is necessary that the Corpo-
ration should work with the active
and continued co-operanon of
State  Governments and their
machinery. The Blll therefore,
provides for the’ settmg up of
Boards of Manigement or State
Food Corporations, . as the case
may be, to secure such co-opera-
tion ang participation in a practi-
cal and effective way”.

Unless he gets that co-operation, it
would be difficult for him to imple-
ment his policy. Therefore, while
forming these State Corporations,
some kind of representation can be
given to the States so that the inter-
ests of the States may be properly
safeguarded.

Mr. Chairman: The hon. Member
should conclude now. His time is up.

Dr. M. §. Aney: 1 wanted to refer
to many other problems which are
important but since ] have given my
promise that I will sit down the
moment you ring your bell, I will
abide by it.

Dr. Sarojini Mahishi (Dharwar
North): The food -crisis and the
soaring prices in the country have.
paralysed the whole country, as it
were. Big queues extending to miles
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and the services of revenue and
other officers being utilized in the
country for regulating the distribu-
tion of foodgrains have to a great
extent reflected the weakness that
we have in the food situation. The
weaknesg in the food snuatlon does
not “only reflect upon' our internal
matters but it may go to the extent
of creating a situation in the inter-
naional field which may not be to
our liking. Anyway, greater atten-
tion should have been concentrated
on production of more food.

Twelve per cent of the people are
engaged in agriculture in America,
13 per cent in Australia and 14 per
cent in Japan. Yet, they are ablie to
produce food not only for themseclves
but they are able to produce surplus
food for export to other countries.
But a country like ours, having 71
per cent of the population engaged in
agriculture is suffering from the
effects of a food shortage. During
all these years neither has our pro-
ductivity of land increased nor cost
of production gone down. It is a
great drag on our production. There
is high cost of production and low
productivity in the country. The
increase in the area of cultivation
during the First Plan was to the ex-
tent of 2-18 per cent whereas the
increase in producnvxty was only to
the extent "of 1'6 per cent. So,
greater attention ought to have been
paid towards mcreasmg xmgauonal
facilities ~ and thereby encouraging
agriculture,

Now, at this juncture when there
is shortage of food and people are
unable to pay the soaring prices, we
have adopted this measure; as there
is no other alternative, we have re-
sorteq to State trading in foodgrains.
While on State trading, if I may
bring in an analogy, it may not be
desirable on our part to dig a well
when the building is on fire. I do
not know whether this js considered
as a long-térm policy. - Because, in
case there is surplus of food produc-
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tion in the country, I do not know
what purpose this Corporation will
be able to serve. But during a period
'of shortage, when the country needs
a buffer stock, when the country
needs proper distribution and regu-
larisation of the distribution of food-
grains, this is quite essential.

Referring mainly to the Bill, I
would like to point out that direc-
tors are to be nominated by the
Central Government. The Central
Government may nominate all officials
as  directors. Therefore provision
should be made for the appointment
of non-officials also ag directors.

Clauses 39 and 40 which clothe the
directors to a very great extent with
indemnities may not be so much
desirable because, after all, it is the
public sector and we want the direc-
tors and whole body to be responsi-
ble and to use their powers in a very
discriminating way. Therefore, what-
ever the loss incurred by the Corpo-
ration because of negligence, indiffer-
ence etc. of the directors should not
be ignored; at the same time, every-
thing done in good faith must be
properly examineqd also.

The Food Corporation which is
meant for giving a fair price to the
producer as also for safeguarding the
interest of the consumer should pro-
perly restrict itself to this particular
duty of encouraging the agriculturists,

the producers. The floor price and
the ceiling prices are fixed.

Shri Narindra Singh  Mahida
(Anand): On a point of order, Sir.

In the first session of the Third Lok
iSabha the hon. Speaker hadq given
instructions to wus that normally
Members should not approach the
Chair. The hon, Deputy-Speaker and
the Chairman also agreed that we
should maintain the dignity of the
House. But I find that hon. Members
are going and having conversation
with the Chair for extension of time.
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Mr. Chairman: Those are the
instructions of the hon. Speaker and
hon. Members are generally ogserv-
ing them.

Shrimati Tarkeshwari Sinha: I am
sorry to say that these rules should
be applicable equally to the hon
Members of the Opposition also.
There should not be the monopoly of
the Opposition to do anything and
ask the Congress Members not to
do it.

Mr. Chairman: I addressed this to
hon. Members on all sides.

Dr. Sarojini Mahishi: The floor
and ceiling prices are fixed and
wholesale and retail prices are also

fixed. But I may bring to your
notice that the prices fixed, specially
for paddy, were not SO very
remunerative as a result of which

paddy did not come fo the market at
all. This condition is still prevailing
in many parts of the country.

I would like to conclude by refer-
ring to the monopoly of rail trans-
port which was formerly thought of
being resorted to by the Ministry. 1
think, the Minister has made a state-
ment with reference to this. He has
said that the Corporation is unlikely
to have a monopoly of foodgrains’
movement by “rail as was indicated
earlier but will have the power to
ban movement from critical areas
Therefore that will be restricted only
to the extent of the critical areas. 1
wish to draw the attention of the
Foodq Minister also to the statement
given by the Federation of All-India
Foodgrains Dealers’ Associations. It

saysi—
“Confusion, mixine up of
issues and political as well as
ideological pulls seems to lead

the Government to contemplate
new measures that, it is feared,
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would worsen the situation

further”.

If this is the feeling created in the
country, I would like the hon. Minis-
ter to see that such feelings are not
created and that proper working is
resorted to by this Corporation.

Mr. Chairman: Shri Ismail. He
will be the last speaker. Then the
hon. Minister will be called.

Shrimati Tarkeshwari Sinha: 1 was

askeq to wait since the morning. All
the Chairmen have been coming and
going. May I request, the hon. Minis-
ter, through you, that he could give
me five minutes?

Shri Nambiar:
to sit till 6-05.

We are prepared
We are prepared to

sit for five minutes more for the
hon. lady Member.
Mr. Chairman Hon. Members

will remember that I had made the
suggestion that if hon. Members are
prepared to stay a little beyond 6
o’clock T would be able to give some
time to some more hon. Members.
But that suggestion was not accepted.

Shri Yashpal Singh (Kairana): We
are ready.
Shri Nath Pai: For the sake of

the charming lady we will sit a little
longer.

Shri Nambiar: We will sit for
whatever time is given to the lady
Member.

Shri Muhammad Ismail (Manjeri):
The Food Corporation measure before
the House is the outcome of the food
crisis that was witnessed in several
parts of the country, particularly in
Kerala and Madras. Two days ago the
Government said that they made all

possible arrangements for meeting
the crisis' but the arrangements did
not work. I do not know how this

Corporation, which they are bringing
forward, is going to work when such
is the situation.
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First of all, it has taken years and
years to come to a decision over such
a step as they are taking today in
spite of the recommendations made
by more than one inquiry committee
which they have appointed. I do not
know whether the Government have
analysed the reasons as to how the
crisis came about. In Kerala all of
a step as they are taking today in
of bumper harvest that we were ex-
pecting in a few days’ time, the crisis
came upon the people. There was
scarcity of rice in Kerala. The Gov-
ernment knew all along that Kerala

is a State which is permanently
deficit in rice. It cannot extend the
area of its cultivation. There can

only be intensive cultivation so far
as rice is concerned. On the other
hand, it is producing articles which
are of valuable use to other parts of
the country and also which are ear-
ners * of a considerable amount of
foreign exchange. That being so the
Government ought to have taken
special care of that State so far as
foodgrains are concerned. But such
an attention does not seem to have
been paid to that State.

Now, the Government
State that there would not be any
repetition of such a situation only
two or three days ago, but even now
the situation persists. It continues
and rice is scarce there. Not only
the price of rice has become fabulous
in that State, the prices of other food
another article of stample food of the
very high. The price of tapioca,
another article of staple food of the
State, is three times the price which
was ruling only 5 few weeks ago.
Under these circumstances, I do not
know what the Government is going
to do and how this Corporation is-
going to set right things in that
State.

assured the

Things are not much better in the
neighbouring State, Madras. In
Madras, it was said that the harvest
was going to be better but all of a
sudden we find hundreds and
thousands of people standing in
queues one and two furlongs long
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for ﬁve, six or twelve hours a day
for getting two_or three pounds of
rice. They were all along complam-
ing about the l:ugh pnce of rice, but
they were reduced to such a posmon
that they were prepared to pay any
price for any quantity of rice that
was available.

When that was the situation, what
was going on the other spheres’ In
Tanjore people were prepared to sell
rice at Rs. 20 for a particular
quantlty The same quantxty of rice
was sellmg for Rs. 38 in -another part
of the same state, that is in  Erode
Coimbatore District, They did not
have paddy even at, that pnce Then
there were hu.nd.reds of bags rotting
at certain r:ulway s’catwns in the
Tan]ore District and there was no
effort on the part of Govemment to
move them to their destination so
much so that a large quantity of rice
germinated at the railway station be-
ing exposed to the rains.

Mr. Chairman‘ The hon. Member’s
time is up.

Shri Muhammad JIsmail:
five minutes over so soon?

Are my

Mr. Chairman: He may take one
minute more.

Stri Muhammad Ismail: That is
the situation.
Then, while this crsis and emer-

gency was there, there was the policy
of go-slow on account of which ships
which were laden with rice for the
peoples could not be unloaded. These
were the situations which the Gov-
ernment had not been able to meet
and they have not told us how this
Corporation is going to meet all that.
The Corporation is a Government
affairs; it is going to be manned by
Government officials. By the mere
change of name are they going to
change the whole situation? I fail to
understand that.
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Mr. Chairman: Please conclude.
Your time is over.
16 hrs.
Shri Mohimmad Ismail: Al right.

Mr. Chairman: The hon. Minister.

Shri Nath Pdi: What happened to
the appeal made by the lady hen.
Member?

Shti Nambidr: She can speak at the
second reading stage of the Bill.

Mr. Chairman: If the hon. Minister
is agreeable I have no objection.
(Interruption).

Shri C. Subramaniam: I obey the
Chair. There js no question of my
choice. :

Sir, 1 should thank the hon. Mem-
bers for the general support which
has been given to this measure apart
from the criticisms and suggestions
with regard to some details.

In approaching this problem of
food in our country, we have also to
recognise the magnitude of the prob-
lem. We have not only to feed the
existing population but we have also
to make arrangements to feed the
population which is fast increasing.
If we talk in terms of population just
now ang population by 1970, perhaps
by 1970 we will have to feed the popu-
lation of more than 500 millions.
Between now and 1970, we will have
at least 75 millions more new mouths
to feed and, therefore, we cannot
afford to take a complacent attitude.
From every point of view, 1 do not
think anybody will be in a position to
give an assurance that in the near
future we are going to reach the state
of self-sufficiency. We will have to
function in a situation where we will
not be producing enough to meet all
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the needs of the community. Under
those circumstaiicés, Hll we dfe in a
poéitibn to produce enough. we will
have to deperid upon imports—
ideology or no ideology. Wherever it
is .poss;i)le»for us to get this commo-
dity we will have to get it. But I do
realise that while We miy have to
depend upon the imports, every effort
will have to be made to improve pro-
duction.

Sir, while we are all naturally con-
cerned and exercised over the present
situation, I do hope and trust, apart
from devoting our mind to the prob-
lems of distribution, we will also be
exerciseq about the problems of pro-
duction because ultimately distribu-
tion depends upon production. I hope
angd trust there will be a new atmos-
phere, new vitality, new vigour, in
the community as a whole so that the
situation of deficit will ease ang the
deficit will be reduced as much as
possible. And I hope and trust, apart
from other things and the criticisms
made—of course we are bound to
make criticisms when there are
failures and when people do not get
food—this will also infuse in us the
spirit to meet the challenges of pro-
duction also apart from distribution
and it is from that aspect we have to
formulate our food policy. If we do
anything which is likely to interrupt
production, interfere with production
or inhibit production, then this policy
would be a failure ultimately and it
would lead to much greater disaster.
Therefore, our approach should be not
merely a negative approach of distri-
buting whatever we have now at the
most convenient price but we have to
keep in account that our policy is such
that it will encourage more and more
production and more and more pro-
duetion can come about only when
the farmer in the field is in a position
to produee more and more.

1886 (S:AKA) Corporations Bill 1054

16.05 hrs.
[MR. SPeAKER in the Chair]

Thig will have to be kept in mind.
That is why in formulating food
policy I attach great importance to
what I call the remunerative and
incentive price to the farmer and that
is the basic policy of the Government
that without this remunerative and
incentive price to the farmer, what-
ever else we might do there can be no
increased production.

Stiri Bibliutt Mishfa: Whdt about
the integrated price?

bring in all soits ~f terms, integrated
or disintegratéd. pirity price and all
that. You cdn use any number of
phrases. But what I am interested in

Shri Bibhati Mishra: The term
‘integrated price’ is accepted by the
AlICC which ig our supreme organisa-
tion.

The reso-
in

Shri C. Subramahiam:
lution of the AICC has no place
Parliament.

Shri Bibhuti Mishra: When we
elect a leader, it is on that basis.

Shri Umanath: That is inside the
party office, not here.

Mr. Speaker: Whatever might
influence the hon. Member or other
Members of any organisation, they
can take up Individual attitudes here
and the Parliament is not to be guid-
ed by any organisation.

Shri Bibhuti Mishra: It is on that
basis, we come here elected.

Mr. Spedker:
Members here.

I have to deal with

Shri P. R. Patél: 1 want to know
from the hon. Membér what is the
difference between the term ‘inte-
grated price’ and ‘Temunerative and
incentive price’? Is it much more
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than the remunerative and incentive
price?
Mr. Speaker: Probably both are

Members of one organisation. They
might decide it there.

An Hon. Member: Well said.

Shri C. Subramaniam: Therefore,
we are committed to this policy of
remunerative and incentive price to
the farmer and I am glag that a step
has beep taken in that direction. I am
not prepared to say that the step is
complete in the sense it would give
full satisfaction to the farmer. That
is why the fixation of the price was
only done in an ad hoc manner and
as quickly as possible so that some
more attractive price will be available
to the farmer even during this harvest
season. For the purpose . fixing this
remunerative and incentive price, we
are committed to the appointment of
an Agricultural Prices Committee.
There is absolutely no hesitation with
regard to this. The  Agricultural
Prices Committee will be appointed
and I hope and trust that the body
will do justice to the farmer and will
do justice to the community so that
there will be an incentive for greater
and greater production. This is the
basic policy. (Interruption).

Now, having provided this remune-
rative and incentive price, what do
we do with the consumer? Do we
owe our duty to the consumer or not?
Or shall we lcave the consumer to his
own fate? And that is why, when
we fix a remunerative and incentive
price for the farmer, it also becomes
necessary to guarantee to the con-
sumer that he will be getting his
supply at a price indicated as the
maximum price and not —more than
that. It is on that basis, we have
fixed the price for the producer and
the consumer in the various States.
It is easy enough to fix these two
prices, the producer price and - the
consumer price.
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Now, the question arises how do we
implement this policy? ] am sure
even the Swatantra Member would
not say, “I am not agreeable to this.”
When I put it this way, I am sure it
will be acceptable to the Swatantra
Member also. If this policy has got
to be implemented, how do we imple-
ment it? Can it be implemented
leaving it to the free trade to which
the Swatantra Party is committeq to
unfortunately? Can it be left to the
free trade to implement this? Can
we expect the free trade to pay to
the producer this remunerative and
incentive price? No. It is because
the philosophy of the free trade is to
purchase at the lowest price possible
and sell it at the highest price; it is to
create conditions in which they will
be able to get it at the lowest price

and to create conditions in
which they will be able to
sell at the highest price.

And we cannot blame them. That
is the philosophy of trade. Ang the
higher the profit the more successful
is the trader. Therefore we cannot
blame the trade in this matter. But
can we allow this to happen in the
community that let us leave it to free
trade and free market conditions io
operate—let the trader buy at what-
ever price from the farmer and later
on sell at whatever price he can get
from the consumer? That we have
trieq also. That would result as in

Kerala and in other results we have
tried.

Thetefore, it becomes necessary
that we should have zome machinery
to control this. Merely statutory
control is not enough, because we did
have statutory controls. We should
have economic instruments for the
purpose of controlling this. And that
economic instrument is this Corpora-
tion which is now being brought into
existence.” Therefore it is from this
aspect; I am sure, the hon. Member
Mr. Dandeker would look at this
Corporation and not as a monster
which is coming to devour the trade
or the producer or ‘the community
as a whole. Sometimes we miss the
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point. We think that the people
exist for the trade. We fail to realisc
that trade exists for the people. Thut
is really the problem which faces the

Swatantra  Party. Everytime they
think that somebody is supreme.
But there are other people.
Different  interests walso have to
be safeguarded. Therefore it
has got to be a balanced ap-

proach, ang it is in that balanced
approach that these controls and rc-
gulations become necessary. From
one point of view they would like ‘o
have freedom; but that freedom itself
becomes ap obsession ang a burden
to  other people. Then, when
they go to the other people and when
they apply the Swatantra philosophy
they will. I am sure, come to  the
conclusion tha: the other section of
the community also will have to be
safeguarded. It is only a one-sided
approach which leads the Swatantira
Party to all these contradictions and
confusions with regard to the phiio-
sophy and the programme which they
are thinking of. Sir, I am sorry to
say this, because they have some
leaders for whom I have some res-
pect.

Shri Nambiar: For a long time.

Shri C. Subramaniam: Therefore,
now it is with reference to this that
we have to find out how this Corpo-
ration will function for the purpose
of implementing this policy, enforcing
this policy of this remunerative in-
centive price to the farmer and the
maximum price to the consumer. And
there is no doubt in my mind that
unless this Corporation has a cou-
manding position it is not possible—
Mr. Dandeker may object to the
phrase ured, because they think that
they are all army terms. They arc
all English terms and they are .bemg
used as army terms or civilian terms
or economic terms or scientific terms
according to the necessity for using

those terms. Therefore, simply be-
cause we say ‘“strategic place”
or “commanding role” it does
not mean that we are putting

the army. in charge of this Corpora-
tion. Abrolutely no. That is why to
ensure this we say it is only a com-
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mercial organiisation. It is not a mili-
tary organisation which I am bring-
ing in. Therefore, unless it has that
commanding position in the trade, it
will not be possible for it to fulfii the
role which it is expected to fulfil

It is from that aspect it has to be
seen. Many hon. Members made cri-
ticism saying “we do not find any
power for the Corporation either to
requisition or to have monopoly of
movement” or various other powers
which become necessary for the pur-
pose of functioning in this effective
way. I would respectfully submit 1t
is not in thig Bill. This Bil] creates
an organisation for the purpose of
implementing the Government’s poli-
cy. The powers to be given either
to ‘this Corporation or to any other
authority for that purpose are con-
tained in other Acts. We have cot
the Essential Commodities Act, we
have got the Defence of India Rules
now. It might be during the emeig-
ency. But there are powers for the
purpose of arming—not a military
term, it is a legal term—arming the
authorities or arming the individuais
either for the purpose of requisiticn-
ing or for the purpose of giving
monopoly of movement and varicus
other things. Therefore, when you
create  statutory corporation for the
purpose of carrying on a trade, ycu
do not give powers. all these over-
riding powers, in the statute itself
to the Corporation. To the extent
necessary it will be given those
powers under the relevant Acts; and

to that extent Government becomes
responsible in onferring those
powers. So that, we are res-
ponsible to Parliament and every

time we take a decision either about
responsible in  conferring those
ment, whatever we give there, we
become responriible +to Parliament.
Parliament has already given the
powers to the Government ang they
are exercising it to the best of their
ability. Therefore, those powers will
have -to be provideq later on undex
the relevant .Acts, and I am sure
Government will not hesitate to
clothe—if ‘arming’ is a very dangerous
term—in clothing this Corporation
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with the necessary powers for
purpose. And it will be done.

It is from 'that point of view we
have got to see how best, with these
powens, the Corporatxon also should
tunction in such a way, that it redlly
functions as a friend of the producer
and also as a real friend of the con-
sumer. No atmosphere should be
«created wherein it would be felt—as
used to be felt when the officials
‘were procuring the stocks from the
producers or the farmers in the post-
war years, during the ration time—
that this js another insirument of
oppression of the farmers. That at-
‘mosphere should never be created. On
the other hand I want this Corpora-
tion to function, while even clothet
with these powers, in such a way that
the tarmer would feel that here is a
real friend of the farmers who would
protect the interests of the farmer in
variou; ways. For that purpose also
powers have been enacteq and func-
tions have been enadied in the Bill
And therefore it is that we do not
make mention in thig Bill itself abcut
the powers with which it will have
to be clothed later on by the Governr-
ment on an ad hoc basis for the pur-
pose of discharging these various
functions.

this

If looked at from that point of view,
1 am sure hon. Members would realise
that this Corporation will not be an
ineffective  organisation without
powers. On the other hand it wiil

have sufficient powens to deal with
the situation.
Then the question arose whether

we ghould have a monopoly for this
Corporation either at the wholesaie

level or at any other level. or whe-
ther the trade also should be allowed
to function along with this Corpora-
tion. Sir, this is a matter in which
1 do not want to take a view now.
As a matter of fact i will depend
upon how the private trade functions.
If in spite of this the trade functions
in such a way as to force us to re-
sort to a syltem of monopoly procure-
ment, 1 may give this assurance to
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the House that we will not hesitate
to do it at the earliest possible mo-
ment. But what is important is that
we have to build up the organisation
éven if it becomes necessary. This
i:.msatxon will be adequate to deal
the situation. The trader now

thinks when I talk of monopoly pro-
curement or monopoly distribution
that I do not have the organisation.
If I wse the machinery of the State
bureaucracy they know that Govern-
ment would become unpopular, and
the thing also will not be done in an
efficient way. That is why it becomes
necessary to have this alternative
machinery which will be available
for the purpose of purchase, proces-

sing and distribution and various
other things.
And once ithis gets into position,

and once it gets itself organised in
the proper way, if it is necesrary we
can keep the private trade, ang if we
think it is not necessary we can
throw it away. But particularly in a
thing like food, you cannot destroy
the existing channels of supply with-
out creating alternative channels of
supply. That is what I would like the
Communist Members fo realise. But
I do not know, their philosophy is to
destroy everything and to have
chaos......

Shri Nambiar: No, no.

Shri Umanath: Your philosophy is
to drive people to starvation deaths.
And still you are trying to defend it.

Shri C. Subramaniam: I know.
Under their philosophy and system,
instead of one starvation death whicn
is being quoted, it would have been
millions of starvation deaths. I have
absolutely no doubt about it, and that
has been the case elsewhere.

Shri Umanath: So you derive great
satisfaction in the existing starvation
deaths:.

Stirl C, Subfamarilaf: I know the
communist philosophy and how far
under that philosophy agriculture has
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prospered. We are seeing it for the
last forty or ﬁfty years. What is the
use of their preaching their philoco-
phy with regard to agricultural pro-
duction?

Sir, I am not concerned with ideo-
logy now. I am concerned with what
would yield results. Therefore, let
us take a pragmatic view in these
things. It is no use having ideologies
and slogans in this matter. What is
important is what js practical and
what approach would yxeld resultr,
and that is my main approach. And
I am sure that if we make that ap-
proach, it woulqd fit in with the ideo-
logy all right. But if merely on the
basis of ijdeology and slogans we do
rot kave rosults, thal is the surest
way to failure and to damn the ideo-
logy also. Therefore, let us not damn
State trading or any other regulatory
svstem of distribution by taking it up
without sufficient preparauon and
without sufficient orgamuatlon and
thereby creating difficulties for the
people and also giving room to the
Swatantra Party to say that ‘This is
State trading, and this is regulated
distribution, and, therefore, do not
have jt. As a matier of fact, the
Communirt Party in a way helps the
Swatantra Party to damn State trad-
ing and regulated or controlleq dis-
tribution, by their haste, by their
pressures, in fact, not only by their
pressures, but ultimately because of
their ulterior motives to create chaos
in this contry.

Shri Nambiar: No; that is not at
all correct. Please do not be carried
away by these thoughts.

Shri C. Subramaniam: I know, and
1 wish that it were not possible for
me to be carried away like that, but
history has taught us that lesson
vnfortunately in many places.

Therefore, with reference to that,
we have got -to see whether even
with the Food Corporartlon cormng
into existence, we can immediately
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take up monopoly procurement all
over the country. That is the surest
way to make this corporatmn a failure
immediately. That is why it wili
have to be slowly built up step by
step so that within the shortest possi-
ble itime we build up sufficient
strength and sufficient organisational
patiern which would function in ruch
a way as even to meet a very diffi-
cult situation. That is my objective.

refore, this is a warning to the
private trade also.

Some people ask me ‘What is the
role of private trade in this?”” The
role of private trade depends upen
how they behave in this interim
period. It is not a mere threat pow.
It would have been 3 mere threat if
I had not brought this organisation
into existence. Therefore, it became
necessary to bring it into existence.
Some hon. Members have mentioned
that it has been due to compulsion of
circumpstances. Yet, it is due to com-
pulsion of circumstances and due to
the behaviour of the private trade.
which has necessitated the bringing
into existence of this organisation as
quickly a5 possible. In my own
view, this should have been brought
into existence much earlier. I agree
with 'many Members that this Bill
should have been brought forward be-
fore this House perhaps five years
earlier or even ten years earlier.

Shri Nambiar: That was exactly
what ithe Communists had been say-
ing. They wanted it five years be-

fore. Now at least, after five years,
the hon, Minister has realised the
necessity.

Shri C. Subramaniam: It is not

Communists alone, but even Congress
Members have said it. After all, we
learn by experience, and let us at
least learn by experience.

Therefore, it is from this aspect
that we are going to see how the
functioning of the corporation can be
made a success. I have purposely
used the words that this should func-
tion a3 a commercial organisation as
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distinet from g Government organisa-
tion. What is involved in this is
business and trading, and not govern-
mental functioning or administration.
Therefore, if we gtick to governmen-
tal rules, ang government procedures
and government controls, this organi-
sation can never make a success of
its functions. That is why it should
function ar a commercial organisation,
From the very beginning, it is our
idea to make this organisation begin
and build up and function in a way
which would give it strength and
efficiency to function and to deliver
the goods as far as purchasing. pro-
cessing, istorage ang distribution of
foodgraing etc. are concerned,

It js from that point of view also
that we are trying to recruit the vari-
ous officers concerned. 1 am sure
hon, Members would have known
that I have not gone in for a govern-
ment official to be the chairman cf
this organisation. I have gone out-
side, and I have taken—it may be
from the private sector that I have
taken him—a young and dynamic offi-
cer who has been the managing
director of a bank and who had made
a success of it even during the short
period that he was in charge of it.
In the same way, when we select the
officers for this organisation, I am
not looking into the man’s effici-
ency as merely an administrative offi-
cer, but I am also looking into his
aptitude to function in a commercial
organisation like this. I am glad 1o
say that we have selected a managing
director—he might be an official, but
still—who has got the capacity and
the adaptability to function as the
managing director of a commercial
and business organisation. From tni:
point of view, I can assure this House
that we have made a very good be-
ginning. It is from this angle that
we are trying to recruit the variou-
officers and various persons who will
have to man this organisation. It is
not merely a question of manning this
organisation, but we alio want to
have the organisational pattern 1n
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such a way that it wouuld lead to
business efficiency. Therefore, even
from the very beginning, we are hav-
ing the Indian Institute of Manage-
ment, Calcutta, as the consuliants for
the building up of this organisation,
so that the organisation may be built’
up in the most efficient way and in
the most businesslike way possible.
Therefore, I can assure this House
that this is not going to be a flabby
organisation with hundreds and thou-
sands of officers just drawing salaries.
but not doing anything.

If what I conceive comes intc effect
this is going to be a businesslike or-
ganisation and with all the efficiency
of, if anything a little better efficiency
than that if, the most efficient private
organisation or any other public or-
ganisation. I am prepared to have
this corporation judged with refcrence
to any organisation in the private
sector about which they are boacting
of so much. That is the stundard
that I am setting up for this organi-
sation. I have no doubt in my mind
that i: is possible and it should be
passible. Therefore, it is not a ques-
tion of public sector or private sec-
tor. It is a question of thc pa‘tern
of organisation; it is a question of
the procedures; it is a question of
the approach. Ultimately, it i3 a
question of the persons who are man-
ning this organisation. These are ilLe
important things. From that point of
view, I hope and trust that we shall
be able to make a succe's of this
crganisation.

Then, the question was put ‘If it is
a commercial organisation, are you
going to be motivateq by the p:ofit
motive?”. I am not going to say that
this corporation is for the purpose
of making profits. But certainly what
is available to private trade, 1 sup-
pose, will be available to the corpo-
ration also. Now, I have fixed the
producers’ price and also the con-
sumers’ price. I suppose it will not
be the argument of anybody here ihat
once the corporation i3 there,  they
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should have different set of prices.
either at the produucers’ level or at
the consumers’ level. If private trade
is entitled to sell at the maximum
consumen;’ price which we have {ized,
taking into account all the margins
which are required for this purpose,
for processing, transport, storage and
various other incidental charge-,
naturally that margin should ve avail-
able to the corporation also, and I
am prepared to be judged on the
basis of whether within this margin
the corporation will be able to make
a profit or not. If it makes I sup-
pose, a profit within this margin, then
that is due to the efficiency of the
corporation. Private trade is ncw
grumbling that the margins fixed are
not adequate for them. I do no- ac-
cept it; because they have got accus-
tomed to the speculative profit mar-
gins, of not five or six per cent, but
20 or 25 per cent. and sometinmes even
100 per cent., the reasonable margirs
which are provided for in fixing these
prices looks inadequate for ‘hem. But
I am going to prove, and I think the
corporation is going to prove to pri-
vate trade that functioning witain
this 'margin, they can make
adequate profits. Therefore. I hnpe
that Shri Dandeker would not object
if operating within these margin-, the
corporation makes a profit, anq then
say ‘No, no, this is a profit; the cor-
poration is profiteering; 1t is having
monopoly and so on’. Unfortunately,
Shri Dandekar is afraid of this mono-
poly. Monopoly is not in this Bili in
any event. This only relates to an
organisation or a corporation which
is being brought into existencc under
a statute. Monopoly will have to be
given by Government, if it becomer
necessary, as I have already stated,
under the Essential Commodities Act
or the Defence of India Rules or any
other enactment which may bring
that about. This Bill by itself does
not give any monopoly to the corpo-
ration as such. Therefore he need
ot object to it. My hon. friend might
object to the policy of the Govern-
ment and say that we may give
powers to the corporation later on to
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have certain monopolies; I hope it
may not be necessary, but from see-
ing things, from seeing what has hap-
pened during the last six months and
during the last four or five yean: I
am afraid that unless we resort to the
powers under the Essential Commodi-
ties Act and under the Defence of
India Ruels and unless we provide
some of these powers either directly
to the corporation or through Govern-
ment officials indirectly to the corpo-
ration, perhaps, it may not be possi-
ble to bring the trade under control.

Shri D. S, Patil: There has been
monopoly procurement of jowar in
Maharashtra.

Shri C. Subramaniam: As I was say-
ing, that is one aspect of it.

With regard to movement also, hon.
Members referred to the policy recen-
tly evolved under which every State
has been constituted into a zone. and
made some criticisms about it. I do
agree 1 am not quite happy about it.
But under the present circumstances.
there was absolutely no other alterna-
tive.

Shri M. R, Masani (Rajkot): Ques-
tion. ’

Shri C. Subramaniam: Because
either you should allow free movement
to the free trade. . .

Shri M, R. Masani: Quite right.

Shri C. Subramaniam: I know im-
mediately Shri Masani and Shri Dan-
deker would agree. But what hap-
pened to the free movement I allowed
for six months? How gid it .function
in the southern zone? In Kerala. in-
stead of having to purchase the goods
at Rs. 60 or less per quintal, it was
selling at Rs. 110 and Rs. 120. That is
free trade! Certainly, such a thing will
not be allowed to happen. Unfortu-
nately, we have to make this arrange-
ment of State to State movement, and
any transition from one set of arrange-
ments to another set of arrangements
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leads to difficulties. That is really the
position in Kerala. )

Therefore, if it is a question of mono-
poly, as far as 1 am concerned, I am
not approachmg it from any ideology,
but for practical fu.nctlonmg, for the
purpose of controlling the situation, if
some monopoly had to bz given to the
Corporation, I will not hesitate to do
so. On the other hand, I would un-
hesitatingly give those powers to the
Corporation. It is no: because of any
ideological considerations; it is not
because I am opposing’ the Swatantra
Party’s ideology; it is just a practical
approach to have things done. Because
it is not merely a question of admin-
istering this price policy; that is one
aspect of it; but there is the second
aspect of equitable distribution of the
existing goods throughout the country
for the whole community which we
have to keep in view. If we do that,
1 have no doubt in my mind that if
an objective view is taken, shorn of
ideologies to which we get ourselves
stuck, even Shri Dandeker and Shri
Masani and my hon. friend, Shri Ranga,
would say ultimately, ‘Yes, it is the
correct policy; inevitably we have got
to do it'.

An Hon. Member: He will never say
tkat.

Shri Nambiay; By his silence, he is
approving that.

Shri Ranga: No, no.

Shri C. Subramaniam: The hon.
Member is provoking him.

Shri Ranga: When was it that free
movement was a]lowed between An-
dhra and Kerala in regard to food-
grains and for how long? [ under-
stood that it was only in the last two
months it was alloweq.

Shri C. Subramaniam: For two
months, it was allowed.

Shri Ranga: But earlier he said six
months.
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Shri C. Subramaniam: Six months
from June to Novembar, we have seen
the functioning of it.

Shri Ranga: No, no, only two
months. In that period, you brought
about all these changes and created
all this trouble,

Shri C. Subramaniam: With regard
to some of the details, about which
some mention was made, particularly
with reference to location of the head-
quarters at Madras, unfortunately I
happen to belong to Madras and pe:--
haps hon, Members have a suspicion
in their minds that it is because of that
circumstance that § have selected
Madras (Interruptions). We have got
to consider it from the point of view
of convenience.

Mr, Speaker: Members did not say
that Madras was chosen because
the Minister comes from there, but
because Shri Ranga comes from there!

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S, Murthy): He
comes from Andhra.

Shri C. Subramaniam: We have to
consider the situation which the Corpo-
ration will have to face immediately
on coming into existence.

The main procurement or purchase
the Corporatmn will be called upon to
do is rice. This Corporation is intend-
ed to deal, as far as foodgrains are
concerned, with wheat and rice.
As far as wheat ig concemed I am
sure hon. Members are aware that it
may not be necessary to procure wheat
as such because we are getting 5—6
million tonnes, in any event 4% mil-
lion tonnes of imported wheat, We are
bound to do it for at least the next
two three years. Therefore, for the
purpose of influencing the market, for
the purpose of dlstnbutlon in scarcity
areas, it should be Possxble for us to
manage w1th the imported wheat. But
Jmmedxately as far as rice is concern-
ed, for the purpose of keepmg a buffer
stock, for the purpose of meeting the
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needs of scarcity areas, it will have
to be purchased indigenously, within
India. The main areas are And.hra,
Madras in the southern zone; in the
north, Punjab is a separate category
by 1tseli because they do not consume
rice and we are able to get Punjab
rice without any effort; then we have
Madhya Pradesh and Orissa.

As far as Andhra and Madras are
concerned, I do agree I could have
selected Hyderabad. But from Hyde-
rabad, movement to the surplus aress
where paddy is produced, that is, the
Circars, is much more difficult. As a
matter of fact, it is by this reorgani-
sation that this pattern has come about.
that Hyderabad has got the Circars.
But from Madras, movement either to
Tanjore and South Arcot, which are
the surplus areas, or to Nellore and
the Circars which are on the coast, is
easy; it ig the easiest for movement
and for approaches also. After con-
sulting the officers as to which will be
the best location, we decided this. As
a matter of fact, I had at one time had
in mind, at least on political consi-
derations, Hyderabad as the headquar-
ters. But they advised that it would
be taking a faulty step. That is why
Madras was chosen. Otherwise, I
eould have located it in Madhya Pra-
desh or Orissa, but they are far re-
moved. As a matter of fact, Andhra
is the main area from where we will
have to get the surplus. It is with re-
ference to that that I have selected
this.

We have also made provision that
later on, if it becomes necessary, it
can be shifted to any other bplace.
Therefore, for convenience of opera-
tion, Madras has been chosen. There
need not be any suspicion that it has
been gone on any other consideration.

In addition to that, I considered
Vijayawada also, bemg the centre of
that place, but 1 ‘was advised ' that
office functioning from that place
would be difficult, and various other
connections, air connections and com-
munications would be much better
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available in Madras than in any other
place.

Shri S. S, More: What about Bom-
bay?

Shri C. Subramaniam: Bombay is
the l.argest consﬂmmg area There is
no quesflon of any produétion or pro-
curement there. I will only have to
distribute there what I get from other
areas. Bombay should be the last to
bz chosen for location; also consider-
ing the crowded condition and the
difficulty of office buildings, it would
be a colossal mistake to locate it
there.

Shri Nambiar: Papers can be distri-
buted!

Shri €. Subramaniam: Another
point made was regarding the associa-
tion of States with this Corporation. I
have very much in mind their asso-
ciation and their co-operation because
without the co-operation of State
Governments, nothing can be done with
regard to the functioning of this Cor-
poration. But how do we achieve it?
By giving representation to all the
States so that instead of coming to a
harmonious decision, various State con-
flicts will also come into existence’
This Corporation will have to function
as ap all-India commercial organisa-
tion, not as a representative of State
Governments or States interests. That
is why after a good deal of considera-
tion and giscussion, we came to the-
conclusion, that we should confine the
Corporation to the Centre alone. But
it may be necessary for the purpose
of operation to have branches. Just
as the State Bank hag its branches,
we may have to have branches in cer-
tain areas or regions or States. That
has been provided for. There State
Governments also may send their re-
presentatives. Or it may be an area
which is completely deficit. There-
fare, it may not be pecessary to have
any connection with any other State.
Therefore, a State by itself may like
to have a State Corporation. That also
we have provided for, but as a subsi-
diary of the Corporation of India.
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‘That is how the pattern has
worked out,

bzen

Therefore, I have no doubt in my
mind that the States will extend their
full co-operation. Without that Co-
-operation this Corporation with gall
the powers we are giving to it, with
all the financial strength which we are
giving to it, will not be able to func-
tion. T am sure that not only in the
interest of the States but in the inter-
est of the country as a whole, this will
be forthcoming, because if there be
chaos in one part of the country, it
spreads to other parts also. Therefore,
after having seen what happens when-
ever there is a food debacle, I am sure
State Governments would take a more
realistic view and give their unstint-
ed co-operation to the Corporation.

Shri Kashi Ram Gupta: Unless there
is a demarcation line of the sphere of
the State corporations, there will be a
conflict between the Ceatr. and the
States.

Shri C. Subramaniam: The State
corporation will function within the
particular State, as a subsidiary of the
Corporation of India.

Then, the question was raised with
‘regard to parallel agencics. The State
procurement agencies are only meant
as an interim measure till the Corpora-
tion comes into existence. After the
-Corporation comes into existence, there
will be only one agency, that of the
‘Corporation, which will function for
‘the purpose of these purchases. The
State procurement agencies will get
mergeqd in the Corporation. It is in
‘that way that the procurement agency
aiso is being set up in ‘the various
States.

These \are the main pointg which we
have to deal with, and I am sure on
these there will be general agree-
ment,

Many amendments have been given
notice of to the varioug clauses, and
1 shall deal with them at the appro-
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priate time. I have tried to find out
whether I should respond to the two
amendmentg that have been moved,
one for the purpose of eliciting pub-_
lic opinion, and the other for reference
to a Select Committee. Taking into
account the situation in the country,
I am sure the hon, Member who has
moved the amendment for eliciting
public opinion will withdraw it. After
all, it is not for the first time that the
corporation idea has come out. This
has been before the country, if any-
thing, for the last four, five years,
more particularly during the last six
months, and various points of view
have already been expressed, and there
is, therefore, absolutely no necessity to
circulate the Bill for eliciting public
opinion.

With regard to the motion for re-
ference to a Select Committee, I have
gone through the amendments which
have been tabled and the points which
have been made. and I am embolden-
ed to say that it is not necessary for
the purpose of considering these vari-
ous amendments to refer the Bill to a
Select Committee.

Dr, M. S. Aney: In view of the
shortage of time given to the speakers,
they could not make out the points
which would have to be properly con-
sidered in the Select Committee. That
is the difficulty,

Shri C. Subramaniam: But we have
some experience of seiting up corpo-
rations, and we have taken advantag
of that experience also. Therefore,
respectfully submit fRat we shall con
sider these amendments at the appro
priate stage. I am sorry I am unabl
to accept the motion for reference t
a Select Committee.

_Shri Ranga: Before you put tt
motion, may I ascertain clarification ¢
one or two small points? In regard
Amendment No. 10 by Shri Bibhi
Mishra, Secretary of the Congit
Party, what is the attitude of my hc
friend?
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"Mr. Speaker: That would be seen
when we come to that clause.

#hri Ranga: That would help us
determine the attitude we should take
over the voting.

Shri C. Subramaniam: This is with
reference to the producer and the con-
su ... Evepn if you put in kisan in-
terests, then you should add the con-
sumer interests also. Kisan and con-
sumer make up the public. Therefore,
1 do not see how it will improve mat-
ters.

Shri Narendra Singh Mahida: The
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be its composition, and will farmers
be represented in it?

Shri C. Subramaniam: This is a mat-
ter which has already been dealt with.
The Prime Minister has spoken about
it, I have gpoken about it. When it
comes to the formation of the Agricul-
tural Prices Commission, that will be
kept in mind.

Mr. Speaker: The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 20th  February,
1965.”(3)

hon. Minister mentioned bout the
Price Fixation Committee. What will The Lok Sabha divided.
,Division No. 2] AYES [1848 hrs.
Pasant Kutiwari, Shri Kachhaveiya, Shri Rangs, Shri
Bheel, Shri P.H. Kapoor Singh, Shri Reddy, Shei Narasimhs
Dandeker, Shri N. Mahide, Shri Narendra Singh Solanki, Shri
Gulshan, Shri Maseni, Shri M.R. .

NOES
Abdul Wahid, Shri T. Lalit Sen, Shri Rane, Shri
-AXkamma Devi. Shrimati Laxmi Bsi, Shrimati Reddiar, Shri
“ney, Dr. M.S. Lonikar, Shri Roy, ShriBishwanath
Inkineedu, Shri Malhotra, Shri Inder J. Saha, Dr. S. K.

.Jaad, ShriBhagwat Jha
almiki, Shri
(Ihrnvn. Shri M. B.
Yhattacharyya, ShriC. K.
oroosh, ShriP.C.
irajeshwar Prasad, Shri
Brij Raj Singh, Shri
“*handriki, Shri
Cbavan, Shri D.R.
Das, Shri B. K.
‘Deshmukh, Shri B.D.
ey, Shri S. K.
orai, Shri Kasinatha Rao
abey, Shri R. G.
yyaperumal, Shei
ndhi, Shri V. B.
apta, ShriKashi Ram
matsingks, Shri
pail, Shri M.
tbav, Shri Tulshidas
@, Shri Yogendra
gishi, Shri J. P.
wmble, Shri
ppen, Shri
.badilkar, Shri
Cripa Shankar, Shei

1519 (Ai) LSD—38.

Mallick, Shri

Mandal, Shri Yamuna Prasad
Maniyangaden, Shri
Mantri, Shri
Matcharaju, Shri
Mehrotra, ShriBrsj Bihati
Mirza, ShriBakar Ali
Mishra, Shri Bibhuti
Mohanty, Shri Gokulangnds
Mohsin, Shri

More, Shris.S.

Murthy, ShriB.S.
Murti, Shri M. S.
Muthish, Shri
Nambiar, Shri

Nigam, Shrimati Savitri
Niranjan Lal, Shri

Oza, Shri

Patel, ShriP. R.

Patil, Shri D. S.

Patil, ShriS. B.

Patil, Shri T. A.

Rai, Shrimati Sabodrabai
Raju, Shri D. B.

Ram Sewak, Shri

Ram Swarup, Shri

Samants, Shri S. C.
Satyabhamms Devi, Shrimat
Sen, Shri P. G.
Sezhiyan, Shri

Sharma, Shri K.C.
Shastti, Shri Ramanand
Shinkré, Shri M. P.
Siddananjappa, Shri
Siddiah, Shri

Singh, Shfi D. N.
Singhs, Shri G. K.
Sonavane, Shri
Subremaniam, Shri C.
Sumat Prasad, Shri
Surya Prasad, Shri
Swamy, Shri Sivamurthi
Tiwary, Shri D. N.
Tombi, Shri

Uikey, Shri

Umanath, Shri

Valvi, Shri
Venkatsubbaish, Shri P.
Wadivws, B8bri

Wasnik, Shri Balkrishns
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Mr. Speaker: The result of the divi-

sion is:

Ayes 11; Noes 88.

The motion was negatived,

=Y FEE (AT) - HeA WA,
YT A FAT G| .

Mr. Speaker: The question is:

“That the Bill be referred to a
Select Committee consisting of
Dr. M. S. Aney, Shri Bhagwat Jha
Azad, Shri Ramchandra Vithal
Bade, Shri Mani Ram Bagri, Shri
Bibhuti Mishra, Shri Ajit Prasad
Jain, Sardar Kapur Singh, Dr.
Ram Manohar Lohia, Shri Harish
Chandra Mathur, Shri B. P.
Maurya, Shri H. N. Mukerjee,
Shri Ananda Nambiar, Shri Nath
Pai, Dr. Sarojini Mahishi, Shri
Diwan Chand Sharma, Shri Pra-
kash Vir Shastri, Shrj Vidya
Charan Shukla, Shri Krishnapal
Singh, Shri Surendra Pal Singh,
Shri C. Subramaniam, and Shri
Yashpal Singh, with instructions
to report by the 30th November,
1964, (1)

The motion was negatived.

Mr. Speaker: The question is:

“That the Bill to provide for the
establishment of Food Corporations
for the purpose of trading in food-
grains and other foodstuffs and for
matters connected therewith and
incidental thereto,” be taken into
consideration.”

The motion was adopted.
Mr. Speaker: The question is:

‘“That Clause 2 stand part of the
Bill”.

The motion was adopted.
Clause 2 was added to the Bill.

Clauses 3 and 4 were added to the

Bill,

_Shri Bibhuti Mishra: Sir, I have an
amendment to clause 4.

Mr, Speaker: Clause 4 has gone
long ago. I am putting clause 5 now.

The question is:

“That clause 5 stand part of the
Bill.”

The motion was adopted.
Clause 5 was added to the Bill.

Mr. Speaker: We take up clause 6
now.

Clause 6—(Management).

Shri N, Dandeker (Gonda): 1 beg
to move my amendment No. 11:—
Page 3,—

after line 2, insert—

“Provided however that the Cen-
tral Government shall not issue
any such instruction as may re-
quire the Corporation or as may
have the effect of requiring the
Corporation to perform its func-
tions under section 13 on a mono-
poly basis.”  (11)

Shri Bibhuti Mishra: Gir, I beg
move:

Page 2, line 40,—

for “public interest” substitute—

“public and Kisan interests” (10).

eqe AR, W g a8 §
e ‘ofsew 3EE F WM T WK
“ufesrr qoe fem {eew’ @ o
ST | AT HEIRT A T 2 % W wew
“ferar’’ SigT TR, A1 fET EsgRIT
W ALATqSAT | IR Fe A FeT1 f*
“qfess”’ ¥ T w1 WY § | AfET AT
fadaa ag & fr = g¢ FoRem e
¥ w1 Y, 39 fog Sad A% ® feera
&1 g3ee & forde gm@r =iy @
a1 fF w9 IY €, 39 M F wEy
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wredY frara & | gafag 5@ T A
“frara’”’ wee WY ¥ feErtaad &y
B IGi |

Shri Ranga: Sir, I am all in favour
of this amendment, No. 10. I had al-
ready made this suggestion to the
Minister. In his usual fashion he has
brusheq it aside by giving the fictitious
argument that ihe word ‘public’ would
eomprehend everybody including the
consumers and producers. I am sorry
t0 have to say that I cannot agree with
him. If Government are really keen
in convincing our peasants that their
interests are not likely to be jeopar-
dised by the establishment of this cor-
poration, it is essential they must ac-
cept this amendment which is crucial
and testing and which, I am glad, my
bon. friend Mr. Bibhuti Mishra who
takes a lot of intercsts in kisan’s pro-
blems, has moved. I have no objec-
tion to mention the word ‘consumers’
interests’ because it would mean the
kisans, consumers and the general pub-
lic. The Government considers itself
to be the custodian of the inferests of
the general public and it wants through
this and various other measures also
in the interest of the general public
%0 see that the whole of the nation is
properly fed and clotheq and so on.
They say that the word ‘public’ is com-
prehensive enough and if Government
are quite satisfied with it, they need
not mention consumers specially and
specially because Government is gene-
rally expected to consider the interests
of the consumers and place their in-
terests also foremost before all the
other interests. When it comes to
kisang and peasants and poor peasants,
within inverted commas, as suggested
by one of our communist friends—he
was good enough to say that I stand
for them—Ilanded peasants as well as
landless, if Government is really keen
about their profession that this corpo-
ration is brought into existence as
much in' the interest of the peasants
as in the interests of the consumers
and not at all in the interest of the
Government and their bureaucracy,
surely they should make haste to ac-
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cept this amendment from my hon.
friend who has a very important posi-
tion in their party. But somehow they
have chosen not to do so. I would like
my friend Shri Subramaniam to think
about it again as he would lose no-
thing but would gain a lot in com-
mending this Bill and also the corpo-
ration to the kisans, in assuring the
kisans that this corporation is not
likely to work, in times to come against
the interests of the peasants but would
on the other hand result in their bzne-
fit and welfare and = protection as
against the much maligned traders and
the bureaucracy also. In that case,
they should be quite willing to accept
this amendment.

Let us look at it from another point
of view. Who really need most the
protection as between these three
groups, consumers, traders and mer-
chants, and peasants. I consider that
the peasants are the_ mecst in need of
protection bzcause as we generally
know the Government is very keen to
look to the interests of the consumers.
That has been so till now. My hon.
friend wants to see that they are going
to look after peasants just as well
The traders have been able to look
after themselves. It is said of the
traders that they had done a lot of
harm to peasants and tonsumers and
that in many cases it had happened so
in the past. True, although they do
discharge a very useful social quty and
function in making producers’ produce
available to the consumers. So,
everybody has recommended this, not
to speak of the socialisation of grain
trade, to the Government in the past
and in the present also, especially in
the interests of the peasants. Why
should the Government now be hesi-
tant about the specifically stating that
it is intended, this corporation is in-
tended and would take into considera-
tion these people. Sub-clause 2(b)
reads that the board of directors in
discharging its functions shall act on
business principles having regard to
the public interests—here we suggest-
ed, having regard to the public and
kisan interests——and shall be guided
by such instructions on questions ol
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policy as may be given to it by the
Central Government. If they are to
fulfil even a part of the most essential
ground that had been advanced by all
types of people, all political parties in
the country in favour of having this
Corporation or a much bigger corpo-
ration with greater powers, it should
be for the benefit of the peasants. So,
1 suggest to my hon. friend that in
the interests of our general social eco-
nomy and harmony we should accept
this amendment. If he does not accept
this amendment I can only say to him
that there it would justify all the ob-
jections that would be raised all over
the country, now as well as in future,
that this corporation is being brought
into existence as has been the ecasz in
the past with regard to FAO and vari-
ous other things although it
ig in the name of “in the interests of
everybody,” but in practice, it is in
the interests of those people-who stand
to be benefited by suppressing, by con-
trolling, and by subverting the inter-
ests and welfare of the peasant.

17 hrs.

Shri Nambiar: I would like to add
a few words. The purpose of the
acceptance of the amendment looks to
be very genuine as was put by Shri
Ranga, but the point is, who is the
kisan, How is he to be selected? I
have got my own genhuine fear that in
the name of selecting the kisan, the big
Jandlord or the maharajah’s represen-
tative will be brought in, and he will
not be at all in the field of agriculture.
He will be a landlord sitting high in
his estate, in the third storey of his
bungalow, and eating on the labours
of the poor people and he will still
say that he ig a kisan. I do not want
any such confusion to be brought into
this. Let the trade be started in pub-
lic interest. Public interest covers
the interests of the kisan. If thé real
‘kisan who actually tills the soil can
be brought into this Corporation by
any means, I will welcome it but the
process that Shri Ranga suggests, 1
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feel that he does not want the real
kisan to come but in the name of the
kisan, the others will come and ex-
ploit as they have always been doing.
Therefore, against this background, I
do not think that it is acceptable.

Shri K. C. Sharma (Sardhana): I
suggest that instead of the word
“kisan”, the word ‘“producer” may be
inserted.

Shri Khadilkar: Some of us have,
though we disagree with the philosophy
of the Swatantra Party, regard for
their knowledge of economiés and con-
notation of economic terms. But when
Shri Ranga pleaded that the term
‘kisan’ should be inserted in this clause,
1 felt that he has shown a little lack
of understanding. I have to say it
unfortunately. So far as the economic
terminology is concerned, as another
hon. Member questioned it, T might
ask what he means by kisan? Is not
the kisan a consumer? As was men-
tioned, there are about 30 per cent
landless labourers. They are produc-
ers in the sense that labour helps pro-
duction. They are not owners. There-
fore, my humble submission is that the
term public interest is a very com-
prehensive one. It includes producers
and consumers.

I would also like to raise another
objection, Because Shri Ranga is sit-
ting by the side of the Communists,
he his been infected with some class
ideology; that is how it appears to
me. Otherwise, in the countryside now
he would not have thrown this apple
of discord by saying to the people,
“Oh, here is the only man perhaps in
the whole House who is looking after
the interests of the kisan.”

An Hon. Member: The amendment
is by your party.

Shri Khadilkar: May be. What I say
is, the original wording as it is in-
cludes the interests of the consumer
as well as the producer. While reply-
ing to the debate, the Minister said
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that he is not unmindful of the inter-
ests of the peasantry which is employ-
ed op land so far as other goods are
concerned. He has made it clear time
and again, because there are other in-
terests as consumers’ interests, and
the consumers’ interests need to be
protected. He has made it clear, and
therefore, this need not be accepted.

Shri Inder J. Malhotra (Nominat-
ed—Jammu and Kashmir): 1 only
want to say this. It will be very uu-
fartunate if we force the Minister to
give out this impression that ultimate-
ly the Corporation will be function-
ing only in the interests of the consu-
mer and not in the interests of tne
kisan and the producer. I only ap-
peal to the hon. Minister that if he is
not prepared to accept this amend-
ment, at least he should make it cate-
gorically clear that this Corporation
will be functioning not only in the
interests of the consumer but in the
interests of the producer and more
especially of the kisans,

Shri J. P. Jyotishi (Sagar): I am
not against the interest of the cultiva-
tor or of the public, but I would like
to make a small suggestion. I would
say that instead of public interest. let
us put in the words ‘national interests’.
That includes the ultimate object of
the measure, and it will cover the in-
terests of the pegple in the country.
1 suggest that the term ‘national in-
terests’ may be inserted.

Shri Semavane (Pandharpur): Sir,
Ordinarily, T would not have risen to
speak but I want to bring to ihe
pointed attention of the hon. Minister
that this terminology, “public in-
terest”. as it occurs in some other
Acts, has been interpreted by our high
courts and by the Supreme Court in a
slightly different way; particularly
with regard to the acquisition of land,
this term “public interest” has been
interpreted to cover only some acts of
the State or accommodation for the
State. Therefore, this warding “pub-
lic interest” does not exactly connote
and convey the meaning “interests of
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the producers.” No doubt, in the
context of the Food Corporation, it
will cover the consumers, producers
and others. I agree; but if it is to be
made very specific that the interests
of the producers or the peasants are
to be protected—the Minister has veTy
rightly emphasised that he wishes that
this Corporation should be the friend
of the peasant—then, the interpreta-
tion by the courts may be the same.

Shri C, Subramaniam: Suppose I
accept this wording: “. ..having re-
gard to the interests of the producers
and the consumers and shall he guid-
ed....” etc.

Shri Nambiar: Very good.

Shri C, Subramaniam: I move:
Page 2, line 40,
for “public interest” substitute
“the interests of the producer
and consumer.” (58) .

Mr. Speaker:

In view of what ihe
Minister has

suggested, amendment
No. 10 is not pressed by the hon.
Member. Amendment No. 53 moved
by the Minister is acceptable to the
House. The question is:

Page 2, line 40,
for “public interest” substitute
“the interests of the producer
and consumer.” (53).

The motion was adopted.

Mr. Speaker: I shall now put
amendment No. 11 to the vote.

Amendment No, 11 was put and
negatived.

Mr. Speaker: The question is:

“That clause 6. as
stand part of the Bill.”

amended,

The motion was adopted.
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Clause 6, gs amended, was added to
the Bill.
Clause 7.— (Board of directors)

Mr. Speaker: The amendments may
be moved.

Shri Bibbuti Mishra: 1 beg to move:

Page 3, line 11,—
for “food” substitute—

“agricultural produce”. (12).

Shri D. D, Mantri (Bhir): I beg to
move:
Page 3,—
for line 18, substitute—

“(e) six directors—

(i) three representing agricul-
tural producers,

(ii) one from Planning Com-
mission, and
(iii) two others.”
Shri V. B. Gandhi (Bombay Ceit-
ral South): I beg to move:
Page 3, line 18,—
add at the end—

“two of whom shall be whole-
time directors with experience of
not less than ten years in com-
mercial banking or wholesale
trade in foodgrains”. (14).

Shri C. K. Bhattacharyya: I beg to
move:
Page 3, line 18—
add at the end—
«who shall be non-officials”. (15).

Page 3, line 23,—
after “duties” insert—

“and shall be subject to S}xch
terms and conditions of service”

16).
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Shr V. B, Gandhi (Bombay Central
South): We have a provision for a
Board of Directors consisting of 12
persons. Six of them are to be offi-
cials and six others may or may not
be officials. There is also the provi-
sion that in these six officials, three
representatives—one for the Ministry
of Finance, the second from the Minis-
try of Food and the third from the
Ministry of Co-operation, will be in-
cluded. That, I feel, is a sound prin-
ciple for selection. My amendment
amounts to this. There should be two
whole-time directors in addition to
the managing director and the chair-
man of the Board,

Mr. Speaker: Two whole-time direc-
tors with an experience of not less
than 10 years.

Shri V. B. Gandhi: Yes. the idea
is that these two other whole-time
directors should be associated with
the managing director so that the
three of them can function as a sort
of Troika.

Under the LIC Act, there is a provi-
sion that provides for one or more
managing directors. I do not know
how many of them have been so far
appointed. But what is important is
that the provision js there for more
than one managing director to be ap-
pointed. T am convinced that the
work of the Food Corporation is going
to be infinitely more difficult than
that of the LIC. The responsibilities
of the Food Corporation will be tre-
mendous. I therefore, feel that the
addition of two whole-time directors
in the Board would be helpful. There
is nothing wrong in also having the
Gualifications of these whole-time
directorg specified in the Bill itself.

=t FTOFT T WA © Heqw WRIET,
oY FATR 6 F HHeHe ¥ faafgy F
X go A wERE A ageran fr
Fqad 0% WggEd ¥ fErEw
FT ST T ST
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zafad I e # @A F fay
A sgFed Fraee 114 g R
IAH TH TFTT FT FAET g1 A7 A0y
o 7 sfafafe samesi & § afr 3

.......

Mr, Speaker: 3 from producers, one
from the Planning Commission and
two others?

oY FTOFT I WeAY - SV e 1 q9H
gw fdd-elea <ifm wtea #1 F
gr 1 g gafad Aww g § R
A FwT W 39 H 3 o @ AT
AR AT # A faeT ean 2 W g
R &fa & T@AT T e IAET
QY gY T FTERAT F F19 § 7% 3
¥ | SggEs ¥ sfafafy @ @, aw=r
o FAE § I FaAfea at @A &
& TatE Y A1 IHT WY TG FHATE

=t fegfa from - 3 R FT AT
T2 ¢ fF o %3 71 A9AT A, WA,
it wosT A 2 A7 A1 qF A G
T &, Ffed W T F wqEd FAq
T TG, HWiis @A s 3@y &
qqr J9AT § % 2T I wawd wA §
g @ aa TR g7 F} e A
Featy NegH w7 faar «wr

Shri C, K. Bhattacharyya: The
Board as indicated in clause 7 does
not give any idea as to whether there
would be any non-official at all. In
fact, if the Government wants, they
may make the entire board composed
of officials. That is why I have sug-
gested that the words “who shall be
non-officials” shall be added. That
will equally balance the number of
directors—6 officials and 6 non-offi-
cials.

Then, sub-clause (3) (b) says:

“receive such salary and allow-
ances as the board of directors
may, with the approval of the
Central Government fix”,
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I want to make it clear by inserting,

“and shall be subject to such
terms and conditions of service.”

That should be stated in that part of
the clause.

= gtare W (Aik) ¢
qeTR WL, A A A fawfa g FT
HIT =T FIEFT I /T T qHHE
& SoHT qUe + ¥ fAy wergAr g |
IR AU FIA g A T FoAT & FF
ST st fafeeex awa ¥ xar fr
Fg WiggEd T FEE F g
Mam s RN e:
I § I fory Y formr &

“three representatives of agri-

cultural producers.”

ag YT AT & | FifF qroEA AT
FHEIT ITUH 3% & q8 WiegH FUEE §
fedy I gf ], B wreAw S g3
g R T 3afaa g5 & | WR §3 IaH
FW aret & Fodd<fer 3o 7 g7 Tt
T WA FT IAFT &1 FaAI AT g
ATH AT | FEfAT AT wg } R o0
AT %3 ST W &, AR F @Y
aTer &, 3T 3 F Ay A I
AT FT T 92 399 & 9 F &9 @
g =g |

Shri Sonavane: Sir, I rise to support
the amendment of Mr. Mantri and to
stress that the producers should be
represented because on the board of
directors, there is not a single persom
who represents the agriculturists.
Who would put forward their practical
difficulties? Therefore, it is highly
essential that this amendment should
be accepted by the Minister.

=Y Ao firo wifew : sewer 7=,
¥ Fo 12 F7 I wwHe o favifa fa
FT § 3% T¥a0 | FgAT 9redr g 5
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[ 2o faro wfem]

w fag ®1 O fagraq § sa% 990
=y faargar

“purchase of foodgrains, trad-
ing in foodgrains and other food-
stuffs.”

safad QitFeaTe WI3gE § we] gud
g " aFa | § FI9 37 A1 AT JTGH
&1 egra faaran Jmear g o

Shri Inder J. Malhotra: 1 support
the amendment of Mr. Mantri. It is
very necessary that the farmers’ or
producers’ point of view should be
properly represented.

Shri Ranga: I wish to add my word
of support to the plea that there
should be adequate representation to
the producers even in this inadequate
provision that is made here.

Shri C. Subramaniam: Sir, in mak-
ing the proposa] here for six directors
without any qualification, it was not
the intention of the Government not
to have producers or any other in-
terests represented. They wanted to
have it flexible, so that all the inte-
rests could be represented. I can give
this assurance that all the interests
involved would be properly repre-
sented. Instead of tying ourselves to
a specific formula, we wanted to 'make
it flexible. With this assurance that
the producers’ section will be properly
represented, and their interests will
be properly safeguarded, I hope they
will not press this amendment.

In the same way, it is not necessary
that all the six of them may be non-
officials. We may have to bring in
somebody from the State Bank or
gome other organisation, who might
be officials. As I already stated, there
would be non-officials and there would
be representation for the producers’

interests. All that will be kept in
mind.
With regard to the amendment

seeking to add “subject to such terms
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and conditions of service,” I may point
out that sub-clause (4) provides for
that: It says:

“....and the other terms and
conditions of appointment of the
directors of the Corporation shall,
subject to the provisions of sub-
section (3) be such as may be
prescribed.”

So, we have provided for that.

I have not ruled out whole-time
directors. But I have had some ex-
perience of having whole-time direc-
tors in another Corporation. There-
fore, I would like to see how it func-
tions and take decisions later on. But
there is nothing to prevent having
whole-time directors. I shall certain-
ly have in mind the point of view put
forth by Shri Gandhi,

I, therefore, respectfully submit that
none of the amendments is necessary.

Mr. Speaker: I shall now put all the
amendments to the vote of the House.

Amendments Nos. 12 to 16 were put
and negatived.

Mr. Speaker: The question is:

“That clause 7 stand part of
the Bill.”

The motion was adopted.

Clause 7 was added to the Bill.

Clause 8—Disqualification for office
of director
Mr. Speaker: Are there any

amendments to this clause?

Shri C. K, Bhattacharyya: Regurd-
ing to clause 8 (c) I want to say a
word. It is said here:

“If he is or has been convicted
of any offence which in the opi-
nion of the Centra] Government
involves moral turpitude; or”
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There are many legislations in
which the question of moral turpi-
tude is brought in in order to disqua-
lify person from holding certain posts
or offices. It is there, I believe, in
the Constitution also. But there it is
left unqualified. It is said here:
“moral turpitude in the opinion of
the Government”. Does it depend on
the Central Government to deter-
mine which is moral turpitude and
which is not? I believe it is a matter
for the court to decide. I think this
will lead to some confusion in the
working of this clause.

Mr. Speaker: Somebody has 1o
point it out to the court. Subsequen-
tly they may throw it out and say
whether he has been guilty of moral
turpitude or not.

Shri C. K. Bhattacharyya: In all
the legislations “moral turpitude” has
been left unqualified.

Mr. Speaker: There also it is in
the hands of the appointing autho-
rity.

Shri C, K. Bhattacharyya: Hece i
is said: “in the opinion of the Cen-
tral Government.”

Dr. M. S. Aney: Instead of saying:
“in the opinion of the Central Gov-

ernment” I would like to suggest
“any offence involving moral turpi-
tude.”

Shri K. C, Sharma (3ardhana):
“Moral turpitude” is a substantive
conception and not a subjunctive
conception. Therefore, moral turpi-

tude stands by itself. No opinion of
the Government is necessary.

Shri C. Subramaniam: Someboly
will have to decide and give his opi-
nion. Supposing a person is com-
mitteq for a political offence, is it
moral turpitude?  Certainly not. In
that case we have all committed the
sin of moral turpitude. 'Phis is the
terminology used in all legislations
and I think this should remain as it
is.
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Mr. Speaker: The question is:

“That clause 8 stand part of the
Bill.”

The motion was adopted.
Clause 8 was added to the Bill.

Clause 9 Removal and resignation of
directors)

Mr, Speaker: What are the amend-
ments that hon. Members want to
move to this clause?

Shri C. K. Bhattacharyya: Sir. i
beg to mowve:

(i), Page 4 line 17.—
after “9”. insert—

“(1) A director who is or has
become subject to any disquali-
fication mentioned in section 8
shall be deemed to have vacated
his office.” (18).

(ii) Page 4—
omit lines 23 and 24 (19).

Here you will see that the Board
of Directors may remove any direc-
tor from office if he js or has become
subject to any disqualifications men-
tioned in section 8. As against that
I have put in that a director who is
or has become subject to any disqua-
lification mentioned in section 8 shall
be deemed to have vacated his office.
It is left to the choice of the Board of
Directors. Sp even if under section
8(c) -a person becomes  guilty of
mora] turpitude the Board of Direc-
tors has the option to retain him
under 9(a). This option should not
be left with the Board of Directors.
This makes a discrimination between
the Managing Director and other
directors. If you go through 9(1)
you will find that it is said there:

“The Central Government
may, at any time after consulta-
tion with the Corporation, re-
move the managing director
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[Shri C. K. Bhattacharyya]

from office after giving him a
reasonable opportunity of show- .
ing cause against the proposed
removal.”

Here the question of disqualifica-
tion does not come in. So, in the
case of the Managing Director even
if he incurs disqualification he may
continue if the Central Government
chooses to retain him.

Mr. Speaker: The Managing Direc-
tor is also a director.

Shri C. K, Bhattacharyya:
have made a distinction here.

They

Mr. Speaker: In the other case if
they want to remove they might ask
for an explanation.

Shri C. Subramamiam: Without
these disqualifications he can be re-
moved.

Shri C. K, Bhattacharyya: Here
the Managing Director is excluded.
It is said:

“The Board of Directors may
remove any other director..”.

So the removal of the Managing
Director is made separate from the
removal of other directors. He may
continue to remain even if he incurs
disqualification under 8(c) if only
the Central Government chooses to
retain him. The other directors will
be subject to the Board’s discretion.
‘That is why I have suggested this
amendment saying that a director
who is or has become subject to any
disqualification mentioned in section
8 shall be deemed to have vacated his
office.

Other consequential changes
should also be carried on.

LA

{Y VT T T AT AHSHE
FTHT a2 & % TR FTIH F "I
¥ arziadE & AT ¥ QAT gedEw A
@ fF a8 FNEE ¥ A9ES G
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I3T &% | AR WX J2 TAT F3@T § AT
ITHT ZITT AT4T IR |

Shri C. Subramaniam: May I point
out, Sir, that the word ‘“other” has
been removeq according to the cor-
rigendum issued.

Mr. Speaker: Then I think Shri
Bhattacharyya will not press his
amendment.

Shri C. K. Bhattacharyya: Even if
the word “other” is removed, the op-
tion of the Board to retain any of the
directors found guilty under section
8(c). remains with the Board.

Shri D, D. Mantri: I beg to mcve.

Page 4—
after line 27, insert—

“(c) hag directly or indirectly
taken pecuniary benefit in con-
tract on behalf of Corporation or
is related with any of the offi-
cials or employees of the Cor-~
poration.”

St FITET TR HA FAFRAAT
W1 993 FAAGT A7 A7 FIT 707
at AFT @A F71 "fgar fzar v
FAA 127 ) 3R wizde & g fe 77
qam 7z & 5 srgtEeT auw it
FT FERAT F AVFC T 700 F | W2
IR ITF FEIHT I | AFT §
AT 2 STIFET A @ | TE AT AHEHT
FT qTAT E |

Shri C. Subramaniam: I am sorry
the amendments are not necessary. I
have already pointed out that the
word ‘“other” is not there. Under
section 8 a person shall be disqualifi-
ed if he is found guilty. Therefore,
the Board of Directors have no op-
tion. Once it comes to their notice,
for formalising the records, they
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have to remove him from office. That
is provided in section 9.

Shri C. K. Bhattacharyya: That is
all the more reason why the vacation
of office should be automatic.

Mr. Speaker: I shall now put
amendments 18, 19 and 20 to the vote
of the House.

Amendments Nos, 18, 19 and 20 were
put and negatived,

Mr. Speaker: The question is:
“That clause 9 stand part of
the Bill.”

The motion was adopted.
Clause 9 was added to the Bill.
Clause 10 was added to the Bill.

Clause 11—(Advisory Committees

Mr. Speaker: What are the amend-
ments?

Shri S, S. More: Sir,
move:

I beg 10

Page 5, line 8,—
after ‘“such persons” insert—

“representing the interests of
the consumers and producers” (23)

The amendment is clear. Even
supposing the Board of Directors is
completely bureaucratised, at least
in the Advisory Board there should
be representation of the consumer
and the producer. If advice is to be
properly tendered from the interests
of the consumer and the producer
their representatives should be on
the Advisory Board.

Shri_ D. S. Patil: Sir, I beg to
move: <

(i) Page 5, line 6,—
after “Government may” insert—

“in consultation with the Cor-
poration,” (21).
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(ii) Page 5, line 11,—
after “Corporation” insert—

“or a State Government, re-
garding fixation of producers
price, and shall keep a regular
check on the cost of production
of foodgrains from season to
season and” (25)

AR wglew, wiHe TET 21
[N F AT FOT ¥ | IIA w=ATSAL

FAST TATY FT IET & A 97 TG
W FGT AT
“It shall be the duty of any

such Advisory Committee to ad-
vise the Central Government or
the Corporation...”

HFT 9F a8  FF Fre gaagardy 92
{ T AH(T ATAT AT 3T TIHHE HT AT
FTRYA F1 AT T 34T 939771

g az fear mar § -

“The expenses in relation to
the Advisory Committees shall
be met by the Corporation.”

a1 T9 AT FHET FT @HT FIA-
AT FT AT 7397 | 3w BT TEAHE
FT FTGRIT ¥ A6 FH ¥ a% 39
Fadr #1 fagaq w31 Trfew | Ffaw
#Y g gieHe fear €

7 HHEHE qET HEA F1 & |

Shri Tulshidas Jadhav: I want to
speak on amendments Nos. 22 and 23.

Mr. Speaker:

22 has not been
moved. .

Shri S. S. More: They are iden-
tical,

=Y gwsiate wteq ;. FEIFTA ST

o & & 1 37 Fo wHo Wew HT Y THo

Tgo AR & wH e 1 § qugw F7AT

g fagi f Y & fe Gearsord) fed
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[ qemirere sava)

YT ¥ QA eafea @ 974 Nfw Treges
ST FAd & jrive 1 forde w7
g0 | T AW § oA qF A grERE
=Y FT wHEHE a7 fqa fog fF awit
mrRr Y fenfrag shsmar &
w@Eil afeT I za faq AgEw F@ W
F&A TG & 1| wg WSET 22 WK 23
AL ¥ WHSHCH FT AU FW g T
aE wgal & f5 9T F1E F9E aA §
=1g ag Wiz & 1 At s A
a1 awafay fafaes ¥ Far w1 § 5@
1 AGY 3gar & qfew FT F afe™
1 ¥ § o I ¥ T Iy € ) g
7@ X fafeem aei grem G ge F2 2
AT I FFF F w27 mfaq 7 7} TR°
Y FYE I FH1 FEY EAT § | gEfET
7 wrava® § fF 99 F1E W FAraT
1T A1 IFH AF qFR H afsw =@
IR AT S FTAT W FTA AT qT
TR A

7 TAT FET FT TF AT IO
77 Y % fF fafeed aqoy w7 £ 9
g1 awar & f ga fafaeed 7 56 %2 fyar
A IAFY g @ fafaeze wr v
a1 a3 98 3@A F fAq Auw i gEr g
f& faer fafaee & F1 #3511 gafayg
S F 1§ FTA AR q@ray graT A A
Tqez T 91TRC |

ﬁmeﬁff$ﬂ;o o Afsea
AT ATETER EEFHE T AW § o
X X w7 rorde fzar | e serde
7y gwg 9a¥ q@ e At fw
dfagrs & fAafAT STo FFETHT FT
grafag gTOHT ¥ F4T A 9T WK
I A At # @ faer
ety afoeg ¥ o o ¥ | SEA A
oY & faama & e fafaa &0 § Aoz
# 30 & smgTC T A sroie fear )
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zafan WY a8 F&A g orar 3 v oI
FYE FHA T4 &7 aT7 I g A IAH
WRTAST €Tz FAT AT | gH AT
T gA T% & £ o7 uFo wAo AIT A
S zitede frar § 39 w1 wgRT @1
FTHRTT 7 a7 =7fE

Mr, Speaker: Judges are less falli-
ble than politicians, he must under
stand.

st qerivaTe wnwa o zAifem
wrgar g fr fafrees wgma faa &
grafraq avor ¥ g2 w@rgz T
FIF IY TyvT 5903 FA0FE TET A §1
f& ag mav w7 s witw z@T 3w A
gAY W ATH AT A5 IWT 17 &
Eicl

oo AgER - WA % fafaee
F 7 T 7 AT Tg 7 D G
AfFT FAY AT AT WY E T 1AE W I
TEEAT F1 T2 F37 | wfaw
#7398 | fad 7@ Qeaaw qadqz
F T3 17aT 3 A7 92l 97 QRGIIRS
FALT WY 431 g% & 7 s@fan gawT
7T Y fFa w1 awAr E

Mr. Speaker: Now we

hurry up.

should

Shri Sonavane: Sir. the acceptance
of the amendment of Shri More
would be in conformity with the
spirit of the amendment accepted by
the hon. Minister in clause 3. There-
fore, I think it would be in the fit-
ness of things for him to accept this.

Shri C. Subramaniam: If I may be
permitted to explain. I am accepting
amendment No. 21.

Then, coming to amendment No. 22
“persons representing the interest of
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producers and consumers”, this advi-
sory committee may be for a techni-
ca] purpose—to consider for the pur-
pose of protection what chemical
should be used and so on. The advi-
sory committees are for various pur-
poses. You cannot have a producers’
or consumers’ interest in a scientific
committee. Whenever the question
of the interests of producers and con-
sumers come in, natrally they would
be in it. But that does not mean
that in every advisory committee they
should be represented. Therefore, I
am not prepared ta accept it.

Mr_ Speaker: The question is:
Page 5, line 6.—
after “Government may” insert—

“in consultation with the Corpo-
ration.” (21),

The motion was adopted.

Mr. Speaker: I will now cput
amendment Nos. 23 and 25 to the
vote of the House.

Amendments Nos. 23 and 25 were

put and negatived.

Mr, Speaker: The question is:

“That clause 11, ag amended,
stand part of the Bill”

The motion was adopted.

Clause 11, as amended, was added
to the Bill.

Clause 12 was added to the Bill

‘Clause 13— (Functions of Corpora-
tion)

Shri N. Dandeker: I beg to move:
(i) Page b, line 35—
add at the end—

“but not on a monopoly basis”.
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(ii) Page 6, line 3,—

after “foodstuffs” insert—

“but not on a monopoly basis”
(iii) Page 6, line 6,—
add at the end—

“but not on a monopoly basis”.

I have nothing much to say be-
yond what I said in the general de-
bate on the Bill except that this is to
clarify the Government’s intention. As
the Minister himself stated, at pre-
sent there is no intention of having
a monopoly position for the Corpo-
ration, but if later on it became ne-
cessary for the Corporation to func-
tion on a monopoly basis, Govern-
ment would be free to do so. My
proposal at present in these amend-
ments is to specifically say so. If,
later on, Government find it neces-
sary, which I hope they will not, to
get the Corporation to function on a
monopoly basis, I am sure Govern-
ment have powers to come along
with amendments to the Act to delete
these particular qualifications. These
are purely clarificatory amendments
to make it clear that there is no pre-
sent intention to operate it on a
monopoly basis.

Shri 8. S. More: I beg to move:

Page 5,—

after line 39, insert,—

“(b) collect data regarding cost of
production and cost of living
of agriculturists.

(c) fix remunerative prices for
the producers;

(d) sanction rewards to peasants
who produce more foodgrains
per acre than the average
yield in the area;

(e) supply to the producer fer-
tilizers and other require-
ments at reasonable prices;
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“{Shri S. 3. More]

(f) fix reasonable prices of food-
grains to be sold to consu-
mers;”. (32)

Shri Bibhuti Mishra: I want to
move amendment No, 27 which reads:

Page 5, lines 34 and 35—

for “foodgrains and other food-
stuffs”,

substitute “agricultural produce”
27).

Shri C. Subramaniam: It has ai-
ready been voted down as amendment
No. 12. It is consequential.

Mr. Speaker: Then it is barred.
Shri D. S. Patil: I beg to move:
Page 5, line 33—

after “purchase”, insert—

“giving incentive price to far-
mers,”. (26)

=t 3o firo wifew : weqey wEET,
T wATHE 77T 26, FAF TH4L 13
T & o1 fF sawa A% FIRIw &
T ¥ & 1 IFH Fe7 mAT & FF 78 FTRA-
I &Y AFHY I gent FF T 9%
7 qUSEF F¢ | Y A7 @ 5 o=
W F 9% TG w1 faar s Cfafa
gifeq wew 2 wrww ) fred guw §
TT e 7§ wfaAt IS A E,
gz ¥ o G Rt @ ga gafew
HTLA BTOHE FIITFTITITZITER 1
& oF a1 7E T A3 @A AT
g N fermd o @ faw ¥ fag
RegIF FHET THFLT F1 TE AR TS
AN TR AT E, T @
¥ 78 99T g17 a1 § | ofay fF @
FAYAT AL 27 I 17-11-64 *
&I T ST faay v § —

“The main recommendations of
the Committee related to fixation
of producers prices for paddy,
wheat, jowar, bajra, maize and
gram for 1964-65 season and also
the fixation of maximum prices
of rice at the wholesale and retail
levels. The statement indicating
the action taken so far by Govern-
ment on the recommendations is
placed on the Table of the Sabha.”

oF 39N o1 2T f5¥ § 9% 62, 63 W7
TR 64F A LA EITH FT & 79
33 17 ¥ wF § ) safag T gEE
7% & 5 99g 7 o Yiew I35 F a2
¥ mify qere 1 & 7R Sar fF e
fafaeex & oot w= § Fa e fe
e s FwaE F & OAEAT
arfer 7% I9%F % G T a3
FFAT & 1 gafay & avgar g % o o s
g arelt & g fesaad wrgT gAaw §
I9 @Y g1 7 g1 Tfzw ) sde
¥ 7YF X 9T (AT K Toq & X T/
21 AT FII & 99 999 FFAHT F IET
JNE waA e gra faar smar & o 3w
F9a foami 1 $@aT 31 F f9u 7%
qiferdt 9 <&t € 1 78 ofeet FE @
& 99 @1 & | e g frm g 7 &
T 37 1 21T T, 7% 1 g Tl &,
IqF IHT BT IATX AT T &I, TG
E ] FY qiferdr a1 war & 1 AfwA
st e wifag fFy ng § 37 e & feam
FT A1 FTEE ATH NI T &, 9€
Sft 7Y frer qwaT @ 1 wwa A @,
a1 & F9R T 39 F3 I &
|FAT 47 | T 1 2w o o fag §,
79 fFgE F7 FRE ME T F0T 6T
g fFe qFaT § | T AT A AT
7% & o ot eafw far o, § 98-
fora 9 wisde & fear §, So%! e
¥ @ #Y gfeq wrdw < 5y o
afeq |



1101 Food

Shri S, S. More: Among the func-
tions of the Corporation the promo-
tion of production of foodgrains and
other things is the most essential
function. By saying “by such means
as it thinks fit” everything is left in
a vague manner. I have tried to com-
prehend by what means the promotion
could be sought and secured. There-
fore T am giving it a more concrete
and definite form.

Shri Himatsingka: Clause 13 pro-
vides for functions of the Corporation.
How those functions are carried out
by purchases at cheap rates or at high
rates ought not to be introduced here.
Certain functions, such as, storage,
purchases etc., have been defined.
They need not be qualified.

I also support the suggestion that
the Corporation should devote a part
of its attention to promote the produc-
tion of foodgrains. After all, all the
trouble that we are going through is
due to short production. Unless food-
grains are produced, we may have
any number of Food Corporations,
that will not help. Therefore, we
must give our attention to production.

sft fanyfir fsy « A0 oriedie qax
33 & + 3% Y *gr & fF wgi o< faw
W A9 6 9% AW §, IqF WA TG
frewt, s faew o fad o ) 3%
W9 FEay § g faed w@faw s
F 7Y AT & Y A faew qy wrAfer
TweE! § At € § | fafaeex qga wt
oA faed &Y a9 a1 W @ A
wifgd w1 vz facw &7 am@ &1 7
wF A

Shri Sopavame: I would suppcrt
amendment No, 26 moved by Shri D.
S. Patil regarding giving of incentive
price. I have heard the Food Minister
very intently and he said that he
would appoint a price committee and
that all the factors of production will
be taken into account. But he has
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not stated anything about when he
would appoint it, by what time that
committee would complete its labours
and by what time the Government
would introduce them. Therefore it
would take five to ten years. Mean-
while, all these ad hoc prices fixed by
the Government would continue.
Therefore, I feel that this is the
opportune time that this provision
contained in amendment No. 26 is
included. Meanwhile the Minister
would expedite the appointment of the
Committee and its working.

WY geaieTe wWHE 91 UASdT
qifest e #1 & FF9a7 32 Sgar &
ATET T § | FIIFR § 7 fomr
QM JX AT 97 FAAT AT LR
faFar s, 78y 39 fawr § afsg €
Tad wE W gafeq fomsr 773 &
IEHRfF R I TRIT FE T AT AT
fegrd o1 &, ST FT awg ag & f
EATT ST WIFWA &, T5 TgI QAT ® |
Foer # faar o A9 d3r gy §
aw ¥ faer @Y 9 qa7 Fit &, faaer
Wt Ffag §a1 @ T 2, 99 |9
I F a} ¥ a8 39 fogr wmav & %
stefve F7 foaar &gt omn § 9%
IqHT 3@ FT G IF AT T 97 AQ@T
& | feafr que Sifae faewr & 9 A9
AT g 8, Faer W Ja= g @
[T IqET AGT &, a9 S9 IS 9T 7
WY TE AT &, I T § 98
ag 29 fogr 9y & % 39 793 w1 Fee
% N {FaT dadt & #X I9F
feam ¥ & ag w9 s Sy § )
afer FvaeR o1 9 937 F@r g,
Iq AT FT 427 FA X JAFF FE A
ST 7T §, THHT 1 6479 51 @T
ST § | 99 A MM oRT g
TIET § WX AT 9T F FTHEET
& AR FIE GO I T @ AW 8,
JTHT AT AT AT F 9 FeFw Ay St
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[+t T strea)
g, S xFaAr agar § 1 e L o
THRT TIN FT JYFT 4G grav @ |

AT AT G FIVIFTC FT Tg GIT
2 & 3aFt I o A G 2
I N oSt e fF A} aga ¥
It WA §f § T 32 9% 97 39
fetar mar &, Sawt o & @ *T, IG
I FHA FTA FT A #7 IAT A0fET
FIEAFL  TF A Fo0H F sy
JTF &% T A TG W E, ww Ay
g ¥ fF 399 gred ww § Wk AR-
T FTET IgET FAT I34T & 1 IR
IR A ggly T N @A g &
AR 37 AT #7 Frar g @
TN FAT AT §, T Y &7 garey F Y
@ T & g% g grET A g ey |
gifer srzg Iw AT I oA
T3 WY AT w&4 & 5 g I
qE NSAMT AT & | a@ FT WA
AT &, T FF T IJAET FIAT & |
oy 38 A @r e fw 39 afe
Y foraet ot Iy agfend T o &
IT @7 FT IEWM a@ FT FH
F oA A AT & | 39 I At qF
GTEYY F AT §, IGH! W I49-
fea fear straam v wfgs a5 dav 3¢
[T | 3afET S qEH faar m @,
IgF! T@FR T foar sEr anfed
9 TF IgT AH! AHSHZ § |

Shri Ranga: I am all in favour of
‘this amendment.

Shri C. Subramaniam: As far as
amendments Nos. 26, 29 and 32 are
concerned, I am afraid, they are irre-
levant, that is, as far as the functions
-of the Food Corporation are concern-
ed.

The fixing of the price will have to
‘be done by the Agricultural Prices
‘Commission. As regards what the
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incentive and remunerative price is,
the Government should take the ras-
ponsibility of fixing it and it should
not be left to the sweet will and
pleasure of the Corporation to fix the
producers’ as also the consumers
price. They themselves fix the rate
of profit which they will be entitled
to get.

Shri Sonavane: When will it be
appointed?
Shri C. Subramaniam: It has al-

ready been announced that by Janu-
ary the Agricultural Prices Commis-
sion will be appointed and by the next
harvest season, that is the next kharif
crop, the recommendations of the
Agricultura] Prices Commission will
come into effect. This has been anno-
unced for the umpteenth time and if
the Hon. Member has not followed it,
I am sorry for it.

With regard to monopoly, there i8
no question of any monopoly under
this Act. We have to pass orders
under the Essential Commodities Act
and the Defence of India Rules. In
effect the hon. Member wants to cur-
tail the powers of Government under
those Acts. It is actually amending
those Acts with regard to the power
that is given to the Government.
Therefore, I am sorry, it will not be
acceptable to me, that is, Shri
Dandeker’s amendment.

=ft geifiate WEa 15 TEAL X
FEE fFd wr o s T 39
AT &, ACET Y &Y I¥ T R0
T F1E AF AT A Y, Y IaET o
FIT ST HAT |

Mr, Speaker: The question is:
17.48 hrs,

ot e W wEEe - OF SN
1 e &, s wErEd | w ax e
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faeT 1w & & @@ gF I ¢ aga wew
FTag faw 3

Mr. Speaker: If there is no quorum,
tae b:ll might be rung.

TETE REYEW ¢ 39T FIH &7 gE
aw +§1 8, suw faqfa fog ot avzw s
i

1t fryfa faw - oF fie § oo
@IE |
Shri 8. S. More: When the House

is in session, no committee should
meet.

Mr, Speaker: Ordinarily, that is
desired and even if some committee
is meeting, they must adjourn and
come to the House. Since the bell
began to ring, two Members have
gone out and none has come in.

Shri Ranga: Government Whips are
working in their own way.

Shri Rane (Buldana): I have re-
quested the Chairman, Estimates Com-
mittee through 3 Member that he
should adjourn the meeting.

Shri Ranga: Is it not a fact that
Government Whips are paid some-
thing extra?
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Mr. Speaker: They are not paid any-
thing extra,

Shri Rane: They are not paid any-
thing extra.

Shri Ramga: There are, I think,
certain privileges given to them over
and above whatever is given to an
ordinary Member ot the House. Is it
not so?

= FOR T FYATT ; WA G-
T, 9} fAae g 13 § v awa gu

Seqe WEET : I9 I99 gW TaET .
ooy srafe s oot a2 gy st |

Shri Ranga: Why not we p®@stpune
it to Monday?

Mr. Speaker: Let us also go home
then. The House stands adjourned
to meet again on Monday at 11 o
Clock.

17.52 hrs.

The Lok Sabha then adjourned till
Rjeven of the Clock on Monday, Nov-
ember 23, 1964/Agrahayana 2, 1886
(Saka).
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